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MINISTRY OF WOMEN AND CHILD DEVELOPMENT
NOTIFICATION
New Delhi, the 4th January, 2017

G.S.R. 3(E)—In exercise of the powers conferred by clauseo{cection 68 read with clause (3) of section 2
of the Juvenile Justice (Care and Protection ofdtdm) Act, 2015 (2 of 2016), and in supersessibthe Guidelines
Governing Adoption of Children, 2015 publishedlie Gazette of India, Extraordinary, Part Il, settd) sub-section (ii)
dated the 17 July, 2015 vide notification number S.0. 1945 @@&jed the 17 July, 2015, except as respects things done
or omitted to be done before such supersession,Cémral Government hereby notifies the followindoption
regulations as framed by the Central Adoption ResoAuthority.

CHAPTER — |
PRELIMINARY
1. Short title and commencement.¢1) These regulations may be called Adoption Regpna, 2017.
(2) They shall come into force on the 16th January,7201
2. Definitions.- In these regulations, unless the context othervasgires,- (1) "Act" means the Juvenile Justice
(Care and Protection of Children) Act, 2015 (2 618);
2 “Adoption Committee” means the Committee comprisiafy the authorised office-bearer of the

Specialised Adoption Agency concerned, its visitohmctor or a medical officer from a Government
hospital and one official from the District ChilddBection Unit; and shall also include a represérega
of the Child Care Institution, in case the adoptienfrom a Child Care Institution other than the
Specialised Adoption Agency;

3 “adoption fee” means the fee as prescribed by titlecaity to be received from the prospective adapti
parents directly, in case they are living in Indiad through Authorised Foreign Adoption Agency or
Central Authority or the Government department,tlas case may be, in cases of inter-country

adoptions;

4) “Child Adoption Resource Information and Guidangst8m” means an online information system for
facilitating, guiding and monitoring the adoptiprogramme;

(5) “child legally free for adoption” means a child thred as such by the Committee as per the format
provided in Schedule |, after making due inquirglensection 38 of the Act;

(6) “Child Study Report” means the report which camtadetails about the child, including his date of
birth and social background as per the format plediin Schedule II;

©) “disruption” means the child being unmatched frahe adoptive family due to non-adjustment of the
child with the adoptive family after placement, tprior to the completion of the legal process of
adoption;

(8) “dissolution” means the annulment of the adoptiegally, due to non-adjustment of the child with the
adoptive family, after the court decree for thettm has been obtained;

9) “habitual residence” means a place of settled dmagellwhich constitutes the ordinary residence of a

person at least for a period of one year;

(10) “Hague Adoption Convention” means the Hague Corigertin Protection of Children and Cooperation
in Respect of Inter-country Adoption(1993);

(11) “Home Study Report” means a report containing d&tafithe prospective adoptive parents, which shall
include social and economic status, family backgdyuescription of home and atmosphere therein and
health status as per the format provided in Scleedl}

(12) “in-country adoption” means adoption of a childdygitizen of India residing in India;

(13) “Medical Examination Report” means the report ispect of health condition of a child given by aydul
licensed physician in the format provided in Schedll and Schedule 1V;

(14) “No Objection Certificate” means the certificatesued by the Authority permitting the child to be
placed in adoption with foreign or overseas citipéndia or non-resident Indian prospective adapti
parents;

(15) “pending adoptions” means those adoption mattengravthe prospective adoptive parents are already
registered for adoption or who have accepted tfegred of a child from a Specialised Adoption Aggnc
or Child Care Institution before the expiry, susgien or withdrawal of recognition of such Speciadis
Adoption Agency or Child Care Institution;
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(16) “pre-adoption foster care” means a stage whenehmgporary custody of a child is given to prospective
adoptive parents, till the adoption order is grdriig the competent court;

a7) “resident Indian” means an Indian citizen livinglidia;

(18) “rules” means the rules notified under section @flthe Act;

(19) “Schedule” means a Schedule annexed to these temda

(20) “social worker” means a person having either pasidgate degree in social work or sociology or
psychology or child development, or a graduate elegn child education or child development or child
protection, and who is engaged by the Child Caritition or Specialised Adoption Agency or
authorised by District Child Protection Unit or &taAdoption Resource Agency or Central Adoption
Resource Authority, and is having at least ten glemtperience in preparing Home Study Report, Child
Study Report, rendering post-adoption servicepenforming any other work assigned to such person;

(21) “special need child” means a child who is mentéllpr physically challenged or both as specified i
Schedule XVIII;

(22) words and expressions used but not defined in tleggdations shall have the same meaning as askigne

to them in the Act or the rules made thereunder.

Fundamental principles governing adoption.-The following fundamental principles shall goveoptions of
children from India, namely:-

(a) the child's best interests shall be of paramounsicieration, while processing any adoption placemen

(b) preference shall be given to place the child inpida with Indian citizens and with due regardhe t
principle of placement of the child in his own smcultural environment, as far as possible;

(c) all adoptions shall be registered on Child Adop®Rasource Information and Guidance System and the

confidentiality of the same shall be maintainedhsy Authority.

Child eligible for adoption.- The following shall be eligible for adoption, nayel

(@) any orphan or abandoned or surrendered child, @etlagally free for adoption by the Child Welfare
Committee;

(b) a child of a relative defined under sub-sectior) (FXection 2 of the Act;

(c) child or children of spouse from earlier marriagetrendered by the biological parent(s) for adoptio

by the step-parent.

Eligibility criteria for prospective adoptive parents.-(1) The prospective adoptive parents shall be ghilyi
mentally and emotionally stable, financially cagahhd shall not have any life threatening medioabdion.

Any prospective adoptive parents, irrespectiveisfrharital status and whether or not he has bicédgon or
daughter, can adopt a child subject to followirgmely:-

(@) the consent of both the spouses for the adoptial Isé required, in case of a married couple;
(b) a single female can adopt a child of any gender;
(c) a single male shall not be eligible to adopt a dhild;

No child shall be given in adoption to a coupleassithey have at least two years of stable magitiionship.

The age of prospective adoptive parents, ashendate of registration, shall be counted for dieg the
eligibility and the eligibility of prospective agdtive parents to apply for children of differenteagroups shall
be as under:-

Age of the child Maximum composite age of prospective Maximum age of single
adoptive parents (couple) prospective adoptive parent

Upto 4 year 90 year 45 year

Above 4 and 100 years 50 years

upto 8 years

Above 8 an 110 year 55 year
upto 18 years
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In case of couple, the composite age of thegective adoptive parents shall be counted.

The minimum age difference between the child aither of the prospective adoptive parents ghatllbe less
than twenty-five years.

The age criteria for prospective adoptive peyeshall not be applicable in case of relative didog and
adoption by step-parent.

Couples with three or more children shall netconsidered for adoption except in case of speeiatl children
as defined in sub-regulation (21) of regulatiorh@rd to place children as mentioned in regulatiOrafd in
case of relative adoption and adoption by stepare

CHAPTER Il
PROCEDURE RELATING TO CHILDREN FOR ADOPTION

Procedure relating to orphan or abandoned chd.- (1) The provisions relating to the process of decladng
orphan or abandoned child, as legally free for &dopare laid down in sections 31, 32, 36, claugsddo (c)

and clause (h) of sub-section (1) of section 37seudion 40 of the Act, as well as under the realepaovisions
of the rules made thereunder.

An orphan or abandoned child received by a ChildeQastitution, including a Specialised Adoptionekgy,
directly without the involvement of Child Welfareo@mittee, shall be produced before the Child Welfar
Committee within twenty-four hours (excluding tlrjney time) along with a report as per the forgiaén in
Form 17 of Juvenile Justice (Care and ProtectioBhifdren) Model Rules, 2016 and a copy of sucloreghall
be submitted by the Child Care Institution or thee&alised Adoption Agency, as the case may btheadocal
police station within the same period.

If a child is under treatment or not in a conditimnbe produced before the Child Welfare Committady
documents related to the child shall be producddreéehe Child Welfare Committee within the saich¢iline
and the Child Welfare Committee may visit the gjlohild.

The Child Welfare Committee, pending inquiry, shiafue an order in Form 18 of the Juvenile Jug@are
and Protection of Children) Model Rules, 2016 fahart term placement or interim care of the chalslper the
provisions of sub-section (c) of section 37 of &g and the sub-rule 26 of rule 18 of the saidsule

On admission of the child, his details and photpgrahall be entered online in the Child Adoptiors&®ece
Information and Guidance System in the prescritmchét by the Specialised Adoption Agency withinegar
working days of receiving the child, and the photqyn of the child shall be changed by the Speeidlis
Adoption Agency every six months in Child AdoptiBesource Information and Guidance System.

For tracing out the biological parents or the legiadrdian(s), the Child Welfare Committee, afteirtg into
account the risk factors, and in the best inteoéghe child, may direct the District Child Protect Unit to
advertise the particulars and photograph of anamwpbr abandoned child in a national newspaper witle
circulation within three working days from the tiéreceiving the child and also ensure entry dada the
designated portal in its missing or found column thg concerned Child Care Institution or Specidlise
Adoption Agency.

In case where the child is from another State pilidication shall be done in the known place ofjioriof the
child in the local language and such publicatiohallsbe facilitated by State Adoption Resource Anen
concerned.

Wherever District Child Protection Unit is not fuimmal, the District Magistrate concerned shall gath
advertisement issued.

In case the biological parents or legal guardiamogabe traced, despite the efforts specified rr@gulations
(6) to (8), the District Child Protection Unit shatcordingly, submit a report to the Child Welf&@emmittee
within thirty days from the date of production betchild before the Child Welfare Committee.

The Child Care Institution or Specialised Adoptidmency shall submit a report to the Child Welfare
Committee, immediately on completion of thirty dds@m the date of production of the child, befdne Child
Welfare Committee and the report shall include arigrmation revealed by the child during his shiatm
placement and details of person(s) whosoever appeolfor claiming the child, if any.

In case the report from the local police regardimgnon-traceability of the biological parents egdl guardian
is not submitted within two or four months in these of an abandoned child less than two or foursyefaage
respectively, such report shall be deemed to haea given.

The Child Welfare Committee shall use the desighaiertal to ascertain whether the abandoned child o
orphan child is a missing child.

The Child Welfare Committee, after taking actiossper the provisions of the Act, rules made thedeurand
these regulations shall issue an order signed pyttamee members of the Child Welfare Committee aléay
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the abandoned or orphan child as legally free dlmp#ion in the format at Schedule | within a peradwo or
four months, from the date of production of thelatHtiefore the Child Welfare Committee, in case athdd
upto two or above two years of age respectively.

The inquiry under section 36 of the Act and theeordieclaring an abandoned or orphan child as kefaié for
adoption by the Child Welfare Committee under sec88 of the Act shall be completed in the distvittere
the child was initially found, or in the distriad which the child is shifted under orders of thal€ChVelfare
Committee.

The Child Welfare Committee and Medical Examinati®aport of an orphan or abandoned child shall be
prepared in the format at Schedule Il and Il respely and posted in the Child Adoption Resource
Information and Guidance System by the Specialfsgaption Agency maximum within ten days from theeda
the child is declared legally free for adoption &hd details shall be updated on Child Adoption dRese
Information and Guidance System every six montha&lenever appreciable physical changes are obséanved
the child.

The Child Welfare Committee and Medical Examinatieport shall be made available in English, aparnf
the local language.

The District Child Protection Unit shall facilitatee Specialised Adoption Agency in uploading thelcCStudy
Report and Medical Examination Report in Child Atlop Resource Information and Guidance Systemagec
the Specialised Adoption Agency is facing any técdirdifficulty.

The procedure for declaring a child of parents witbntal disability as legally free for adoption the Child
Welfare Committee shall be done on the basis @rtficate reflecting mental disability of the pate from the
medical board constituted by the Central Governn@@nthe State Government, as the case may be,ras pe
guidelines for mental illness issued by the Govesnimof India in the Ministry of Social Justice and
Empowerment from time to time.

In case of siblings or twins, the Child Welfare Guittee shall specify the status of the childrersiatings or
twins and declare the children as legally free @ingle order.

Procedure relating to a surrendered child.{1) A parent or guardian wishing to surrender ddchinder sub-

section (1) of section 35 of the Act, shall appbythe Child Welfare Committee in the Form 23 of ehile
Justice (Care and Protection of Children) ModeleRuR016.

For parents or guardians who are unable te givapplication, due to illiteracy or any otheasen, the Child
Welfare Committee shall facilitate the same throulgé legal aid counsel provided by the Legal Sesic
Authority.

The Deed of Surrender shall be executed aSgedule V.

If the surrendering parent is an unmarried rengtthe Deed of Surrender may be executed in thsepce of
preferably any single female member of the Childffe Committee.

If a child born to a married couple is to bersndered, both parents shall sign the Deed ofe8dar and in case
one of them is dead, death certificate is requiodoe furnished in respect of the deceased parent.

If a child born to a married couple is to bersndered by one biological parent and the whenetshaf the other
parent are not known, the child shall be treatedtmsdoned child and further procedures in accoelavith
regulation 6 of these regulations shall be followed

In case of a child born out of wedlock, onlg ttmother can surrender the child and if the moherminor, the
Deed of Surrender shall be signed by an accompgragult as the witness.

If the surrender is by a person other tharnbibéogical parents who is not appointed as a gaartly a court of
law, the child shall be treated as abandoned emittifurther procedures in accordance with reguiagishall be
followed.

The Specialised Adoption Agency and the Chilélfafe Committee shall ensure that a copy of thedef
Surrender is given to the surrendering parentemsan.

The details of the child along with his photggh shall be entered online in the Child AdoptResource
Information and Guidance System by the Speciallsgaption Agency within three working days from tiirae
of receiving the child.

To discourage surrender by biological paregffgrts shall be made by the Specialised Adopfigency or the
Child Welfare Committee for exploring the possililiof parents retaining the child, which shall umbé
counselling or linking them to the counselling enset up at the Authority or State Adoption Reseur
Agency, encouraging them to retain the child arglairing that the process of surrender is irrevieab
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The Specialised Adoption Agency and the Clldifare Committee shall ensure that the surrendeparents
or the legal guardian is made aware that they ealaim the surrendered child only within a periddsixty
days from the date of surrender.

Due regard shall be given to the privacy ef sarrendering parents and the surrendered chittidoguthorities
and agencies involved in the process.

No public notice or advertisement shall beiéskin the case of a surrendered child.

In case the surrendering biological parentri@sclaimed back the child during the reconsideraperiod, the
same shall be intimated by the Specialised Adoptigaency to the Child Welfare Committee on completad
sixty days from the date of surrender.

The reconsideration period for the biologipatents is specified in sub-section (3) of sec86rof the Act and
no further notice shall be issued to the surrendgparents.

The Child Welfare Committee shall issue areorsigned by at least three members declaringuhergdered
child as legally free for adoption after the expo¥ sixty days from the date of surrender, in tloenfat
at Schedule 1.

The Child Study Report and Medical ExaminatReport of the surrendered child shall be prepareti posted
in the Child Adoption Resource Information and Guide System by the Specialised Adoption Agencyhimwit
ten days from the date the child is declared lgdadle for adoption, in the format at Schedulentl&chedule
Il of these Regulations respectively.

The Child Study Report and Medical Examinati®eport shall be made available in English (apannfthe
local language) and the District Child ProtectiomitUshall facilitate the Specialised Adoption Aggiic
uploading the Child Study Report and Medical Exation Report in Child Adoption Resource Information
and Guidance System, in case the Specialised Adlopigency is facing any technical difficulty.

Strict confidentiality shall be maintained dases of all documents pertaining to biologicalep&s in all
circumstances unless the surrendering parentsengressed their willingness for divulging the same.

The surrender of a child by an unwed mothéoreea single woman member of the Child Welfare @Guitee
shall be considered as surrender of the child betfee Committee as envisaged under section 3%0A¢h and
her right to privacy has to be protected.

The surrender of a child before Child Welf@@mmittee shall be in camera.

The surrender of child or children by the bgital parents for adoption by the step-parentl sfebefore the
Child Welfare Committee, for adoption, on the grdwf emotional and social factors as envisaged usdle-
section (1) of section 35 of the Act, in the forrgaten at Schedule XXI.

Availability of child for adoption.- As soon as a child is declared legally free forpam by the Child
Welfare Committee, such child shall be allowed édiven in adoption to a resident Indian or noneesst
Indian parents:

Provided that such child shall be allowed to besgiin inter-country adoption.-

(a) after sixty days, if the child is below five yeafsage;

(b) after thirty days, if the child is above five yeafsage or is a sibling;

(c) after fifteen days, if the child has any mentalelis or physical disability as listed in SchedwélX

Explanation.- For the purposes of this regulation, it is cladfithat the time limits specified in the provisalsh
be calculated from the date, the certificate isdmethe Child Welfare Committee declaring the claigllegally
free for adoption, is uploaded in Child AdoptionsRerce Information and Guidance System.

CHAPTER Il
ADOPTION PROCEDURE FOR RESIDENT INDIANS

Registration and home study of the prospectivedaptive parents.- (1) The Indian prospective adoptive
parents irrespective of their religion, if inteex$tto adopt an orphan or abandoned or surrendéitet] shall
apply for the same to Specialised Adoption Agendle®ugh Child Adoption Resource Information and
Guidance System by filling up the online applicatifiorm, as provided in Schedule VI, and uploadihg t
relevant documents thereby registering themselsgsaspective adoptive parents.

The prospective adoptive parents shall optiessired State or States by giving option for thueicular States
at the time of registration.

Registration on Child Adoption Resource Infatimn and Guidance System would be a deemed ragistrin
all Specialised Adoption Agencies of the Statetate they have opted for.
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4) The registration number of prospective adapiparents shall be available with all the Spedadlig\doption
Agencies in those State or States, as the casdeay

(5) The registration shall be complete and confiart@the prospective adoptive parents immediatalyezeipt of
the completed application form and requisite doausien Child Adoption Resource Information and Goice
System:

Provided that the documents shall be uploaded mvitperiod of thirty days from the date of registrafailing
which the prospective adoptive parents have tstegafresh.

(6) The prospective adoptive parents shall get tlegjistration number from the acknowledgement ahig use it
for viewing the progress of their application.
@) The prospective adoptive parents shall sel&pecialised Adoption Agency nearest to their rasié for Home

Study Report in their State of habitual residence.

(8) The Home Study Report of the prospective adepgiarents shall be prepared through the sociakevoof
selected Specialised Adoption Agency and in casg #@re unable to conduct Home Study Report within
stipulated time, they shall take the assistanca sdcial worker from a panel maintained by theeStedoption
Resource Agency or District Child Protection Uas,the case may be.

9) The Specialised Adoption Agency or the empawkefiocial worker of the State Adoption Resourcenkgeor
District Child Protection Unit shall counsel theoppective adoptive parents during the home study.

(10) The Home Study Report shall be completedénfeéihmat given in Schedule VMyithin thirty days from the date
of submission of requisite documents and shall im@exl with the prospective adoptive parents imnteljia
thereafter.

(11) The Home Study Report shall be posted in thidd@doption Resource Information and Guidancet&ysby
the Specialised Adoption Agency as soon as it isgiete.

(12) The Home Study Report shall remain valid foee years and shall be the basis for adoptionabiild by the
prospective adoptive parents from anywhere in thentry.

(13) The prospective adoptive parents shall beaded! eligible and suitable by the Specialised AdopAgency
based upon the Home Study Report and supportingnaests and in case any prospective adoptive pareot
declared eligible or suitable, the reasons for shene shall be recorded in the Child Adoption Ressur
Information and Guidance System.

(14) The prospective adoptive parents may appeainaggthe decision of rejection to the Authority @evided
regulation 59.

(15) The appeal referred to in sub-regulation @Il be disposed of within a period of fifteen slayd the decision
of the Authority in this regard shall be binding.

(16) The District Child Protection Unit shall fatiite online registration of application of prosipee adoptive
parents, uploading of their documents and alscaftiressing technical difficulties faced by the Sglesed
Adoption Agencies.

17) The adoption of a child by the prospectivedide parents, after completion of their registatiand Home
Study Report, shall depend upon the availabilitg shitable child.

10. Referral of a child from a Specialised Adojn Agency through Child Adoption Resource Informaton
and Guidance System to prospective adoptive parentg1) The seniority of the prospective adoptive ptsen
for child referral shall be from the date of uploagof documents and completion of registrationcpss in
Child Adoption Resource Information and Guidancet&m.

(2 On the basis of seniority, the prospectivepdide parents shall be referred online profiletoee children which
will include the photographs, Child Study Reportl dedical Examination Report, in their preferenagegory,
if any, from one or more Specialised Adoption Agesdhrough the Child Adoption Resource Informatiom
Guidance System in one or more referrals.

3) After viewing the profile of the child or chilen, the prospective adoptive parents may resargechild within
a period of forty-eight hours for possible adoptiamd the rest of the children would be releasedChijd
Adoption Resource Information and Guidance Systamother prospective adoptive parents in the weaiist.

4) The Specialised Adoption Agency shall get degails of the prospective adoptive parents throtinghChild
Adoption Resource Information and Guidance Systenfiking an appointment with the prospective adlpt
parents for matching, to assess the suitabilitthefprospective adoptive parents by an Adoption Qiitee as
defined in sub-regulation (2) of regulation 2 ah& tAdoption Committee shall prepare the minuteshef
meeting as per format provided in Schedule XXVII.
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The quorum of the Adoption Committee shalltihe members and the quorum of the Adoption Commiite
case of adoption from a Child Care Institution kbal three members, while the presence of oneialffirom
the District Child Protection Unit would be mandgto

The Specialised Adoption Agency shall alsoaoige a meeting of the prospective adoptive paniits the
child.

The entire process of matching shall be coteplevithin a maximum period of twenty days from ttege of
reserving the child.

The Specialised Adoption Agency shall courtiselprospective adoptive parents when they visitajency for
matching.

While accepting the child, the prospective @til@ parents shall sign the Child Study Report dMetical
Examination Report which may be downloaded from @éd Adoption Resource Information and Guidance
System, in the presence of the social worker oefduinctionary of the Specialised Adoption Ageneylahe
Specialised Adoption Agency shall record the aceq# by the prospective adoptive parents in theédChi
Adoption Resource Information and Guidance System.

In case the prospective adoptive parentsiarselected for the child by the Adoption Comniftihe reason for
non-selection of the prospective adoptive paremédl be recorded in the Child Adoption Resourceinfation
and Guidance System.

If grounds of rejection are found to be doesystemic error or on non-justifiable reasons,iséy of the
prospective adoptive parents shall be retained.

In case the prospective adoptive parentsad@ocept the reserved child or the Adoption Coreaitdoes not
find the prospective adoptive parents suitablen tthee prospective adoptive parents shall be redelged the
bottom of the seniority list, as on that date, whay avail a fresh chance when the seniority becatoesand
the same procedure shall be followed in the sulegqthances.

In all cases referred to in sub-regulatidt)(the reasons for not considering the child havee clearly stated
in Child Adoption Resource Information and GuidaSgstem.

The registration of prospective adoptive p&eshall continue till child adoption, with rev@dtion of the Home
Study Report in every three years.

The prospective adoptive parents may alsotlgetMedical Examination Report of the child revigivby a
medical practitioner of their choice before givithgir acceptance for adoption of the child.

Pre-adoption foster care.(1) The child shall be taken in pre-adoption fostere by the prospective adoptive
parents within ten days from the date of matchafter signing the pre-adoption foster care undéntain the
format provided in Schedule VIII.

The prospective adoptive parents shall prowdginal documents or notarized copy of the docotsi¢o the
Specialised Adoption Agency as specified in Schedl

Legal procedure.{1) The Specialised Adoption Agency shall file gplécation in the court concerned, having
jurisdiction over the place where the Specialisedbgtion Agency is located, with relevant documeints
original as specified in Schedule IX within ten kiog days from the date of matching of the childhathe
prospective adoptive parents and in case of irdganiry adoption, from the date of receiving No @k
Certificate from the Authority, for obtaining the@ption order from court.

The Specialised Adoption Agency shall file an aggdion in the given format as per Schedule XXVIil o
XXIX, as applicable.

In case the child is from a Child Care Institutiarhich is not a Specialised Adoption Agency antbcated in
another district, the Specialised Adoption Agenieglisfile the application in the court concernedthie district
where the child or the Specialised Adoption Agemgyocated and in such a case, the Child Caré@utist will
be a co-petitioner along with the Specialised AdwptAgency and the Child Care Institution shall den
necessary assistance to the Specialised Adoptien@gconcerned.

In case of siblings or twins, the Specialised AdopAgency shall file single application in the cou

Since an adoption case is non-adversarial in nathee Specialised Adoption Agency shall not makg an
opposite party or respondent in the adoption appta.

The court shall hold the adoption proceeding in-earand dispose of the case within a period of ivemths
from the date of filing of the adoption applicatiby the Specialised Adoption Agency, as providedeursub-
section (2) of section 61 of the Act.

The adoptive parents shall not be asked in the tamoprder to execute any bond or make investmerthé
name of the child, considering the fact that thpsiycho-social profile and financial status haveady been
ascertained from the Home Study Report and othgwating documents.
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(8) The Specialised Adoption Agency shall obtain aifiedt copy of the adoption order from the court astll
forward it to the prospective adoptive parents himitten days and it shall also post a copy of tidenand
update the relevant entries in the Child Adopti@s&urce Information and Guidance System.

9 Registration of an adoption deed shall not be m@angas per the Act.

(20) The Specialised Adoption Agency shall apply to birth certificate issuing authority for obtaininget birth
certificate of the child within three working daffem the date of issuance of adoption order, with tame of
adoptive parents as parents, and date of birteasded in the adoption order and the same shatfisbed by
the issuing authority within five working days frdime date of receipt of the application.

(12) The Specialised Adoption Agency shall submit andalffit to the court while filing a petition as pided in
Schedule XXIILI.

13. Follow-up of progress of adopted child.€1) The Specialised Adoption Agency which has pregahe Home
Study Report, shall prepare the post-adoption ¥ellp report on six monthly basis for two years frtma date
of pre-adoption foster placement with the prospectidoptive parents, in the format as providedcine8ule
XII and upload the same in Child Adoption Resourcerin&tion and Guidance System along with photographs
of the child.

(2) In case the adoptive parents relocate, thelisiiarm the agency which has conducted their hatuely and the
District Child Protection Unit of the district wteethey relocate.

3) The District Child Protection Unit of the distriof the current residence shall prepare the posptaaiofollow-
up report and upload the same in Child AdoptiondRese Information and Guidance System.

(4) The Specialised Adoption Agency or the District I@HProtection Unit as the case may be, shall agdog
counselling the adoptive parents and adoptee bglssorker or link them to the counseling centerge at the
Authority or State Agency, whenever required.

(5) In case the child is having adjustment problem whthadoptive parents, the Specialised Adoptionnageshall
arrange the required counseling for such adoptarengs and adoptees or link them to the counseknger set
up at the Authority or State Agency, wherever respli

(6) In case of disruption in in-country adoption.-

(@) at the stage of pre-adoption foster care befibrg a petition, the child shall be taken back the
Specialised Adoption Agency concerned with inforierato District Child Protection Unit;

(b) at the stage of pre-adoption foster-care aftemp#téion has been filed in the court, the chilélsbe
taken back by the Specialised Adoption Agency adwption application shall be withdrawn from the
court concerned with intimation to District Childd®ction Unit;

(c) where the child has been taken to another Stategltine adoption process, the repatriation of the
child shall be coordinated by State Adoption Reseukgency in the State where the child is residing
and the State of origin.

@) In case of dissolution, the application for annuiitnef adoption order shall be filed in the courtigthissued the
adoption order.

(8) After disruption or dissolution of adoption, as tase may be, the status of the child shall betegdas legally
free for adoption in Child Adoption Resource Infation and Guidance System by the Specialised Adopti
Agency.

CHAPTER IV

ADOPTION PROCEDURE FOR NON-RESIDENT INDIAN, OVERSEA S CITIZEN OF INDIA AND FOREIGN
PROSPECTIVE ADOPTIVE PARENTS

14. Non-Resident Indian to be treated at par witlresident Indian.- Non-resident Indian prospective adoptive
parents shall be treated at par with Indians liviimdndia in terms of priority for adoption of Irath orphan,
abandoned or surrendered children.

15. Registration and Home Study Report for prospctive adoptive parents for inter-country adoption: (1)
Any Non-Resident Indian, Overseas Citizen of Inglidoreign prospective adoptive parents, livingin
country which is a signatory to the Hague Adopt@onvention and wishing to adopt an Indian childy ca
approach the Authorised Foreign Adoption Agencyher Central Authority concerned, as the case mayjobe
preparation of their Home Study Report and forrtihegistration in Child Adoption Resource Inforneetiand
Guidance System.

2) In case, there is no Authorised Foreign AdmptAgency or Central Authority in their country babitual
residence, then the prospective adoptive pareatsagiproach the Government department or Indiplodiatic
mission concerned in that country for the purpose.
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16.
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The Authorised Foreign Adoption Agency or Cahthuthority or the Government department or thdidn
diplomatic mission concerned, as the case may be&soertaining the eligibility of the prospectivéopative
parents for adopting a child, shall get their Hdatedy Report completed and register their appbeain Child
Adoption Resource Information and Guidance Systenthe format along with the required documents as
specified in Schedule VI.

The seniority of the prospective adoptive ptgeshall be counted from the date of their redismaand
uploading of requisite documents in the Child AdoptResource Information and Guidance System.

The Home Study Report and other documents efptiospective adoptive parents, referred to in @fiapter,
shall be scrutinised at the Authority in order &gesfmine their eligibility and suitability and berWarded to the
Specialised Adoption Agency where children legéige for adoption are available.

The profiles of two children, in one or two eefal(s), shall be forwarded by Child Adoption Reme
Information and Guidance System to the Authorisedtelgn Adoption Agency or Central Authority or
Government department or Indian diplomatic missias,the case may be, which may further forward such
profiles to the prospective adoptive parents camegras per local rules and in case of a foreign@werseas
Citizen of India, the profiles of children shall keferred to the prospective adoptive parents.

The prospective adoptive parents may resene ainthe referred children within ninety-six howaed the
profile of the other child shall stand automatigalithdrawn.

In case the prospective adoptive parents éaileserve any of the children within ninety-six hguthen the
profiles of both the children shall stand autorratjicwithdrawn.

Preference of the prospective adoptive pargmadl be taken into consideration when sendingraifeto them.

If the prospective adoptive parents resere afrthe children shown, they shall accept thedchit signing the
Child Study Report and Medical Examination Repéthe child within thirty days from the date of eegation.

The Child Study Report, Medical ExaminatiorpBe and photograph of the child, in original, $td sent by
the Specialised Adoption Agency to the Authorisedeign Adoption Agency or Central Authority or thelian
diplomatic mission concerned.

In case the prospective adoptive parentsdadiccept the reserved child within thirty daysrttihe profile of

the child shall stand withdrawn by the Child AdoptiResource Information and Guidance System and the
seniority of the prospective adoptive parents shallrelegated to the bottom of the list; and shallgiven
another opportunity to reserve and accept a childnatheir turn becomes due, provided that their el@tudy
Report remains valid.

If the prospective adoptive parents desirgisd the Specialised Adoption Agency to see thiégdcim person,
before accepting him for adoption, such visit maynhade after their adoption application is approvedhe
Authority and the prospective adoptive parents rablp get the Medical Examination Report of the cthil
reviewed by a medical practitioner of their choice.

The Authorised Foreign Adoption Agency shaltward the original documents of the prospectivepdige
parents, as specified in Schedule 1X;, to the SfisethAdoption Agency concerned for their scrutiny.

All documents forming part of the Home StudspRrt shall be notarised and the signature of dtary is to be
apostilled by competent authority of the receivicauntry in cases of Hague Adoption Convention iedif
countries, however the documents originating fromtid shall be self-attested.

If the documents are in any language other Erwglish, then the originals must be accompaniettanslations
in English, duly attested by the agency or autiianit the country of residence of the prospectivepdide
parents designated for the purpose of attestatiapastille.

No Objection Certificate of Authority and pre-adoption foster care.{1) The Authority shall issue No
Objection Certificate in favour of the proposed ptitm in the format at Schedule X, within ten ddysm the
date of receipt of the acceptance of the child tey prospective adoptive parents and letter of ajgbror
permission of the receiving country as per Arti@leand Article 17 of the Hague Adoption Convention,
wherever applicable; and a copy of the No Objectantificate shall also be endorsed to all conagraed
posted in Child Adoption Resource Information anddance System forthwith.

The prospective adoptive parents may takecliilel in pre-adoption foster care for a temporaeyiqd within
India after issuance of No Objection Certificatetbg Authority while the court order is pending, foynishing
an undertaking to the Specialised Adoption Agemcthe format at Schedule VIII.

The prospective adoptive parents shall reciina custody of the child from the Specialisedofstion Agency
as soon as the passport and visa are issued tbitteafter issue of adoption order from the corapétourt.

Legal Procedure.{1) The legal procedure as provided in regulatiogi@ll, mutatis mutandi®e followed
in cases of inter-country adoption under this Céapt
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In cases of the prospective adoptive pareatstially residing abroad and wanting the Speadlisdoption
Agency to represent on their behalf as well, thaliegtion shall also be accompanied by a PowerttdrAey in
favour of the social worker or adoption in-chardehe Specialised Adoption Agency which is procegghe
case and such Power of Attorney shall authorisecaakworker to handle the case on behalf of trespective
adoptive parents.

Passport and visa, intimation to immigrationauthorities, Conformity Certificate, Birth Certifi cate, etc.-
(1) The Authority shall issue a Conformity Certifte under Article 23 of the Hague Adoption Convemtin
the format provided in Schedule ¥ithin three working days from the date of availipiof the adoption order
in the Child Adoption Resource Information and Guide System, in case the receiving country of tlopted
child is a signatory to the Hague Adoption Convemti

The Authority shall inform the immigration authdes and the foreign regional registration officetho foreign
registration office concerned, as the case magtb@yt confirmation of the adoption.

To obtain Indian passport for the adopted child, $ipecialised Adoption Agency shall submit the iaptibn to
the regional passport officer within three workuteys from the date of receipt of the adoption arder

The regional passport office shall issue passportife adopted child within ten days from the d#tesceipt of
application, in accordance with the circulars regsg issuance of passport to inter-country adoptattiren,
issued by the Ministry of External Affairs of the@ral Government from time to time.

The Specialised Adoption Agency shall approach ltheh certificate issuing authority for obtainingrtb
certificate of the adopted child, with the namedbptive parents, as parents, and date of bintecsded in the
adoption order within a period of three days ofagtihg of the certified copy of the adoption order.

The adopted child shall be entitled to receive Geas Citizen of India card, if found eligible.

The adoptive parent(s) shall come to India forrigkihe adopted child to their country within a pdriof two
months from the date of adoption order.

Follow-up of progress of adopted child by NeResident Indian, Overseas Citizens of India andofeign

prospective adoptive parents.-(1) The Authorised Foreign Adoption Agency or then@al Authority or
Indian diplomatic mission or Government departnmntcerned, as the case may be, shall report thpga® of
the adopted child for two years from the date oival of the adopted child in the receiving counton a
quarterly basis during the first year and on sixnthty basis in the second year, by uploading oniméhe

Child Adoption Resource Information and Guidancst&my in the format provided in Schedule Xl alonighw
photographs of the child.

On the basis of the progress report or in courspost-adoption home visits, if an adjustment problef an

adoptee with the adoptive parents comes to theamati the Authorised Foreign Adoption Agency or Cain
Authority or the Government department concernedhi receiving country, necessary counseling shall
arranged for the adoptive parents and for the aéoptherever applicable.

If it is found that the adoptee is unable to adjnghe adoptive family or that the continuancehaf child in the
adoptive family is not in the interest of the childe Authorised Foreign Adoption Agency or Cenfathority

or the Government department in the receiving agumt Indian diplomatic mission concerned, as thgecmay
be, shall withdraw the child and provide necessamynseling and shall arrange for suitable alteraatoption
or foster placement of the child in that countny,consultation with the Indian diplomatic missiondathe
Authority.

In case of disruption or dissolution of adoptiohe tchild shall be entitled to receive care, pratectand
rehabilitation through the child protection sergiae that country and as per Hague Adoption Corigerfor
the Hague Adoption Convention ratified countries.

The Authorised Foreign Adoption Agency or Centraltifority or Government department concerned shall
contact Indian diplomatic mission to render necaskalp and facilitate the repatriation of the dhif required.

The Authorised Foreign Adoption Agency or Centraltiority or Government department concerned, may
organise annual get-together of Indian adopteesfaid adoptive parents and forward a report ofdhent to
the Authority and the Indian diplomatic missionsaltfacilitate such get-togethers.

The prospective adoptive parents shall furnishradettaking to the effect that they would allow peral visits
of the representative of Authorised Foreign Adaptisgency, the foreign Central Authority or Govermme
department concerned, as the case may be, toasctdre progress of the child with the adoptiveepés or
family at least for a period of two years from thee of arrival of the child in the receiving caynt
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Adoption by Overseas Citizen of India or fogign national of Hague Adoption Convention ratified
countries living in India.- (1) An Overseas Citizen of India fareign national, who is a citizen of a country
that has ratified the Hague Convention and is attlbresident, shall apply for adoption onlinepirescribed
format as specified in Schedule VI along with tleguired documents specified therein by uploadingha
Child Adoption Resource Information and Guidancet&m.

On receipt of the application, along with thequired documents duly notarised, except those rdents
originating from India which may be self-attestdtg Authority shall refer the case to a Specialidedption
Agency for preparing the Home Study Report in threnfat given at Schedule VII and the Specialisedplido
Agency shall upload the Home Study Report in thédGhdoption Resource Information and Guidance 8iyst

The prospective adoptive parents may resene ainthe referred children within forty-eight housed the
procedures shall be followed as per the provisimhsub-regulations (9), (10), (12) and (13) of degon 15
and regulations 16 to 19.

The role of preparing Home Study Report andaging progress report as required under these |&Rems
shall be done by the Specialised Adoption Agencycemed.

The Specialised Adoption Agency shall repoet finogress of the child on six monthly basis f@eaod of two
years from the date of pre-adoption foster careuplpading the details in the Child Adoption Reseurc
Information and Guidance System as per the formatiged at Schedule Xl along with photographs fué t
child.

If any adjustment problem of the adoptee whik aidoptive parents comes to the notice of the i8Sz
Adoption Agency through the progress report ohim tourse of post-adoption home visits, counseBimgll be
arranged for the adoptive parents and the adopteerever applicable.

During the follow-up, if the Specialised Adamti Agency finds that the adoptee is unable to adjughe
adoptive family or the continuance of the adoptethe adoptive family is not in the best interedtshe child,
the procedure as provided in sub-regulations @)ad (7) of regulation 13 shall be followed.

The diplomatic mission concerned shall alsaiemshat the adopted child acquires citizenshithefcountry of
his parents immediately after adoption decree andpy of the passport of the child from the courdfythe
nationality of the prospective adoptive parentdldi@forwarded to the Authority and the Specialigedoption
Agency concerned.

An Overseas Citizen of India or foreign prodperadoptive parents living in India, are requitedgive an
affidavit to the effect that they would allow pensd visits of the representative by the Specialiedption
Agency or District Child Protection Unit or Stateléption Resource Agency, as the case may be,gderiad of
at least two years from the date of adoption.

An Overseas Citizen of India or foreign pragtpe adoptive parents living in India, as the casey be, shall
give an undertaking to the effect that if they mowg of India before completion of two years afeioption,
they shall inform to the Authority about their movent, furnish their new address, and continue ial $beir
post-adoption progress report to the Authoritytfe remaining period.

Adoption procedure in case of Overseas Citizeonf India or foreign national of Hague Adoption
Convention ratified countries living in India.- (1) If one of the prospective adoptive parentsigifyner and
other is an Indian, such case shall be treatedravjth Indians living in India.

If both the prospective adoptive parents are foreigsuch case shall be treated in accordance théh
provisions of regulation 20.

Procedure for adoption of a child from a foeign country by Indian citizens.-(1) Necessary formalities for
adoption of a child from a foreign country by Indieitizens shall initially be completed in that otny as per
their law and procedure.

On receiving Home Study Report of the prospectidoptive parents (including supporting documer@ild
Study Report and Medical Examination Report ofdhiéd, the Authority shall issue the approval, eguired in
the cases of adoption of children coming to Indiaaaeceiving country under Articles 5 and 17 &f Hague
Adoption Convention.

A child adopted abroad by the Indian citizemesying a foreign passport, and requiring the Indisa to come
to India, shall apply for visa to the Indian migsim the country concerned, who may issue entrg tisthe
child after checking all the relevant documentsisdo ensure that the adoption has been done foljctive due
procedure.

The immigration clearance for the child adopsdxioad shall be obtained from the Central Goventrirethe
Foreigners’ Division, Ministry of Home Affairs, thugh the Indian diplomatic mission to that country.
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CHAPTER V
RECOGNITION, INSPECTION AND FUNCTION OF ADOPTION AG ENCIES

Recognition of Specialised Adoption Agency(1) Any Child Care Institution, intending to be ogmised as
Specialised Adoption Agency to place children inrcguntry and inter-country adoption, shall submit
application as per Schedule XXVI, along with thddldeing documents to the State Government concerned
namely:-

(a) a copy of the registration certificate under thei8iies Registration Act, 1860 (21 of 1860), thdidm
Trusts Act, 1882 (2 of 1882) or any other corresliog law for the time being in force;

(b) a copy of its Memorandum of Association, rulesutations and bye-laws;
(c) a copy of the registration certificate as Child &€hostitution;

(d) a list of management committee or executive cdbemior board members showing that the majority
of the members of such committee or board are indiiizens;

(e) annual reports including audited accounts for #s¢ three years;

)] resolution by the agency supporting the decisigrpfacing orphan, abandoned or surrendered children
in adoption;

(9) undertaking of the chief functionary of the Chil&r€ Institution in its letter head to abide by the
relevant rules inforce in respective States aresdtRegulations;

(h) undertaking of the chief functionary of the Chilér€ Institution in its letter head to regularly apel
data on Child Adoption Resource Information anddance System and to have necessary facilities for

the same;

(i) supporting documents indicating that the orgarosatias been engaged in child protection and welfare
activities;

0] list of children in the institution; and

(k) list of professional and child care staff.

The State Government shall issue a certificateodgnition to a Child Care Institution as a Spéséal Adoption
Agency within three months from the date of apgias if the Child Care Institution is found fit twe considered
as a Specialised Adoption Agency, based upon itigmeconducted for the purpose.

If an organisation is not involved in institutionedre but has the capacity and expertise to erguakty non-
institutional care for infants and young childrédwaugh trained foster care givers on their pane, $tate
Government may also recognise such organisatienSyecialised Adoption Agency.

The recognition to a Specialised Adoption Agencplece children both in in-country and inter-coyradoption
shall be for a period of five years, unless itegaked earlier on the grounds as mentioned in atigul 25.

Criteria and procedure for renewal of recogrtion of Specialised Adoption Agency.(1) The State
Government shall take into consideration the follgpfactors before renewal of recognition of a Splesed
Adoption Agencynamely:-

(@) whether the Specialised Adoption Agency has satisfdy performed in adoption placement;

(b) whether it has regularly updated data on Child AdopResource Information and Guidance System
and meeting the timelines specified for Specialiéddption Agency in these Regulations;

(c) whether it has followed the provisions of theseutations as also instructions issued by the State
Government, State Adoption Resource Agency andAbthority in handling matters related to
adoption;

(d) whether it indulged in any malpractice;

(e) whether it made proper utilisation of the adopfies; and

) whether it maintains the standards of child carprasided in Schedule XIII.

The Specialised Adoption Agency shall apply mionths before the expiry of its recognition fenewal with
the following documents and information, namely:-

(@) number of children restored to biological paremtdatives or guardians during the period of last
recognition with details;

(b) number and details of children placed in in-courdand inter-country adoption and details of post-
adoption follow-up thereof during the period oftleecognition;

(c) details of year wise receipt of adoption fee aadittlisation during the period of last recognition
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(d) an affidavit declaring that it has been regulariydating the data on Child Adoption Resource
Information and Guidance System; and

(e) an affidavit stating that it agrees to abide byséheegulations as also the instructions issueti®dptate
Government or State Adoption Resource Agency oAtlitbority from time to time.

The recognition to a Specialised Adoption Ageshall be renewed by the State Government béfarexpiry
of existing recognition, for a period of five yeaikthe Specialised Adoption Agency is found flliffig the
eligibility factors specified in sub-regulation (&hd furnishing the documents and information djgtin sub-
regulation (2), and on the basis of inspection catetl for the purpose.

In case the Specialised Adoption Agency hadieghfor recognition or renewal with the State Gianraent and
the provisional registration certificate has notféssued by the State Government within one miyoth the
date of application, the proof of receipt of apation for registration shall be treated as provialaecognition
to run the agency for a maximum period of six menth

In case the renewal of recognition of a Spéxgdl Adoption Agency is pending, all the pendingibn cases
shall be allowed to proceed subject to all othewisions of these regulations being fulfilled.

25. Suspension or revocation of recognition of Speciakd Adoption Agency.{1) The State Government, shall act

)

®3)

(4)

®)

upon,suo-motwor on the recommendation of State Adoption Resodgency or the Authority, either suspend
or revoke the recognition granted to a Specialidddption Agency on any of the grounds specifiedsirb-
regulation (2)

The recognition of a Specialised Adoption Aggemay be suspended on any one or more of thewfolp
grounds, namely:-

(@) violation of any of the provisions of these Acttbe rules made thereunder, relating to adoption as
well as these regulations;

(b) furnishing false information or forged documentsState Adoption Resource Agency or the State
Government or the Authority or in Child Adoption &eirce Information and Guidance System;

(c) incomplete or false information to prospective ad@pparents, Child Welfare Committee or District
Child Protection Unit about the child or any adoptrelated process;

(d) failure to update data online in the Child AdoptResource Information and Guidance System;

(e) failure to submit reports or data within the titimeits specified in these regulations;

\) adverse findings of the inspection team of thet@éiGovernment, the Authority, State Government
or State Adoption Resource Agency concerned, raugittie functioning of the Specialised Adoption
Agency;

(9) if professional social worker and qualified chilare staff are not employed;

(h) financial irregularities or malpractices or recaiyiany donation whether in kind or cash from
prospective adoptive parents or adoptive parents;

0] misuse or diversion of adoption fee or grant reegifrom the Government for the purposes other than
the purposes for which they were received;

)] unethical practices which may also include induaimggle mothers or biological parents to relinquish

their child or illegally sourcing the child;

(k) divulging information of biological mother or pateror adoptee to public in violation of the prireip
of confidentiality;

)] non-compliance of instructions issued from timeitee by the Authority, State Government concerned
or the State Adoption Resource Agency; and

(m) abuse or neglect of children in the Specialisedpiidn Agency.

No order for suspension or revocation of authosashall be passed without giving an opportundythie
agency to offer its explanation.

After suspension of recognition of a Specialisedpttbn Agency, the State Government or the Statepfidn
Resource Agency concerned shall conduct necessgujires within a maximum period of six months, ahd
charges are proven, the State Government concetra@trevoke the recognition of the Specialised ptadm
Agency.

In case of revocation of recognition of a Specalig\doption Agency, the State Government concestedl
prepare an alternate rehabilitation plan for thddobn in that home, including shifting them to &mer
Specialised Adoption Agency, within thirty days.
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In the event of suspension or revocation of redigmiof the Specialised Adoption Agency, the casbsre
referrals have been accepted by the prospectivetimdgarents shall be allowed to proceed for faxddption,
subject to all other provisions of these regulagibring fulfilled.

Inspection of Specialised Adoption Agenciegl) The State Government concerned shall inspectCthild
Care Institution before considering its recognitamenewal as a Specialised Adoption Agency.

The State Government or State Adoption Resoégency concerned shall conduct annual inspectiafns
Specialised Adoption Agencies to ensure that threyperforming efficiently and as per norms laid doim
these regulations and shall also take necessamdiahmeasures, wherever required.

The premises of Specialised Adoption Agencyuding the places where the children are stayind s
relevant records shall be open to inspection byGéatral Government, the Authority, the State Gowent,
State Adoption Resource Agency, Child Welfare Cotteai concerned and any other agency or person
authorised by respective State Government andbtineatt for inspection shall be as provided in SclediXV.

Whenever inspection is conducted in a Speeidliddoption Agency, the following shall be scrusied or
examined, namely:-

(@) that the agency is discharging its role and perfiog its functions efficiently in accordance withet
provisions of these regulations;

(b) that adoption, is being pursued by the organisa®a welfare activity in the interest of childrand
not as a commercial activity;

(c) total number and details of children actually pthgein-country and inter-country adoption;

(d) records pertaining to adoptions of children, startfrom their admission up to the legal adoption
decree and follow-up progress as well as the rtlagisters;

(e) whether expeditious and sufficient efforts haverbenade by the Specialised Adoption Agency to
place children in adoption;

)] whether the agency has submitted annual reporthteaustatements of accounts and monthly reports

including the adoption data to the State Governnoer@tate Adoption Resource Agency concerned
and the adoption data to the Authority regularlgl aithin the stipulated time;

(9) whether the Specialised Adoption Agency is regulagdating data and reports in the Child Adoption
Resource Information and Guidance System on time;

(h) whether the Specialised Adoption Agency is mairntgirand providing quality child care facilities in
the institution as provided under these regulatenms the minimum standards of child care shallde a
specified in Schedule XIIl;

® financial records including receipt of fees paidthg prospective adoptive parents and utilisatioihe
adoption fee; and

)] whether there is any instance of malpractice ag#esSpecialised Adoption Agency

Entitlement to grants under other Governmentnotified schemes.-A Specialised Adoption Agency is
entitled to receive grants-in-aid under other Gowegnt notified schemes, subject to the fulfillmehtterms
and conditions under such scheme.

Agencies to maintain accounts(1) The Specialised Adoption Agency shall utiliseds received as adoption
fee in accordance with norms as may be prescripabebAuthority from time to time.

The Specialised Adoption Agency shall maintain propccounts including utilisation of adoption feeda
Government grant under other Government notifigeestes to be audited by a chartered accountant geary

An attested copy of the audited accounts of thememation alongwith its audit report, a copy of #menual
report and report in accordance with the provisiohthe Foreign Contribution (Regulation) Act (4D1976)
shall be furnished by every Specialised Adoptioreday within six months from the date of closingtioé
financial year to State Adoption Resource AgenctherState Government concerned.

Functions of Specialised Adoption AgenciesFhe Specialised Adoption Agency shall perform fibleowing
functions, in addition to those assigned to therdeurthese regulations, to facilitate placement wghan,
abandoned and surrendered children in adoptionglyam

Function towards children: Every Specialised Adopthgency shall:-

(a) be responsible for the care, protection and weldgef every child in its charge and shall cater to
their health needs; emotional and psychologicaliseeducational and training needs; leisure and
recreational activities; protection from any kind abuse, neglect and exploitation; social
mainstreaming and restoration or as the case mandéollow-up;
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report all cases of admissions, restorations, fieasisdeath and adoption of children, as well as
about children missing from the institution, if attyythe Child Welfare Committee, District Child
Protection Unit, State Adoption Resource Agency &mel Authority through Child Adoption
Resource Information and Guidance System, desidnateal for missing child and police;

submit the status of every orphan, abandoned ameralered child on the Child Adoption Resource
Information and Guidance System, which is accessiblthe website www.cara.nic.in;

shall upload the certificate, issued by the Childlfafe Committee, declaring the child legally free
for adoption in Child Adoption Resource Informatiand Guidance System within forty-eight hours
from the receipt of such certificate;

prepare the Child Study Report of all orphan, a@lomed and surrendered children, through its
social worker, and upload them in Child AdoptionsBerce Information and Guidance System,
within seven days from the date such children @eaded legally free for adoption by the Child
Welfare Committee;

arrange medical tests, as provided in Schedulefd¥ all children admitted into its home and
prepare the Medical Examination Report througlpésiatrician or doctor for uploading the same in
Child Adoption Resource Information and Guidancst&m, within seven days from the date such
children are declared legally free for adoptiorthy Child Welfare Committee;

prepare individual care plan for each child follogriithe principle of the best interests of the child
and the care options in the following order of prehces:-

(i) restoration to the biological family or legal gdian;
(i)  in-country adoption;

(iii)  inter-country adoption;

(iv) foster care; and

(v) institutional care;

create a memory album, which shall include a pladibam of the child, history and details of the
child’s life (details of surrendering parents notbte mentioned), and interests of the child, which
shall be handed over to the adoptive family aloiit) he medical history of the child at the time of
handing over the child to the prospective adoppiarents in pre-adoption foster care;

make efforts to place each child in adoption, wias been declared legally free for adoption by
Child Welfare Committee;

be responsible to complete referral process ofild t prospective adoptive parents and the legal
procedure related to adoption as provided in thegelations;

prepare every adoptable child psychologically fis hssimilation with the adoptive family,
wherever required;

facilitate interaction of the child with prospeaiadoptive parents, wherever required;

ensure that siblings and twins are placed in theesdamily, as far as possible;

preserve adoption records in a manner, that swtrades accessible to authorised persons only;
facilitate root search by adoptees in the mannenexgtioned in regulation 44.

Functions towards biological parents: Every Spesgdl Adoption Agency shall:-

(@)

(b)
(©)

(d)
(e)
(f)
(9)
(h)

treat biological parents of a surrendered childhwiespect and dignity throughout the
surrender process;

maintain confidentiality of unmarried mother andlbgical parents;

counsel the surrendering parents and inform theoautad possible root search, in future by
their child,;

encourage the biological parents surrendering la ¢hiprovide maximum information about
the background and development of the child as agetheir own health;

explain to the parents implication of surrenderthgir child including possibility of inter-
country adoption;

ensure that the consent for surrender and adojstigiven by the parents without any coercion
or monetary or material consideration;

have no commitment or agreement with biologicakpts regarding adoption of a child prior
to his birth;

inform the parents that they would have a re-canrsitbn period of sixty days from the date
of surrender during which they may take back th&lch
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®)

(4)

®)

(6)

Functions towards prospective adoptive parentsryESpecialised Adoption Agency shall:-

(@)
(b)

(©

(d)
(e)
(f)
(9)
(h)
@
0

(k)
o

(m)

treat prospective adoptive parents with respecteatehd due courtesy, assistance and advice;

facilitate registration of prospective adoptive grés in Child Adoption Resource Information and
Guidance System in case they face any difficulty;

counsel the prospective adoptive parents, throughaathorised professional social worker or
counsellor, to make them aware of the process dptah and to ascertain the level of their
preparedness for the same which include the foligymamely:-

0] acceptance of adoption as an alternative way itdibg their family;
(i) preference for child to be adopted;
(iii) emotional readiness to adopt an unrelated child;

(iv) concerns about the social background of the ehildl genetic factors;
(v) attitude towards parenting and disciplining;

(vi) sharing the fact of adoption with the child, wtika child grows up;

(vii) dealing with root search by the adopted child, mtiee child grows up;
(viii) any other issue that might emerge during the intamas;

complete the Home Study Report of prospective ademarents who have opted for the home study
by them, within one month from the date of thegis&ration and submission of required documents;

continuously update the prospective adoptive parehthe current status and procedure to be followe
during the entire adoption process after the délsl been reserved by the prospective adoptive tsaren

provide video clips of the children to prospectadoptive parents and facilitate their video catls t
children after referral;

provide information to prospective adoptive paresit®ut the medical history of the child and the
health status of a special need child, if suchilal ¢hproposed for adoption;

provide the immunisation record and recent diagagsports as well as any vital information relatin
to child including his food and social habits anemory album to the prospective adoptive parents;

a copy of the adoption order from the court andbihia certificate or affidavit shall also be prded to
the prospective adoptive parents as and when &lgila

place a child in pre-adoption foster care on cotigeof referral and after observing necessary
procedural formalities as laid down in these retijoies;

extend post adoption services including counsetiindpe prospective adoptive parents, if required;

not receive any payment, other than as specifie¢ldmorms prescribed by the Authority from time to
time;

advise the prospective adoptive parents to coradoptive families to understand the process of
adoption.

Functions relating to counselin@he functions of the Specialised Adoption Agencyéspect of counselling
shall include the following, namely:-

(@)
(b)

(©)
(d)
(e)

counselling of biological parents in case of suden

pre-adoption counselling of prospective adoptiveepts during preparation of Home Study Report and
matching process and linking them to the counsetingter at the Authority or State Adoption
Resource Agency or District Child Protection Umiherever required;

counselling of older children before and during atttm;
counselling of adoptive parents whenever requiaad;
post-adoption counselling of the adoptees, whetacted by them in search of their roots.

Every Specialised Adoption Agency shall set upt&toiwn home to receive abandoned children and rety s
up cradle baby points at primary health care centeospitals, nursing homes, short-stay and Swadbiares
for Women.

Documentation and record keeping:

(@)

The Child Adoption Resource Information and daumce System web portal of the Authority shall be

the database and registration system which shathdedatorily used by all State Adoption Resource
Authorities, District Child Protection Units, Spelised Adoption Agencies and Child Care Institusion
for the purpose of adoption.
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(b) Every Specialised Adoption Agency shall preparéngividual care plan for each child, based on age
and gender specific needs in respect of the foignmamely:-

0] health and medical needs;

(ii) emotional and psychological needs;

(i)  educational and training needs;

(iv)  leisure, creativity and play;

(V) attachments and relationships;

(vi)  protection from all forms of abuse, neglect andtreatment;

(vii)  rehabilitation including reunion with family, addgt and other non-institutional care;
(viii)  social mainstreaming; and

(ix)  follow-up after rehabilitation or restoration.

(c) Every Specialised Adoption Agency shall keep fibllowing documents in the case file of eachdhil
namely:-

® case history and social investigation report ofchitd;

(i) interim care order as well as the order declartmg ¢hild legally free for adoption by the
Child Welfare Committee and the Deed of Surrenderaise of a relinquished child;

(i) Child Study Report, Medical Examination Report amdhunization record of the child;
(iv) photographs of the child taken at intervals of gwéx months;

(v) application form, documents and Home Study Repidtiedprospective adoptive parents;
(vi) adoption petition, adoption order and birth cestife of the  child;

(vii) post-placement progress reports of the child.

(d) Every Specialised Adoption Agency shall maintaia fbllowing records namely:-
® master admission register;
(i) medical and development file of the child;
(iii) case file of the child;
(iv) attendance register of the children and staff;
(v) register of adopted children with details of adeptparents (date of registration, date of Home

Study Report, date(s) of referral of chitd children, date of court order, date of handimgro
of the child to prospective adoptive parents, gtc.)

(vi) vouchers, cashbook, ledger, journal and annualexsp
(vii) grant and adoption fees receipt and utilizationsteg;
(viii) stock register; and

(ix) record of minutes of meetings of the managementaitiee and Adoption Committee (to be
maintained separately).

) Other functions: Every Specialised Adoptgency shall also:-
(@) organise training and orientation activities toesut awareness about adoption programme;

(b) train its childcare and professional staff abow firocedures provided in the provision of these
Regulations; and

(c) ensure that each case of inter-country adoptiopra$pective adoptive parents is disposed of within
four months from the date of receipt of applicatigith the assistance of Authorised Foreign Adoption
Agency, Authority and State Agency as provideduh-section (2) of section 62 of the Act.

30. Functions of Authorised Foreign Adoption Ageoy.- The Authorised Foreign Adoption Agency shall
perform the following functions, namely:-

1) register the prospective adoptive parents intedleieadopt children from India and to complete théome
Study Report expeditiously;
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@)

@)

(4)

(®)

)
(8)

31.

)

®3)

(4)

32.

upload attested copies of the adoption applicatibthe prospective adoptive parents in the Chilcbptibn
Resource Information and Guidance System and fohwlze original of the same to the allotted Speséali
Adoption Agency;

follow-up with Specialised Adoption Agency for emi;ig early adoption after receipt of No Objection
Certificate for the adoption from the Authority;

give orientation to the prospective adoptive pagemt culture, language and food of the place tachvithe
adopted child belongs;

ensure the submission of post-adoption follow-uphef progress of adopted children and to addlessadses
of disruption, as specified in regulation 19;

arrange get-togethers of children of Indian origimd their adoptive families from time to time withe
involvement of the Indian diplomatic mission cona;

facilitate root search by older adoptees; and

fulfill the legal requirements of the host counttyywell as the terms and conditions of the authtios given by
the Authority.

Criteria and procedure for authorisation of foreign agencies.{1) A foreign adoption agency desirous of
sponsoring applications of foreign adoptive paréotsadopting an Indian child shall make an appi@ato the
Authority along with the recommendation of the CahAuthority or Government department concernethat
country, through the Indian diplomatic mission.

The authorisation to foreign adoption agency magilien by the Authority for a maximum period ofdiyears
and the documents required to be attached withppécation shall be as under:-

(@) memorandum or bye-laws, copies of registratioriustalatest license issued by the Government
department concerned to undertake internationgbtéatts, list of board or executive members, list
of countries it is working with, accreditation décate and its annual reports or financial
statements for last two years;

(b) an undertaking signed by the head or chief exeeuwivthe organisation stating that the agency will
abide by the provisions of these regulations;

(c) an undertaking by the agency that in case of digmr repatriation of the adopted children, iakh
abide by the specific provisions laid down in thesgulations;

(d) an undertaking by the agency to send an annualtrepthe Authority in the month of April every yea
on the status of children placed in adoption frowid;

(e) copy of adoption law or adoption regulations ortdm rules of their country;

(f) alist of staff of the agency, recommendation dhatsation from the Central Authority or competent
authority to work with India;

(g) recommendation letter from Indian diplomatic missiabroad and the Central Authority or
Government department of the receiving country.

The Authorised Foreign Adoption Agency is requitedipply for renewal of its authorisation, ninegyd prior
to expiry of its authorisation, as per the procedgiven at sub-regulations (1) and (2) alongwith fitilowing
details, namely:-

(@) list of children placed in adoption through the Bartised Foreign Adoption Agency alongwith their
citizenship status; and

(b) disruption, if any.

In case an Authorised Foreign Adoption Agency rezgiio appoint a representative in India for featilng its
adoption cases, it shall obtain prior approvahef Authority.

Suspension or revocation of authorisation'Ffhe grounds of suspension or revocation of theaigétion of
an Authorised Foreign Adoption Agency shall bedivs:-

1) if the agency violates or fails to abide by thevisimns of these regulations;

(2) if the license or recognition or accreditation lo¢ tagency is suspended or revoked by the apprepriat
authority of that country;

3) if the agency fails to upload adoption applicatienshe post-adoption follow-up reports in the @hil
Adoption Resource Information and Guidance System time to time.
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CHAPTER VI
FUNCTIONS OF GOVERNMENT ORGANISATIONS AND AUTHORITY
33. Roles of State Government and State AdoptidResource Agency.-
1) Structure of State Adoption Resource Agency:

(a) The State Government shall set up a State AaloResource Agency for dealing with adoptions and
related matters in the State under the guidandeutfority, as per the provisions of section 67 fué t
Act.

(b) The existing State Adoption Resource Agendiedl e deemed to be set up under the Act.

(©) The State Adoption Resource Agency shall bedégaby Principal Secretary or Secretary of the
department of the State Government dealing witlpadio and the Governing Body of the agency shall
have following members:-

® Director of the department of the State Governnualing with adoption who shall be the
Member Secretary;

(i) Director of the Department of Health or Hospital Administration of the State
Government;

(iii) Chairperson of a Child Welfare Committee;

(iv) representative of a Specialised Adoption Agency;

(V) one member from the civil society involved in chilelfare and protection for at least ten
years;

(vi) one member from the State Legal Services Authority

(d) The Governing Body shall meet as frequently asireduand at least once in every quarter to review

the progress of adoption work and to address tleeatipnal as well as logistic issues and bottleseck
in the adoption process or system in the State.

(e) The authorities dealing with issuance of birth ifiegtte, passport and other related matters may be
invited as special invitees to attend the meetofdhe State Adoption Resource Agency.

)] The State Government shall provide adequate stfstructure and communication facilities to 8tat
Adoption Resource Agency for efficient performantés functions.

(2 Functions of State Adoption Resource AgencyThe State Adoption Resource Agency shall functisribe
executive arm of the State Government for prometfanilitation, monitoring and regulation of theagdion
programme in the State, and its functions shallishe to:-

(a) recommend for recognition to one or more of thelcCl@are Institutions as Specialised Adoption
Agencies in each district;

(b) publish the contact details of Specialised Adop#gency in the State at least once in a year;

(c) recommend renewal of recognition to Specialised piidm Agency every five years subject to
satisfactory performance;

(d) conduct meetings of Specialised Adoption Agenciegjuarterly basis for addressing issues related to
adoption and uploading the minutes of such meetimgise Child Adoption Resource Information and
Guidance System;

(e) inspect and monitor adoption programme and aaiwitif all Specialised Adoption Agencies within its
jurisdiction;

(f) identify Child Care Institutions which are not rgoised as Specialised Adoption Agencies and link
them to Specialised Adoption Agencies for enablmgl facilitating adoption of eligible children in
such institutions, in pursuance of the provisionder section 66 of the Act;

(9) enforce standards and measures for the adoptiampbfan, abandoned and surrendered children, as
envisaged under the Act or the rules made therelwamkthese regulations;

(h) identify Specialised Adoption Agencies or Child €dnstitutions which have the capacity to provide
quality care and treatment on a long term basgpgrial need children including children affected o
infected by HIV/AIDS and mentally or physically dleanged children, and facilitate transfer of such
children to these agencies;

(i) expedite de-institutionalisation of children thrbuadoption and other non-institutional alternatves

(j) take measures that are required for expansion @fatioption programme in the State, such as,
strengthening the knowledge base, research andhdotation, strengthening child tracking system,
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®3)

34.

@)

)

®3)
(4)
©)

(6)

training and capacity building activities, publicitand awareness activities, advocacy and
communication, monitoring and evaluation;

(k) validate the data furnished online in the Child ptlon Resource Information and Guidance Systemby
the Child Welfare Committees in the State, in parge of the provisions of sub section (5) of sectio
38 of the Act;

(I) ensure furnishing of correct adoption data and dwmnis in the Child Adoption Resource Information
and Guidance System by the Specialised Adoptiomg&gen the format and periodicity as specified in
these regulations and validating the same;

(m) furnish or update in the Child Adoption Resourcimation and Guidance System, the profile of the
Specialised Adoption Agency as required under saaion (2) of section 65 of the Act;

(n) update the contact details of the District Chil@tBction Units, Child Welfare Committees and State
Adoption Resource Agency online in the Child AdoptiResource Information and Guidance
Systemon regular basis;

(o) maintain a State-specific database in Child Adepfesource Information and Guidance System of
adoptable children, prospective adoptive parentsidren given in in-country and inter-country
adoptions;

(p) ensure that all adoption placements in the Staealane in accordance with the relevant provisidns o
the Act, rules made there under and these regogtio

(q) maintain a panel of professionally qualified oririead social workers and set up a counselling centre
with the support of Authority at State-level to igssDistrict Child Protection Unit, Specialised
Adoption Agency or Child Care Institution, wherevequired, for:-

0] counselling and preparation of the Home Stuép®t of the prospective adoptive parents;
(i) preparation of the Child Study Report and eseiling of older children, wherever required;
(iii) preparing post-adoption follow-up report, wekger required;

(iv) preparing family background report in caseintér-country relative adoptions;

(V) post adoption counselling to adopted childaed adoptive parents;
(vi) assisting and counselling older adoptee®ot search.
n carry out such other functions as assigned by thtdakity from time to time.

The State Government shall take appropriate aaiothe receipt of a complaint euo-moty in the cases of
violation of the provisions under section 32, sebt®ns (1) and (5) of section 41, sub-sectiorof4)5, 80 and
81 of the Act, after giving due opportunity to tihefaulting agency or institution or functionary.

District Child Protection Unit.- In addition to the functions as envisaged in thé & rules made thereunder,
as well as under other Government notified schethed)istrict Child Protection Unit shall:-

identify orphan, abandoned and surrendered childlmethe district and get them declared legally ffee
adoption by Child Welfare Committee with the hefpSpecialised Adoption Agency or Child Care Ingtin,
wherever required;

ensure that the Child Study Report and Medical Bration Report are uploaded in the Child Adoption
Resource Information and Guidance System by thei8lged Adoption Agency within ten days from thetel
a child is declared legally free for adoption;

facilitate the linkage of Child Care InstitutionttviSpecialised Adoption Agency in the same or otfigtricts to
facilitate adoption;

track the progress of adoption of each child deddegally free for adoption and take necessariprstfor
expediting the case, wherever required,;

track the progress of application of each Prospectidoptive Parent registered in Child Adoption ®ese
Information and Guidance System for adopting adctol children from the district and take necessantyons
for expediting the case wherever required;

maintain a panel of professionally qualified orriead social workers and set up counseling centte stipport
of State Adoption Resource Agency or the Authotdyassist Specialised Adoption Agency or Child Care
Institution, wherever required, for:-

(a) counselling and preparation of the Home Study Regfdhe prospective adoptive parents;
(b) preparation of the Child Study Report and counsgltf older children;
(c) preparing post-adoption follow-up report;
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(d) preparing family background report in cases ofrigtguntry relative adoptions;
(e) post adoption counselling to adopted children ataptive parents; and
)] assisting and counselling of older adoptees in seatch;

) supervise and monitor adoption programme irdikgict;

(8) ensure that data is being updated by Speethkgloption Agency in the Child Adoption Resouroétmation
and Guidance System on time and in correct manner;

9) assist State Adoption Resource Agency and\thikority in all matters related to adoption;

(10) assist the Child Welfare Committee in thetoegtion effort and in completing the process fecldring the
abandoned children legally free for adoption, idahg publishing information of the child in thewspaper,
obtaining the social investigation report from ghebation officer and non-traceable report fromgeolvith the
help of Specialised Adoption Agency, wherever respli

(11) upload the certificate of Child Welfare Contiet declaring children legally free for adoptionGhild Adoption
Resource Information and Guidance System;

(12) District Child Protection Unit shall updatedaption related information on Child Adoption Resmu
Information and Guidance System, as specified ime8ale XVI and XVII or as given in the format ordity

the Authority.

35. Child Welfare Committee.-The Child Welfare Committee shall take actions ewviged in regulations 6 and
7.

36. Birth certificate issuing authority.- The local registrar notified under the RegistratafnBirths and Deaths

Act, 1969 (18 of 1969) shall issue birth certifeatithin five working days in favour of an adoptetild on an
application filed by the Specialised Adoption Aggnar adoptive parents, incorporating the nameshef t
adoptive parents as parents and the date of Hireochild as mentioned in the adoption orderhef ¢tourt, in
accordance with circulars issued from time to thehe Registrar General of India.

37. Central Adoption Resource Authority.-The Authority shall perform the following functisnin addition to
the functions specified in section 68 (1) of the,Ammely:-

Q) monitor and regulate the procedure for in-counttggion;

2) receive applications of an Non-Resident Indian eei®eas Citizens of India or a foreigner living cdu

through authorised adoption agency or Central Aiiyroor the Government department or the Indian
diplomatic mission concerned and process the sanems of section 59 (5) of the Act;

3) receive and process applications received fronreigoer or an Overseas Citizen of India residingnufia for
one year or more, and who is interested in adogtingild from India in terms of sub-section (12)settion 59
(12) of the Act;

4) issue No Objection Certificate in all cases of irteuntry adoptions;

(5) issue Conformity Certificate in the inter-countrgoption cases under Article 23 of the Hague Adaptio
Convention in respect of inter-country adoption;

(6) intimate the immigration authorities of India artte treceiving country of the child about the intetxatry

adoption cases;

@) provide support and guidance to State Adoption RegoAgencies, District Child Protection Units, Sipdised
Adoption Agencies and other stakeholders of adapiio related matters, through trainings, workshops,
exposure visits, consultations, conferences, sammiand other capacity building programmes;

(8) coordinate with State Governments or the State AdopResource Agencies and advise them in adoption
related matters;
9) establish uniform standards and indicators, rejetin-
€) adoption procedure related to orphan, abandonedamendered children and also related to relative
adoptions;
(b) quality child care standards in Specialised Adap\gency and Child Care Institution;
(c) monitoring and supervision of service providers;
(d) standardization of documents in cases of adoptems;
(e) safeguards and ethical practices including onlp@ieations for facilitating hassle-free adoptions;

(10)  conduct research, documentation and publicatioadaption and related matters;

(11) maintain a comprehensive centralised databaseanglat children and prospective adoptive parentstlie
purpose of adoption in Child Adoption Resource infation and Guidance System;
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maintain a confidential centralised database redatd children placed in adoption and adoptive prén the
Child Adoption Resource Information and Guidancet&my;

carry out advocacy, awareness and information, &éhrcand communication activities for promotinggation
and other non-institutional child care servicehaity itself or through its associated bodies;

enter into bilateral agreements with foreign Cdntathorities as prescribed under the Hague Adaptio
Convention, wherever necessary;

authorise foreign adoption agencies to sponsoriagjans of Non-Resident Indian (NRI) or Overseadtszén
of India or foreign prospective adoptive parentsifiter-country adoption of Indian children;

set-up counselling Centre in its Head Quarterssapport State Adoption Resource Agencies for ggtiim of
counseling centre at State and District level for:-

(@) counselling of the prospective adoptive parents;

(b) counseling of older children, wherever required;

(c) preparing post-adoption follow-up report, whereseguired;

(d) post adoption counselling of adopted children atmpéive parents; and
(e) assisting and counselling of older adoptees in seatch.

Regional passport officer.-Based upon an application made along with requil@zliments, pursuant to the
adoption order issued by the court, the regionatpart officer shall issue a passport to an adoghéd within
ten days from the date of receipt of such applicatin accordance with circulars issued by the @ént
Government in the Ministry of External Affairs redang issuance of passport to inter-country adopteldiren,
from time to time.

Foreigner regional registration office.+oreigner regional registration office may exelisptie of exit visa to
the adopted child travelling out of the country ingvNo Objection Certificate and Conformity Cextdie

(required only in cases of Hague Adoption Conventatified countries) from the Authority and adaptiorder

from the competent court.

Role of Indian diplomatic missions in inter-coatry adoption.- Indian diplomatic missions abroad shall have
the following role in inter-country adoption of liach children, namely:-

liaise with Central or public authorities concerniecensure safeguards of children of Indian orailopted by
Non-Resident Indian, Overseas Citizen of Indiacoeiign parents against neglect, maltreatment, @afilan or
abuse;

interact with the authorised foreign adoption agemi@and Central Authorities within their jurisdmti and
organise or participate in the get-togethers ofatth@pted children and their parents;

recommend proposals for authorisation of foreigapdion agencies for the purpose of sponsoring egptins
for adoption of Indian children;

issue visa to foreign prospective adoptive pareriits wish to see a child in person at a Specialfsedption
Agency in India, before accepting him for adoptiaiter their adoption application is approved by th
Authority, and also for attending the court prodegd as well as for receiving the child thereafter;

empanel and authorise social workers to completgptaah application formalities including Home Syud
Report in a foreign country, where there is no Auted Foreign Adoption Agency or a Government
department to deal with adoption;

register the adoption applications of Non-Residdnd&an Prospective Adoptive Parents or Oversetizedi of
India in Child Adoption Resource Information andince System alongwith requisite documents asfsgubc
in Schedule Vand upload post-adoption follow-up reports as gutation 19;

the Indian diplomatic mission processing the adwptpplication, either directly or through the awibed
organization, shall send progress report of thielam quarterly basis in the first year and onraienthly basis
in the second year, from the date of arrival of ¢héd in the receiving country and in case of wlgion of
adoption, shall take actions as provided in reguido;

contact the Central Authority or other authoritivghe receiving countries to ensure safeguardshidéiren of
Indian origin adopted by Non-Resident Indian or Beas Citizen of India or foreign parents and isecaf
disruption of adoption, a report in this regardlkhlso be sent to the Authority at the earliest;

render necessary help and facilitate the repadriadf the child in case required, in consultatiathvthe local
authorities, adoption agency concerned and the dkitigh

facilitate root search by an adoptee of Indianiorig contacted; and

communicate any report or observation, which it rnagsider as important and relevant in the matténter-
country adoptions to the Authority.
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CHAPTER VI
MISCELLANEOUS PROVISIONS

41. Seniority of the prospective adoptive parents.(1) The prospective adoptive parents shall bamedechildren

)
®3)

(4)

®)

(6)

42.

)

®)

43.

44,

)

®3)
(4)

(®)
(6)
)

45,

46.

on the basis of a single seniority list, which sbal maintained from the date of registration atieeocriteria as
stipulated under these regulations.

The seniority of resident Indians shall bedmh®n the date of online registration and submisgib the
documents, except for Home Study Report, in Chilibption Resource Information and Guidance System.

The seniority of Non Resident Indian or Ovess€itizen of India or foreign prospective adoptpaents shall
be based on the date of online registration andn&sdion of the requisite documents alongwith Hornhed %
Report in Child Adoption Resource Information angidance System.

Prospective adoptive parents shall be alloteedhange the State preference once within sixgs deom the
date of registration and in case they change thte $ireference after sixty days from the date gisteation,
they shall be placed at the bottom of the senidigtyin the changed State.

Seniority of prospective adoptive parentsstgied as single, but married later shall be calfiten the date of
registration as single after receipt of fresh H@®hedy Report.

Prospective adoptive parents registered fomabichild, shall be able to adopt a special neéldl cr hard to
place child with the same registration.

Adoption by Indian parents residing in countries which are not signatory to Hague Adoption Convention

Q) In a situation where one of the Indian pardstsesiding in India and the spouse is workingain
country which is not signatory to the Hague Adopti@onvention on temporary work permit, the pardvwatge
to decide the place where they have to conduct Hwene study and for such purpose, they have todether,
either within the country or abroad.

In case Indian prospective adoptive parentgelés initiate the process in a country which @ signatory to
the Hague Convention, the Indian Mission may cohdbe home study and facilitate adoption process
including uploading of Home Study Report and pakimion follow-up report on Child Adoption Resource
Information and Guidance System.

For adoption by prospective adoptive parensidieg in a country which is not signatory to thegde
Convention, the prospective adoptive parents hayedvide documents as stipulated in Schedule VI.

Adherence to time line.All agencies and authorities involved in the adaptprocess shall adhere to the time
limits as specified in Schedule XIV.

Root search.{1) In case of an orphan or abandoned child, infbiom about his adoption, including the source
and circumstances in which the child was admitted the Specialised Adoption Agency, as well aspitoeess
followed for his adoption, may be disclosed to #umptee by the Specialised Adoption Agency or thédC
Welfare Committee, as the case may be.

In cases of root search by older adopteesagieacies or authorities concerned (Authorised goréidoption
Agency, Central Authority, Indian diplomatic missjcAuthority, State Adoption Resource Agency ortidis
Child Protection Unit or Specialised Adoption Aggyncwhenever contacted by any adoptee, shall fatgli
his root search.

Persons above eighteen years can apply indep#wndnline while children below eighteen yearalshpply
jointly with their adoptive parents to the Authgrigeeking facilitation of root search.

If the biological parents, at the time of sader of the child, have specifically requested anaty, then the
consent in writing of the biological parent(s) $ha taken by the Specialised Adoption Agency oildCh
Welfare Committee, as the case may be, beforeglivglinformation.

In case of denial by the biological parentshar parents are not traceable in surrendered dhsesgasons and
the circumstances under which the information isheing made available shall be disclosed to thogptse.

A root search by a third party shall not benpigtied and the agencies or authorities concernall sbt make
any information public relating to biological patenadoptive parents or adopted child.

The right of an adopted child shall not infrndne right to privacy of the biological parents.

Confidentiality of adoption records.-All agencies or authorities involved in the adoptjwocess shall ensure
that confidentiality of adoption records is maintd, except as permitted under any other law ®tithe being
in force and for such purpose, the adoption cow¢iomay not be displayed in any public portal.

Adoption fees.{1) The prospective adoptive parents shall beaefpenses for adoption, as prescribed by the
Authority from time to time.
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51.
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52.

)

The Specialised Adoption Agency and the Autiyomay receive adoption fee from the prospectiveptige
parents and utilise the funds in accordance witmsqrescribed by the Authority from time to time.

The Specialised Adoption Agency is not pereditto accept any donation in cash or kind, direatlindirectly,
from the prospective adoptive parents for adopsioa child.

Reporting of adoptions by Specialised Adomth Agency.-The Specialised Adoption Agency shall update
data on Child Adoption Resource Information anddaoce System on weekly basis and also send quarter!
report in the format given at Schedule XV to Statloption Resource Agency in first week of every ijeig for
onward submission to the Authority.

Adoption of children with special needs.(1) The adoption process for children with spenigds shall
be completed as expeditiously as possible by tlemcgs or authorities concerned, who shall be abiglfor
adoption by resident Indians and Non-Resident hlfeom the date they are declared legally freeaftoption
by the Child Welfare Committee:

Provided that such children with special need shallavailable for adoption by Overseas Citizennafid or
foreign adoptive parents, after fifteen days fréwa date they are declared legally free for adoption

Special care shall be taken while processiegctises for adoption of children with special needsthat the
prospective adoptive parents are aware of exactcalecondition of the child and are ready to previektra
care and attention that the child needs.

The types of children with special needs available in Schedule XVIII, which is illustragivand not exhaustive;

the same may also be accessed from www.cara.namph,the decision of the Authority shall be finalthis
regard.

The children with special needs who were nabpéeld shall be provided due care and protectiorthigy
Specialised Adoption Agency and if they do not hageessary facilities and the means for their kengn care,
such children shall be shifted to any other spisgdlinstitutions run by any Government or non-Gomeent
organisation.

Adoption of older children and siblings.-(1) Since it takes time for an older child to adjusth unrelated
parents, it is important that the child and thespeztive adoptive parents are made familiar to e#tvdr, before
leaving the institution.

Under the guidance of Specialised Adoption Agear Authorised Foreign Adoption Agency, the precie
adoptive parents may have interactions with oldeideen through video calls or by any other meangn
before taking custody and the prospective adogiarents may be encouraged to spend some qualigyvtith
the child before leaving the institution.

The siblings and older children shall be deernede available for adoption by resident Indiansl &on-
Resident Indians (both the couple being Indiazeits) from the date they are declared legallyfivte@adoption
by the Child Welfare Committee and they shall bailable for adoption by other categories of prospec
adoptive parents after thirty days from the dagythre declared legally free for adoption.

Explanation:- For the purposes of this regulatianchild, who has completed five years of age, shall
considered as an older child.

Adoption of hard to place children.-Over and above the efforts made under regulatiord88and 49, the
Authority with the approval of its Steering Comre# may make additional efforts for adoption ofdhtar place
children, who are not getting any referral for lomge, through Child Adoption Resource Informatiand

Guidance System.

In-country relative adoptions.-(1) The prospective adoptive parents shall regist&hitd Adoption Resource
Information and Guidance System and follow duellpgacedure as provided in regulation 55.

Consent of biological parents or permissiontta@ Child Welfare Committee, as the case may ball &le
required as provided in Schedule XIX or ScheduldX&spectively.

The consent of the child shall be obtainetigifis five years of age or above.

Affidavit of adoptive parent(s) is required ¢ases of in-country relative adoptions in suppétheir financial
and social status as per Schedule XXIV.

The prospective adoptive parents shall filapplication in the competent court as provideddhe®lule XXX.

Adoption by step-parent.-(1) The couple (step-parent and one of the biokdgiarents) shall register in Child
Adoption Resource Information and Guidance Systdth the required documents as mentioned in Schedule
VL.

Consent of the biological parent(s) and the-gi@rent adopting the child or children shall bewassided in the
Schedule XX (refer instructions in Schedule XX).
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®3)
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(4)

®)

(6)

55.

)

®3)
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In case the custody of the child is under ditign, the adoption process shall be initiated cafiyer the
finalisation of the case by the court concerned.

The biological parent and the step-parent dilallan application in the Family Court or DistriCourt or City
Civil Court as the case may be, as per format gate®chedule XXXII.

The applicants shall obtain a certified copyhaf adoption order from the court concerned ancigh a copy of
the same online to the Authority through Child Adop Resource Information and Guidance System.

Inter-country relative adoptions.- (1) A Non-Resident Indian or an Overseas Citizerindiia, interested to
adopt a relative’s child, may approach an AuthariBereign Adoption Agency or the Central Authoriitythe
country of residence for preparation of their Ho8tedy Report and for online registration in Childdjtion
Resource Information and Guidance System.

In case there is no Authorised Foreign Adap#igency or Central Authority in their country @fsidence, then
the prospective adoptive parents interested to tadopelative’s child shall approach the Government
departmentconcerned or Indian diplomatic missiarcéises of Indian citizens) in that country.

The Authorised Foreign Adoption Agency or GahtAuthority or the department concerned or thdidn
diplomatic mission (in cases of Indian citizens),the case may be, on completion of the Home SReport,
shall register the application of the prospectidemive parents in Child Adoption Resource Inforimatand
Guidance System along with the required documenteentioned in Schedule VI.

Any person, who takes or sends a child torei@ country or takes part in any arrangementromsferring the
care and custody of a child to another person fareign country without a valid order from the coztgnt
Court, shall be punishable as per the provisiorseofion 80 of the Act.

Prior approval for inter-country relative adoption from Authority.-

On receipt of all requisite documents on Childoption Resource Information and Guidance Systtma,
Authority shall forward the same to District Chidotection Unit for obtaining family background eepof the
child proposed for adoption, as provided in Sched(Xl.

The District Child Protection Unit shall geetfamily background report conducted by its soaiatker and for
this purpose, it can charge a fee as stipulatéldeimorms prescribed by the Authority from timeiioe.

District Child Protection Unit shall forward eopy of the family background report of the childdathe
biological family to the Authority for onward subssion to Authorised Foreign Adoption Agency or Caint
Authority or Indian Mission abroad.

On receiving family background report of thédatiee’s child, the Authority shall forward the santo the
receiving country as required under Articles 15 aldof the Hague Adoption Convention along withra-p
approval letter supporting the proposed adoption.

The Authorised Foreign Adoption Agency or Cahtkuthority, on receiving requisite documents tguated
in sub regulation (3), shall arrange to forwarcestificate under Article 5 or Article 17 of the Hag Adoption
Convention to the Authority.

In case of countries which are not signatoteesdague Adoption Convention, in respect of Indatizens,
family background report of the relative’s childdaprior approval letter from the Authority shall feewarded
to the Indian Mission of that country which wilkise a recommendation letter to the Authority.

Legal Procedure.{1) The prospective adoptive parents, who interaidtapt the child of a relative as defined in
sub-section (52) of section 2 of the Act, shak #&n application in the competent court under saien 2 of
section 56 or sub section (1) of section 60 of Aloé in case of in-country relative adoption or mt®untry
relative adoption, respectively, alongwith a conidetter of the biological parents as provided ah&dule XIX
and all other documents as provided in Schedule VI.

The biological parent and the step-parent, whend to adopt the child or children of the biotag parent,
shall file the adoption application as providedSichedule XXXII, in the court concerned of the digtwhere
they reside, along with consent letter of the lgatal parents and the step-parent adopting thel chithildren,
as provided in the Schedule XX and all other doausas provided in Schedule VI.

The prospective adoptive parents, in cdiseter-country relative adoption, shall file tadoption application in
the court concerned of the district, where thedchéisides with biological parents or guardians raviged in
Schedule XXXI.

The prospective adoptive parents shall fileapplication in Family Court or District Court ort€iCivil Court,
as the case may be.

Before issuing an adoption order, the courtl gaisfy itself of the various conditions stiptéd under section
61 of the Act, and regulations 51 to 56, as the caay be.
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)
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The prospective adoptive parents shall okaagertified copy of the adoption order from thert@und furnish a
copy of the same to the District Child ProtectiomitJor online submission to the Authority.

No Objection Certificate of Authority.- In case of all inter-country adoptions, the Authoshall issue No
Objection Certificate in favour of the adoptiontbé child within ten days from the date of receipadoption
order forwarded by the District Child Protection ityand a copy of the same shall be forwarded to the
Authorised Foreign Adoption Agency or Central Auibpoconcerned.

Issue of Conformity Certificate.-The Authority shall issue a Conformity Certificatader Article 23 of the
Hague Adoption Convention in the format providedSichedule X within three working days from the dafte
availability of the adoption order in the Child Aatdon Resource Information and Guidance Systernage the
receiving country of the adopted child is a Hagum®ption Convention signatory.

Child Care Institution and its linkage with Specialised Adoption Agency.{1) All Child Care Institutions
registered under this Act, which may not have besognised as Specialised Adoption Agencies, smellire
that all orphan or abandoned or surrendered childreler their care and protection are reportedjywed and
declared legally free for adoption, by the Child [f&fee Committee as per the provisions of section 2b-
section (2) of section 38 and sub section (1) atise 66 of the Act and the procedure laid dowrthiase
regulations.

Such report shall include the name (if knowggnder, date of birth (if known) or age, photograpld health
condition of the child, language spoken by the ccltif any), address or source (wherever known) ted
manner and circumstances in which the child wasditband admitted to the institution.

The District Child Protection Unit concernecaBhrender all necessary assistance to the Chite Gestitution
concerned in getting an orphan, abandoned or sigred child declared legally free for adoption as {he
procedure and time frame stipulated under the piavs of the Act, rules framed thereunder and these
regulations.

The District Child Protection Unit shall be pessible for linking the Child Care Institution wieeadoptable
children have been identified with Specialised AtlmpAgency.

If the Child Care Institution is located ireteame district:-

(@) the Specialised Adoption Agency shall complete dbeumentation and formalities required for the
adoption of an orphan, abandoned or surrenderédiclciuding preparation of Child Study Report and
Medical Examination Repodf the child as per Schedule Il and Il respeciyand

(b) the Specialised Adoption Agency shall upload tivofile of the child in Child Adoption Resource
Information and Guidance System, which includes tpdm@ph, Child Study Report, Medical
Examination Report of the child and certificatenfraChild Welfare Committee declaring the child
legally free for adoption.

In case the Child Care Institution and thecsgdssed Adoption Agency are not located in the safistrict:-

(a) the District Child Protection Unit shall conduChild Study Report through a social worker and
Medical Examination Report of the child as per Stthe Il and 11l respectively;

(b) the District Child Protection Unit shall uplodle profile of the child in Child Adoption Resoarc
Information and Guidance System, which includes tpgr@ph, Child Study Report, Medical
Examination Report of the child and certificatenfrcChild Welfare Committee declaring the child
legally free for adoption; and

(c) once documents of children are uploaded in dcC#tloption Resource Information and Guidance
System, the linked Specialised Adoption Agency Islaacess information of such children for
facilitating their adoption as per the provisiorishese regulations.

In case there is more than one Specialised #atop.gency in the district for linking the Childage Institution,
the distance between the two, the needs of thd ahitl the capacity of the Specialised Adoption Ageshall
be taken into consideration.

The Adoption Committee shall include:-
(@) adoption in-charge or social worker of the Spesé@li Adoption Agency;
(b) paediatrician or visiting doctor of the Child Canstitution;

(c) official from the District Child Protection Unit ahe district where Child Care Institution is |loedt
and

(d) representative of the Child Care Institution.

In all such adoption cases, adoption petitiballsbe filed in the competent court by the Spéséal Adoption
Agency, making the Child Care Institution as a etitfpner.
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(20) In case the child is from a Child Care Insiitn which is located in another district, the Spésed Adoption
Agency shall file the adoption petition in the dotwncerned of either of the districts.

(11) The adoption fee shall be shared between 8l Adoption Agency and Child Care Institutiorthe ratio as
may be prescribed by the Authority.

(12) The Specialised Adoption Agency concernedlsiizthin a certified copy of the adoption ordemfrtéhe court
and furnish a copy of the same to the prospecti@ptive parents, Child Care Institution, Districhild
Protection Unit and upload it in Child Adoption Resce Information and Guidance System.

(13) The State Adoption Resource Agency or Distihild Protection Unit shall as far as possiblevide training
to Child Care Institutions to enable them to becoveé-equipped Specialised Adoption Agencies.

59. Appeal to Authority.- (1) Any prospective adoptive parents or child oy parson on his behalf, aggrieved due
to non-selection for adoption because of the opindd Specialised Adoption Agency or issues related
eligibility of the prospective adoptive parents airthe child to be adopted or regarding the docusat&m
relating to the prospective adoptive parents ordhigd, such as, Home Study Report or health stafubhe
prospective adoptive parents, the Child Study Repod Medical Examination Report, may approach the
Authority.

(2) The application referred to in sub-regulatigh ghall be made by the aggrieved within seven flays the date
of opinion or decision.

3) The decision of the Authority shall be taken d&@yxommittee constituted by the Chairperson ofSitsering
Committee.

4) The Authority shall take decision on the apgiion within thirty days from the date of recedptthe application
and the same shall be communicated to the applicamtiting within three working days of the deadsi

(5) The decision of the Authority shall be bindiog all concerned.

(6) The Authority may decide, on the merits offeaase, whether the child concerned can be blofthed further
referral to any other prospective adoptive parésrtadoption.

60. Power to relax and interpretation.{1) The power of relaxation and grant exception to jrmyision of these
regulations in respect of a case or class of csts#bbe vested with the Relaxation Committee efAluthority.
(2) Relaxation Committee of the Authority shall beaired by the chairperson of Steering Committeehef

Authority and two members consisting of its ChiefeEutive Officer and a member of Steering Committee
having experience in law as members.

3) No decision of the Relaxation Committee of thethority shall ordinarily have the effect of afrey the
seniority of any prospective adoptive parents ulesasons are recorded in writing and the primary
consideration being the best interests of the child

4) In case of any ambiguity in interpretationafy of the provisions of these regulations, theisiet of the
Authority shall prevail.

SCHEDULE |
[See regulations 2 (5), 6 (13) and 7 (17)
CERTIFICATE DECLARING THE CHILD LEGALLY FREE FOR AD OPTION

1. In exercise of the powers vested in the Childlfdve Committee...................... under section 38 of the
Juvenile Justice (Care and Protection of Childreigt, 2015 (2 of 2016), child............... date of
birth............... placed in the care of the Specializedoption Agency/Child Care Institution(name and addjevide
order No................ dated.........ooievininnnnnn of this Committee, Hiereby declared legally free for adoption on the

basis of the following:

Inquiry report of the Probation Officer/ Child Wait Officer / Social Worker / Case Worker/any ottas the
case may be);

Deed of surrender executed by the biological pégtr the legal guardian of the child before tB@mmittee
on (date);

Declaration submitted by District Child Protectiomit and the Child Care Institution or Specializ&doption
Agency concerned to the effect that they have madeoration efforts as required under sub sectignof
section 40 of the Act, the rules framed thereuradetr the Adoption Regulations, but, nobody has agpgred
them for claiming the child as biological parentdemal guardian as on date of the said declaration

Consent of older child, in case applicable.
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2. This is to certify that:

The biological parent(s)/legal guardian, wherewsilable, has/have been counselled and duly infdrofethe
effects of their consent including the placementhef child or children in adoption which would wésin the
termination of the legal relationship between thiédcand his or her family of origin.

The biological parents/legal guardian have givesirtbonsent freely, in the required form, and tbhesent have
not been induced by payment or compensation okantyand the consent of the mother (where appl&ablas
been given only after the birth of the child.

The Specialized Adoption Agency/Child Care Instgntto which the aforesaid child is entrusted shalhnge
to post the photograph and other essential detailse child in the Child Adoption Resource Infoitina and
Guidance System and shall place such child in éalopis per the procedure laid down in the Act addgtion
Regulations.

[Note: strike out the box(es) which are not relaévarthe case]
[Note: Only one certificate may be issued in cassldings or twins stating the relationship.]

[Note: To facilitate adoption in the best interedtthe child, the Specialized Adoption Agency orstict Child
Protection Unit concerned, as the case may begriwified to post the profile of the child, inclugiphotograph, Child
Study Report, Medical Examination Report and théstificate in the Child Adoption Resource Inforneetti and
Guidance System]

Photograph of the child

Child Welfare Committee
Date and Place
Signature of any three members
Date and Stamp

To: Specialised Adoption Agency/ District Child Brction Unit — to post this certificate in Child éjtion
Resource Information and Guidance System (CARINGS).
Copy to: District Child Protection Officer (DCPYame of the District.
SCHEDULE I

[See regulations 2(6), 6(15), 7(18), 58(5)(a) and(6)(a)]
CHILD STUDY REPORT
Child Adoption Resource Information and Guidance Sgtem (CARINGS)
Registration No:
Aadhar Card No:
Name of the Specialised Adoption Agency (SAA)/Chil€are Institution (CCI):

The detailed report on the child shall include tifgimg information supported by documents. Chiltl@/ Report
should be prepared as soon as the child is dedegedy free for adoption by the Child Welfare Cuoiittee.

Photograph of
the child

Name and address of the Institution:-
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GENERAL INFORMATION:

Name of the Child. ---------------momn-- (giveby biological mother or parents or by the Spésgal Adoption
Agency/Child Care Institution or Child Welfare Corittee)

Present age and date of birth:

!—\._

Sex:

Place of Birth:

Religion (if known):

Type of child: Orphan/ abandoned/ surrendered

Date of admission of the child to the Speciaideoption Agency/Child Care Institution:
Date of production before Child Welfare Comastt

© ® N o g k~D

10. Date declared as legally free for adoptionhayChild Welfare Committee:
Il. SOCIAL DATA:
Please do not give identifying information abowt tiatural parent.
1. How did the child come to your institution?
(@) Admitted directly by parent or any other guardian:
(b) Placed by Child Welfare Committee directly:

(c) Transferred from any other institution, if so naafi¢he institution:
(d) Any other source:
2. Reasons for seeking protection in the Insttuti
3. Attitude of the child towards other childrehapplicable
4. Behaviour and relationship of the child towastif and other adults including strangers:
5. General intelligence:
6. If the child is enrolled in school, give a died report about his or her standard, attendageeeral interest in
studies, progress, if any:
7. General personality and description of thedchil
8. Play activity and any specific talent: Milesteref the child (for children below 18 months). Rleanark Yes or
No (based on age appropriate responses)
Does the child:-
(@) Smile
(b) Turn on his sides
(c) Lift its head
(d) Grasp objects in its hand
(e) Crawl on its own
\) Sit with full support or Sit without support
(9) Stand with support or Stand without support
(h) Walk with support or Walk without support
9. Dietary Habits:
Intake of liquid food:
Semi-solid food:
Solid food:
10. Developmental Assessment (language spokenyioeinabasic play skills, physical activity and comnication

and social skills etc.):

11. Social Background: (This should include hisiaobistory i.e. brief background of the birth pat® and
circumstances necessitating the child’s surrenderalzandonment, etc. Please do not give identifying
information such as name and address of birth paum@rrelatives.)
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12. I Social Worker hereby certifyt the information given in this form about child is
correct.
Signature:

Place: Name:
Date: Designation:
We have read and understood the contents of thil Gtudy Report and are willing to accept as our
adoptive child.
(Signature of the male applicant) (Signatur¢heffemale applicant)
(Name of the male applicant) (Name of the fenzgdplicant)
Place and Date: Place and Date:

SCHEDULE IlI

[See regulations 2(13), 6(15), 7(18), 58(5)(a) ab8(6)(a)]
MEDICAL EXAMINATION REPORT OF THE CHILD

A duly registered physician should complete thgore If any information is not available, pleasats “Not Available”.

(if the child is below 1 year, he/she should bengixed by Paediatrician)

Child Adoption Resource Information and Guidance Sgtem (CARINGS)

Registration No.

Health Status: Normal/Special Need

Date of Admission:

Name of the Specialised Adoption Agency:

Name of the Child Care Institution:

A. General Information

Name of the child :

Date and year of birth :

Sex:

Place of birth:

Nationality:

Name of the present institution: Placed since:
Weight at birth (in kg. at admission): kg.

Head Circumference :

. Length at birth (in cm. at admission): cm.

10. Was the pregnancy and delivery normal? ¥eblo or Do not know
11.  Where has the child been staying?

N GOMLONE

(o]

With his or her mother:  from to
With relatives: from to
In private care: from to
In institution or hospital: from to

(Please state the name of the institution or itutgins concerned)
Note: In case of new born children, refer to Mebiast for different age groups Bchedule IV[paragraph (A) New
Born].

B. Medical Details

1. Hadhe child had any diseases during the past ? §f pkease indicate the age of the child in respeeach
disease, as well as any complication): YesNo or Do not know

2.  Ifyes:
Children’s ordinary diseases (whooping cough, nesaslhicken-pox, rubella, mumps):
Tuberculosis:
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Convulsions (incl. Febrile convulsions):
Any other disease:
Exposure to contagious disease:

3. Has the child been vaccinated against anlyeofollowing diseases:
Yesor No or Do not know

4. Ifyes:

Tuberculosis (B.C.G.) Date of immunisation:
Diphtheria Date of immunisation:
Tetanus Date of immunisation:
Whooping cough Date of immunisation:
Poliomyelitis Date of immunization:
Hepatitis A Date of immunisation:
Hepatitis B Date of immunisation:
MMR (Measles) Date of immunization:
Other immunizations Date of immunisation:

5. Has the child been treated in hospital?
Yesor No or Do not know

6. If yes state name of hospital, age of gldldgnosis, and treatment:

7. Give, if possible, a description of the natigievelopment, behaviour and skills of the child.

(i)  Visual When was the child able to fix?
(i)  Aural When was the child able to turn its head after de@in
(iii)  Motor When was the child able to sit by itself?

When was the child able to stand with support?
When was the child able to walk without support?
(iv) Language When did the child start to speak monosyllables?
When did the child start to say single words?
When did the child start to speak sentences?
(v) Contact When did the child start to smile?
How does the child communicate with adults and rothddren?
How does the child react towards strangers?

(vi) Emotional How does the child show emotions (anger, uneasidésppointment, joy)?
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C. Medical Examination Details:

1. Date of the Medical Examination

2. Colour of hair:
Colour of eyes:
4. Colour of skin:

w

5. Through my complete clinical examination of tbkild | have observed the following evidence ofedise,
impairment or abnormalities (in case applicable):

0] Head (form of skull, hydrocephalus, craniotabes )
(ii) Mouth and pharynx (harelip or cleft palate, teeth)
(iii) Eyes (vision, strabismus, infections)

(iv) Ears (infections, discharge, reduced hearing, dafgy

(v)  Any dysmorphic facies? If yes, describe
(vi) Organs of the chest (heart, lungs)

(vii) Lymphatic glands (adenitis)
(viii) Abdomen (hernia, liver, spleen)
(ix) Genitals (hypospadia, testis, retention)

x) Spinal column (kyphosis, scoliosis)

(xi) Extremities (pes equines, valgus, varus, pes caamus, flexation of the hip, spasticity, paresis)
(xii) Skin (eczema, infections, parasites)
(xiii) Other diseases?

6. Are there any symptoms of syphilis in theldhiResult of syphilis reaction made (date and ydRositive or
Negative or Not done

7. Any symptoms of tuberculosis?
Result of tuberculin test made (date and year)itikesor Negative or Not done

8. Any symptoms of Hepatitis B?

Result of tests for Hbs Ag (date and year):PositiveNegative or Not done
Result of test for anti-HBs (date and year): Pesitir Negative or Not done
Result of tests for HBeAg (date and year): Positivélegative or Not done

Result of tests for anti HBe (date and year): Rasibr Negative or Not done

9. Any history of Jaundice and blood transfusion?
Results of tests for HBSAG (date and year)?

If positive, whether specialist consultation takges/ no, date and year); and further tests/ treatmndertaken (attach
a copy of the documents)

10. HIV Test (refer to Standard Medical TesSahedule 1V)
HCV (Hepatitis C) (refer to Standard Medic¢alst atSchedule I\)
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11. Does the urine contain:
Sugar?
Albumen?
Phyenylketone?

12. Stools (diarrhoea, constipation):

Examination for parasites: Positive or NegativeNwt done

13. Is there any mental disorder or retardatiotine child?

14. Give a description of the mental developmleahaviour and skills of the child.

15. Any additional comments?

Note:
1. Refer to Infants between 1 month to 1 year of aggdction ‘B’ of Medical Test iSchedule IV.
2. Refer to Age 1-3 years and more than 3 years ofiddédest inSchedule 1V[paragraph (C)].

D. Report concerning the psychological and sociaircumstances of the child (wherever required, assiance may
be taken from special educator, physiotherapist, gech therapist and the social worker)

Please decide on each heading.

(i) Activity with toys (age appropriate as applicalte):

1. The child’s eyes follows rattles or toys, theg emoved in front of the child

2. The child holds on to a rattle

3. The child plays with rattles: putting it in thgouth, shaking it, moving it from one hand to thkeeo
etc.

4. The child puts cubes on top of each other.

5. The child plays purposely with toys: pushes,gauss dolls to bed, feeds dolls etc.

6. The child plays role-play with toys with othdrildren.

7. The child draws faces, human beings or animéts distinct features.

8. The child cooperates in structured games witkrathildren (ballgames, card games etc).

(ii) Vocalization or language development (age apppriate as applicable):

1. The child vocalizes in contact with caregive
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10.

The child repeats different vowel-consonant
combinations (ba-ba, da-da, ma-ma etc.)

The child uses single words to communicate

The child speaks in sentences

The child understands prepositions as: profpunder, behind etc.

The child uses prepositions as: on top aitlen, behind etc.

The child speaks in past tense

The child writes his own name

The child reads simple words

Any other observation

(iii) Motor development (age appropriate as applicale):

The child turns from back to stomach from:age

The child sits without support from age:

The child crawls or moves forward from age:

The child walks with support of furnituref age:

The child walks alone from age:

The child climbs up and down stairs with sopfrom age:

The child climbs up and down stairs withayport from age:___

(iv) Contact with adults (age appropriate as appliable):

1.

The child smiles in contact with known caregive

The child is more easily soothed when held tgvkn caregiver

The child cries or follows known caregiver, whbe caregiver leaves the room

The child actively seeks known caregiver whemhshe is upset or has hurt him or herself

The child seeks physical contact with all agiutiat come into the ward
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6. The child communicates his feeling in wordsaoegivers

(v)  Contact with other children (age appropriate as applicable):

1. The child shows interest in other children dgking or smiling at their activity

2. The child enjoys playing beside other children

3. The child engages actively in activities wither children

(vi) General Level of Activity:

1. Active 2. Overactive 3. Natry Active

(vii) General mood :

1. Sober

2. Emotionally indifferent

3. Fussy, difficult to soothe

4. Happy, content
In case of special needs child, specify the categbthe child.

Overall Observation of the child:

Signature of the Examinee Physician
Designation and
Registration No.
Stamp
Date
E. Acceptance of Medical Examination Report by Prgsective Adoptive Parent(s)

We have read and understood the contents dfiédical Examination Report and are willing to accept as
our adoptive child.

(Signature of the male applicant) (Simme of the female applicant)
(Name of the male applicant) a(ihe of the female applicant)
Date: Date:

Place: Place:
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@)
@)

(b)
)
(@)
(b)
®3)

SCHEDULE IV
[See regulation 29(1)(f)]
MEDICAL TEST FOR CHILDREN ADMITTED INTO INSTITUTION S
Medical test for a child admitted into an insitution can be broadly divided into two categories:

To diagnose an illness/ condition that requirescigetreatment, and thus testing would help integag the
health of the child.

To diagnose an illness/ condition of a nature thedlies that the child will require special attemti(medical
and parental) beyond what a normal child needs tleefore the family that adopts him/ her showddalware
of the condition.

Following shall be considered while conductinthe medical test:
The interest of the child has to be foremost.

If the test results warrant further testing, spedifierapy or consultation with specialists, shooddundertaken
by the agency/ institution where the child is stayi

Medical Tests for different age groups:

Newly born:

(@) Preterm newborns or those newborns weighing <2@@@grth or admission should be evaluated by a
specialist neonatologist or paediatrician. Theseidzashould undergo screening for Retinopathy of
prematurity.

(b) Screening for hypothyroidism by thyroid functiost€T4,TSH)

(c) Hearing screening: Otoacoustic Emissions (OAE®Hrain stem evoked response audiometry (BERA)

(d) Screening for critical congenital heart diseasds@&aximetry

(e) HBsAg

If any of these screening tests is abnormal, furtenfirmatory tests and specialists’ opinion skioble
mandatory, before labelling the child as special need.

Infants between 1 month to 1 year of age

(@) Infants should be evaluated by a pediatrician

(b) Screening for hypothyroidism by thyroid functiostéT4,TSH)

(c) Hearing screening: Otoacoustic emission (OAE) @ilBstem evoked response audiometry (BERA)
(d) Complete blood count, liver function test and reoaktion test (CBC, LFT and RFT)

(e) HIV testing in children older than 4-6 weeks of age

)] HCV testing in children older than 3 months of age

@ HBsAg

If any of these screening tests is abnormal, furtt@nfirmatory tests and specialists’ opinion skioble
mandatory, before labelling the child as special need.

Age 1-3 years and more than 3 years

(@) In high risk areas (central and western statdadia and tribal populations), screening farkte cell
anaemia is advised by complete blood count anceritfi these-haemoglobin electrophoresis or
solubility testing for haemoglobin S or isoelectidcusing or high-performance liquid chromatography
(HPLC).

If a child is found to be a carrier/trait for betelassemia or sickle cell anaemia on screeningry see
is unlikely to be affected or have transfusion iegment, and hence should not be considered as

special need.
(b) HIV - Procedure for diagnosis in infants andldrien below 18 months of age:-
(i) HIV serological testing is used for the diagnosisHdV in adults and children above 18
months of age.
(i) Serological tests are not reliable and difficultinterpret in infants and children below 18
months of age because of passage of maternal Hiboaly across the placenta.
(iii) In children younger than 18 months, diagnosis o¥/ Hitfection is based on: a positive

virological test for HIV or its components (HIV RNér HIVV DNA or ultrasensitive [Us] HIV
p24 Ag) confirmed by a second virological test parfed on a separate specimen taken more
than 4 weeks after birth.
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(iv)
V)

(vi)

(vii)

(viii)

(ix)

)

(xi)

The WHO guidelines strongly recommend that all HiXposed infants have HIV virological
testing at 4-6 weeks of age or at the earliest iippity thereafter.

If the child is older than 9 months, an HIV seratad test is recommended prior to any
virological testing, and a virological test sholle performed for those with a reactive HIV
serological test.

In the non-breastfed or never-breastfed infanggative serological test result at or above the
age of 9 months can be used to rule out HIV infecti

In infants with an initial positive virological tegesult, it is strongly recommended that
antiretroviral therapy (ART) be started without aleland, at the same time, a second
specimen collected to confirm the result.

All the infants with unknown or uncertain HIV expoe being seen in health-care facilities at
or around birth or at the first postnatal visit {ay 4—6 weeks), or other child health visit,
have their HIV exposure status ascertained.

If the infant is seen <72 hrs after the deliverg &V exposure is identified, post-exposure
prophylaxis (PEP), counselling on safe breastfegdimd an HIV virological test at 4-6 weeks
is recommended.

For infants first seen at 4-6 weeks or the earlibsteafter and in whom HIV exposure is
documented, HIV virological testing should be pearied and the mother should receive safe
infant-feeding counselling.

A negative HIV serological test in the mother does per se exclude HIV exposure; the
possibility of very recent incident infection ofetmother during this pregnancy should be
kept in mind.

In infants and children less than 18 months of agpositive HIV serological test confirms
HIV exposure but cannot definitively diagnose HMV serological testing can be used to
exclude HIV infection.

(c) HCV diagnosis in infants and children:-

(i)

(i)
(i)

(iv)

v)

(d) HBsAg

Hepatitis C infection (HCV) is a chronic viral irdfigon of the liver that affects 1-2% of adults
and about 0.15 to 0.4% of children and adolescents.

In children, the infection is mostly acquired fronothers (vertical transmission).

Screening is by testing for HCV antibody in blodthe mother's HCV antibody crosses the
placenta and can stay in the blood of an infantujprto 18 months. Thus the anti-HCV
antibody test cannot be done to screen for HCVifiarits <18 months of age.

The American Academy of Pediatrics (AAP) recommetadsing with antibody test after 18
months of age in high-risk children. Positive aatli test should be confirmed by HCV-PCR.

If the baby is born to a known HCV positive motiter in babies in adoption homes), testing
with the HCV-PCR can be done. This should be ddtez 8 months of age due to a high rate
of temporarily positive tests in infants under 3ntins of age. Two negative HCV-PCR tests
separated by at least 2-3 months are needed torroaihiat there is not an infection with the
hepatitis C virus.

() CBC, LFT and RFT

*kk
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SCHEDULE V
[See regulation 7 (3]
DEED OF SURRENDER

Case No..............

INRe......oeiiis

1. I/We, the undersigned............cocviiennn. (Family name/Firs name(s)) residing at
ettt et ee i eeees, SUITFENder  my/our  child(ren) L (named)

Aged............ , having date of birth ..................... on our owmdawithout any coercion, compulsion,

threat, payment, consideration, compensation ofkamng;

2. I/we have been counselled and informed:

(a) about the implication that I/we can withdraw ounsent until 60th day of this surrender deed after
which my/our consent will be irrevocable and I/l have no claim over the child or children.

(b) have been made aware of the implications of suseadd are conscious of the fact that after tHe 60
day from date of the surrender deed, the legalnparaild relationship between my/our child or
children and me/us will be terminated.

(c) understand that my/our child may be adopted byomésd residing in India or abroad and give
my/our consent for this purpose.

(d) understand that the adoption of my/our child witate a permanent parent-child relationship with
the adoptive parent(s) and then cannot claim baelchild.

3. I/we wish/do not wish (please tick whicheverajgplicable) my/our identity and address to be disetl to
my/our child when he/she returns for root search.
4, I/we declare that I/We have read the above siatés carefully and have fully understood the same.
Doneat ................ ON...oevrnrnnns
[Signature or Thumb Impression of
surrendering person(s)]
5. Declaration by Witnesses
We the undersigned have witnessed the above samend
@) Signature, Name and Address of the first witness
(b) Signature, Name and Address of the second witness
6. Certification of child welfare committee

We hereby certify that the person and the witne3stamed or identified above appeared before needhie and
signed this document in our presence.

Signature and Seal of Members/
Chairperson Child Welfare Committee

SCHEDULE VI
[See regulations 9(1), 15(3), 20(1), 40(6), 42(3(B) and 53(3)
ONLINE REGISTRATION FORM
AND LIST OF DOCUMENTS TO BE UPLOADED

Date of Registration:

Applicant category: Indians living in India, the prospective adoptivargnts will have to registe
themselves.

=

In case of overseas citizen of India or a foreigiamal habitually residing in
India, the prospective adoptive parents have tstergthemselves.
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In cases of nc-resident Indian, overseas citizen of India or a fgmeprospective
adoptive parents habitually residing in a foreiguimtry, registration shall be don
by Authorized Foreign Adoption Agency (AFAA) or Qead Authority (CA) or
Foreign Government department concerned in thetopohresidence.

In case of non-Hague countries, Indian mission abrcan process th
applications of non-resident Indian prospectivepide parents.

e

0]

Applicant status:

Single-unmarried/widow/widower/divorcee/ legallypseated
or

Married couple

(Date of marriage, place of marriage)

Personal Information:

Male Female

Name

Date of Birth

Nationality by Birth

Current Nationality/Citizenship

Current residential address

City/District

State

Country

Zip/Pin code

Phone no.

Mobile no.

Email

Occupation Details

Nature of occupation

Gouvt. job/private job/ public sector|
job/ Business /Non-profit
Organisation/ consultant/
professional/ Others/ Not Working

Place of Work

Annual Income

No. of Biological/ Adopted Children

Total ()

Identification Details (as applicable):

PAN Number

Aadhar Card Number

Overseas Citizens of
Number

India Ca

Passport Number

Preference for Adoption:

Gender

Boy/Girl/No Choice

Child Category

Sibling/Single

Health Status

Normal/Physically Challenged/Ment@hallenged




[ 1| —wvg 3(7) ]

qRA T TSI ¢ STATYR 141

Age

0-2 years/2-4 years/4-6 years/6-8 years/8-10 years/10-12 years/ 12-14 ye
18 years

Preference for State:

Name of the Agency for Home Stud
Report

Address of the Agency

Motivation for Adoption
(Max 200 characters)

In case of Resident Indians, Overse
Citizens of India/Foreign prospectiv

prospective adoptive parents shall
have to register themselves with all
relevant documents.

In case of NRI/ Overseas Citizens g
India/Foreign prospective adoptive
parents residing abroad, registration
will be done by the concerned
authority, i.e. Authorised Foreign
Adoption Agency (AFAA) or Central
Authority (CA) or Government
department or Indian Mission (in
cases of Indian citizens) only after
completion of Home Study Report.

This is also applicable in case of

Overseas Citizen of India or foreign
prospective adoptive parents residir
in India

adoptive parents residing in India, tlnel'

aBocuments to be uploaded at the time of registration
In-country Adoption (Indians residing in India)

(1) Current family photograph/ Photograph of person adopting a child
()

(3)

PAN Card of the prospective adoptive parents

Birth certificate/Proof date of birth of the parents (In case of ma
couple, upload Birth Certificate of both the applicants)

(4)
billtelephone bill)

Proof of income of last year (salary slip/income certificate issued by (
department/income tax return)

()

f
Certificate from a medical practitioner certifying that the prospeg
adoptive parents do not suffer from any chronic, contagious or fatal di
and they are fit to adopt (In case of married couple, upload Me|
Certificate of both the applicants)

(6)

(7) Marriage certificate/Divorce Decree/ Declaration from the competent

or affidavit on oath pertaining to divorce in case of divorce governe
personal law where decree of divorce is not mandatory/Death certific
spouse whichever is applicable.

Inter-country Adoption in cases of NRI/Overseas Citizens of India ang
Foreign prospective adoptive parents

g
(1) Photograph of the applicant(s)

(2) Home Study Report of Overseas Citizens of India and foreign prosp
adoptive parents residing in India to be uploaded later after registratiol

(3) Passport (Male prospective adoptive parent)
(4) Passport (Female prospective adoptive parent)

(5) Overseas Citizen of India card of the prospective adoptive paren
applicable)

(6) Birth Certificate (Male prospective adoptive parent)
(7) Birth Certificate (Female prospective adoptive parent)
(8) Proof of Residence

(9) Proof of income of last year (e.g. salary slip/income certificate issue
Government department /Income tax return)

(10) Certificate from a medical practitioner certifying that the prospe
adoptive parents do not suffer from any chronic, contagious or fatal de
and they are fit to adopt.

(11) Police Clearance certifying the antecedents of male prospective ad
parent.

(12) Police Clearance certifying the antecedents of female prospective ad
parent.

ars/14-

ried

Proof of residence (Aadhar card/ voter card/ passport/current electricity

5OVt.

tive

sease

dical

court
d by
ate of

pctive

n)

ts (if

d by

tive
cease

optive

optive
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(13) Marriage Certificate (in case of cou|

where decree of divorce is not mandatory/death certificate of the spo
applicable).

(15) Undertaking from the relative in case of single PAP (if applicable).

(16) In case of Overseas Citizens of India/Foreign prospective adoptive p
living in India, a copy of No Objection Certificate from their Embas
High Commission for adoption and assurance for post adoption follow
case the prospective adoptive parents relocate from India (if applicable

(17) 1st Reference Letter from a respected member of the society known
PAPs.

(18) 2nd Reference Letter from a respected member of the society known
PAPs.

Other documents to be uploaded after referral

(19) Consent of the older child/children in the family(more than five yea
age)
(20)Consent of the older child to be adopted

(21)Permission of the receiving country as per Article 5 or 17 of the H
Adoption Convention (applicable in case of Hague ratified country).

the prospective adoptive parents to allow personal visits by
representative of the Authorised Foreign Adoption Agency (AFAA) or
(Central Authority) or concerned Government department or In
Mission, as the case may be, for follow-up of the progress of the ch
required under the Adoption Regulations.

(23)In case of Overseas Citizen of India/foreign prospective adoptive p:
living in India, undertaking from the concerned Specialised Adop
Agency to provide post adoption follow-up.

(24)In case of Overseas Citizen of India/foreign prospective adoptive p:
living in India, undertaking to allow personal visits of the representativ
the Specialised Adoption Agency or District Child Protection Unit or S
Adoption Resource Agency at least for a period of two years from the
of adoption.

(25)Undertaking from the Authorised Foreign Adoption Agency to pro
progress report of the child for a period of two years and make altg
arrangement in case of disruption.

In case of NRI and Overseas Citize
of India prospective adoptive parent
residing abroad, registration will be

done by the concerned authority, i.g.

Authorised Foreign Adoption Agenc
(AFAA) or Central Authority (CA) or
Government department or Indian
Mission (in cases of Indian citizens)
for the purpose of relative adoption
only after completion of Home Stud
Report.

N 3.

SAt the time of registration, all requisite documents to be uploaded in
Adoption Resource Information and Guidance System as stated ab
cases of inter-country Adoption[(1)-(15)].

Inter-country Relative Adoption

<

Other documents to be uploaded after referral

(1)  Consent of the older child/children in the biological family (more than
years).

y2)  Consent of the older child to be adopted.

(3)  Permission of the receiving country as per Article 5 or 17 of the Hz
Adoption Convention (applicable in case of Hague ratified country).

(4) Relationship of the prospective adoptive parents to the relative

(family tree)

(14) Copy of divorce decree/Declaration from the competent court or affidavit
on oath pertaining to divorce in case of divorce governed by personal law

se (if

arents

sy/

up in

).
to the

to the

s of

ague

(22)In case of prospective adoptive parents residing abroad, undertaking from

the
CA
dian
Id as

arents
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arents
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date
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Child
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child



[ 1| —wvg 3(7) ]

qRA T TSI ¢ STATYR 143

gical

din

(5) Recent family photographs of the child, adoptive parents and biolo
parents.

(6) Consent of the biological family as providedSchedule XIX.

(7) Permission from the Child Welfare Committee to the legal guardig
surrender the child in adoption with the relative as provide8dhedule
XXII (if applicable).

(8)  Family background report by District Child Protection Unit as provide,
Schedule XXI.

In case of In-country Relative 4. Documents to be uploaded in any case of In-country Relative Adoption

Adoption, the prospective adoptive
parents have to register for such
adoptions in Child Adoption
Resource Information and Guidance
System and handover relevant
documents to District Child
Protection Unit to upload in Child
Adoption Resource Information and
Guidance System

0y

(4)

(S)

(6)

Proof of residence of the prospective adoptive parents.

Consent of the older child of the prospective adoptive parents for
adoption (required only in case the child is more than 5 years.)

Consent of the biological parents (as providedsthedule XIX of the
Adoption Regulations)

Permission from the Child Welfare Committee to the legal guardig
surrender the child in adoption with the relative as provide8dhedule
XXII (if applicable).

Affidavit by prospective adoptive parents in support of their relations
financial and social status as providedsthedule XXIV of the Adoption
Regulations.

Adoption order from court.

such

In case of Adoption of child/children

by step-parent, the biological and step

parents have to register in Child
Adoption Resource Information and
Guidance System and provide
relevant documents by uploading th
same online through CARINGS.

(1)
)
(3)

(4)

5.

Documents to be uploaded in case of Adoption of child/children b
step-parent

Proof of residence of the biological parent and spouse adoptin
child/children along with the proof of them being legally wedded.

Consent of the biological parent(s), spouse adopting the child/childr
provided inSchedule XXof the Adoption Regulations.

Documents as required to be attached Bithedule XX of the Adoption
Regulations, in case applicable.

Adoption order from court.

y the

en as
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SCHEDULE VI

[See regulations 2(11), 9 (10) and 20 [2)
HOME STUDY REPORT OF RESIDENT INDIAN PARENT/
OVERSEAS CITIZEN OF INDIA/FOREIGNER LIVING IN INDIA
MR.
MS.

Adoption of orphan/abandoned/surrendered children can be processed by following procedures as laid down in Adoption
Regulations. All prospective adoptive parents are required to register in Child Adoption Resource Information and
Guidance System (CARINGS) and adopt from authorised institutions.

CARINGS REGISTRATION NO.
DATE OF REGISTRATION

PAN CARD NO

AADHAR CARD NO, IF AVAILABLE
PASSPORT NO, IF APPLICABLE
NAME OF THE SOCIAL WORKER

DATE OF HOME VISIT

Part-1 of the report is to be filled up by the Prospective adoptive parents.

The Home Study Report helps build a strong proposal for the prospective adoptive parent (s) to adopt, and therefore,
prospective adoptive parents are expected to provide all information to the best of their knowledge. The prospective

adoptive parents are solely responsible for the authenticity of the information provided in the template and are required
to sign below on each page of Part 1.

The prospective adoptive parent(s) are encouraged to seek advice from the social worker and Counsellors in preparing
themselves for adoption and for supporting the child that they wish to adopt. Any difficulty faced by the prospective
adoptive parents in filling up Part 1 may be shared with the Social Worker during the home visit.

Part-2 of the template is to be filled up by the Professional Social Worker engaged by the Specialised Adoption Agency
or District Child Protection Unit or State Adoption Resource Agency or Central Adoption Resource Authority (CARA).

The Home Study Report helps the adoption agency in finding the family best suited for each child that is available for
adoption. During the home study, the social worker will assess the financial, employment, health, lifestyle, home and
neighbourhood environments of the prospective adoptive parent (s); their parenting styles and attitude(s); motivation for
adoption; commitment towards adoption and their overall readiness-cum-maturity to adopt.

Part— 1
A. Familiarity with Adoption
(This section can be filled up by either of the prospective adoptive parent)
1. What is your motivation behind adopting a child
2. Will you be able to support an older child, a child with an addressable medical condition or a child with special
need?
Yes/No
3. Have you met any adoptive families or children who were adopted — if yes, how was your experience and
response
4. Are there any areas where you may need counselling or professional help in supporting the child you wish to

adopt — please provide complete details?
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5. Please describe how the prospective adoption would affect other members residing with you and their support to
the child.

B. Family background information:

Particulars Male Applicant Female Applicant

Name (underline Family name)

Date of birth

Place of birth

Citizenship

Address

Email ID

Contact Phone No. and Mobile No.

Religion

Language(s) spoken at home

Date of Marriage

Date of Earlier Marriage (if any)

Date of divorce (if any)

Educational Qualification

Employment/
Occupation

Name and Address of the present
Employer/Business concern

Annual Income

Health Status

Photograph of the
prospective adoptive parents

Q) Provide following information about your parents.

Details about Parents of the Applicants Male Applicant Female Applicant
Father Mother Father Mother

Name in full

Age

Nationality/Citizenship

Occupation

Previous occupation

Presently residing with prospective
adoptive parent (Indicate Yes/No)
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2) Please complete the following table with the names of each of your respective children (adopted and biological),
their sex, educational status (kindergarten, elementary, etc.) and dates of birth.
Name of the Child Sex Date of Birth Educational Status
3) Please provide age, gender, occupation, and nature of the relationship of other family member(s) residing with
prospective adoptive parents.
Name Nature of Relationship Age Gender Occupation
4) Please provide details of any other non-related adults/children living in the home (e.g. house help, staff, outside
personnel etc):
C. Professional/Employment Details (Professional career details for last 5 yearBJease complete the

following table with details relating to your professional career.

Male Applicant

Organisation Employer Details (Name and Job Title From To

Address)

Female Applicant

Organisation Employer Details (Name and | Job Title From To
Address)
D. Financial Position: (Give a short description of your income from all sources, savings, investments,

expenditures and liabilities).

Please provide your most recent tax invoices, bank statements etc. of both of you.
Do you have any outstanding debts, mortgages etc.

(@) If yes, please provide supporting documentation;

(b) No
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E. Current marital relationship and quality of marital relationship (if applicable) : (Give details about the
marriage, legal separation, if any, reasons for such separation, present marital life and decision making
procedures).

Q) Please specify your marital status:

(2) Please describe the procedures you and your spouse use to reach a decision.

F. Attitude of grandparents/extended family members, other relatives and significant others towards the

present adoption: (Give a short description about the opinion of other important persons towards adoption who
would have impact in the child rearing process when the child arrives in the receiving country.)

G. Anticipated Plans of the prospective adoptive parents for adopted child and rearing in the Family:
Q) Please describe how you will manage caring for the adopted child and other life commitments such as work.
(2) Who will be responsible for caring for the child when you are at work, or absent from the familial home

(domestic help, grandparents and spouse).

(©)) In case the adopted child demonstrates adjustment difficulties, please describe the steps that you plan to take to
ease his/her transition into the family?

H. Preparation and Training for Adoption: (Give details about the counselling if undergone on adoption, child
care, handling of needs of children, prospective adoptive parents training and/or experiences in parenting
children having special needs, if any)

Understanding about adoption procedure:
Reading of reference materials:

Learning from friends/relatives:

Interaction with adoptive parents groups:
Learning through counselling from professional:

l. Possible Rehabilitation Plan for the child in case of any eventuality witlprospective adoptive parent(s): (Give a
short description about your plan for the security of the child in case you face any short or long term eventuality. In
case you are a single prospective adoptive parent, please give a short description about the close relative who would be
giving undertaking for the security of the child).

(1) Does your work require you to travel?

(2) Who would care for the child in your absence? Please provide a brief description including his/her age, gender,
occupation and relationship:

(3) In the event of unforeseen misfortune do you have someone who could take legal guardianship of child? If so, Please
provide a brief description including his/her age, gender, occupation and relationship and contact details:

J. Health Status (Emotional and Physical):

Q) Do you or your spouse suffer from any medical condition? If so, would you please provide details?
2) Are you or your spouse currently being treatga Ipsychologist or psychiatrist?

3) Are you currently taking any prescribed mediwa®

4) Are there currently any child(ren) in your holieéng treated for a severe medical condition?

(5) Does your family have health and hospitalizatiwurance coverage for all family members?

K. Certified that the above information is true to best of our knowledge

Name and signature of the prospective adoptive parents
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PART -2
(To be filled up by the Social Worker preparing theme Study Report)

As far as possible, the Home Study Report has tde completed within a period of one month from thelate of

registration.

The social worker should attempt to put the prospe@doptive parents at ease by opening the ceatien with a warm-up

guestion. The social worker should employ non-viehges such as inclining the head and nodding thicate that the

prospective adoptive parents are actively listenkfter each question, the social worker may prewige prospective adoptive
parents with sufficient time to respond. Any verbasponse by the social worker to an answer byptbepective adoptive
parents should be neutral and non-judgmental. Bo&lsworker should attempt to establish eye cdréacmuch as possible
between reading the question and jotting down éspanse of the prospective adoptive parents to dstnate empathy. The
social worker should try to avoid interrupting th@spective adoptive parents unless they do nagnstehd a response.

(The information/facts filled in the template shadl kept confidential by the agencies /authorities.

1. Factual Assessment:

0] Have you verified the contents of the facts memtim Part | of the template?
e¥No
(i) Are you satisfied about the facts mentioned in dbeuments vis-a-vis observation during interviewsl a
visits?
Yes/No
2. Psycho-social Assessment:
2.1 Interaction with the prospective adoptive parents
0] Have you interacted with the prospective adoptaeepts individually and/or jointly?
(i) Are the prospective adoptive parent(s) well pregdiee adoption? In case of single prospective agept
parent, please mention about family support system.
(iii) Do you think that prospective adoptive parents teymessed their genuine feeling for parenting?
2.2 Home visit findings:
() When did you visit the home of the prospective aidegparents? Who were the members present dudog y
visit?
(i) Whom did you interact during the home visit?
(iii) Have you met any neighbour/relative? Give a dedalescription about the interaction?
(iv) Whether the home environment is conducive for thiéd@ If no, what steps can be taken to improve the
situation? Have you advised the prospective adegtarents?
(v) Are the prospective adoptive parent(s) well preghdioe adoption?
(vi) Do you think that prospective adoptive parent(s)ehaxpressed their genuineness during the intergZti
(vii) Did the prospective adoptive parent(s) have anyptiabout parenting issues or any other issues? Mawe
cleared their doubts?
2.3 Interaction with the family members:
® Have you interacted with other family members @& fivospective adoptive parents? What is their opini
about the proposed adoption? Are they positive atteuadoption?
(i) Are there any other family member(s) whom you cauldl interact but they might have a larger rolehea
proposed adoption? If so, how did you do their sssent? Did you take their views subsequently?
(iii) Have you interacted with older child(ren) presenthie home of the prospective adoptive parentssf
please give details.
(iv) Have you noticed any adverse remarks from the famiémbers? If so, how far those remarks may have an
impact on the adoption process?
2.4 Financial capacity:
0] What is your opinion about the financial statustttd prospective adoptive parent(s)? Are they firaiyc

(ii)

sound to welcome another member into their family?
Have you observed any financial situation whichas disclosed in Part-1?
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2.5 Physical and emotional capacity:
0] Are the prospective adoptive parents(s) in a gdodisal and emotional state to take care of a ehild

(i)  Have you observed any physical or psychologicaldsswith the prospective adoptive parent(s) or etimer
family member that is going to affect the life betupcoming child? If so, give details.

(i)  Provide details of number of rooms in the houseitigere is adequate space for the child to bgsrtipd.
(iv)  Are the prospective adoptive parent(s) emotionadjyipped enough to take care of a child?
3. Recommendation for adoption.

3.1 Do you recommend the prospective adoptive peefor adoption? Put your views and rationale recommending
the prospective adoptive parents for adoption tiolg the parent(s) suitability. (Attach additiosakeets, if required)

3.2 In case you do not recommend the prospectiopta@ parents for adoption, appropriate reasonsating such
decision must be given in detail.

Signature, name, designation of Social Worker

SCHEDULE VIl
[See regulations 11(1) and 16(R)
PRE-ADOPTION FOSTER CARE UNDERTAKING
(IN THE FORM OF AN AFFIDAVIT)

We, Mr. , aged years, citizen of and Mrs. aged
years, citizen of , pernibne residing at
present address being proposed Adopters ofl chil
(new full name) @ (oldng)a born on presently in the care of
(name and address &pticialised Adoption Agency), do solemnly herdbglare
as follows:

Q) We are taking the above mentioned child in pre-tidofoster care, pending the adoption order byGhoeirt
concerned.

(2) We understand that until the final adoption ordent the Court concerned is received, the said ikl be
under the authority and guardianship of (name of Specialised Adoption Agency
and we shall only remain the foster parents ofcthik.

3) The child placed with us will be given all necegsaducation, medical care, attention, nutrition &eetment
required.

4) In case of any untoward incident with the child, will report the same to the Specialised AdoptiogeAcy
immediately.

(5) The institution will be kept informed about the épment of the child once a month till the finalict order is
issued.

(6) We shall attend to the legal formalities and cbedring when called upon to do to.

©) We undertake to bring-up the child/children as @un.

(8) We shall allow the authorised social worker/fuoctiry of the Specialised Adoption Agency/Districtil@d

Protection Unit/State Adoption Resource Agencyisitwur home for undertaking post-adoption follow to
ascertain the progress and well-being of the dttiittiren in our family.

9) We further undertake to inform any change of plaiceur residence (other than as stated in thisiegpin), to
the Specialised Adoption Agency, District Child #aiion Unit and the State Adoption Resource Agency
concerned for the purpose of post adoption follgu-u

Mr. Mrs.
Prospective Adoptive Father Prospective Adopliher
Date:
Witness:
Name: Name:
Signature: Signature:

Address: Address:
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@)
)
@)
(4)
©)
(6)
()
)

9)

SCHEDULE IX
[See regulations 12(1), 15(14) and 55]1)
LIST OF (ATTESTED/NOTARISED) DOCUMENTS
TO BE FILED ALONG WITH THE ADOPTION PETITION IN THE = COURT

In-country Adoption

To be obtained from the Prospective adoptive pafBAPs) by the Specialised Adoption Agency
(1) Current family photograph/ photograph of the coupl@erson adopting a child
(2) PAN Card of the prospective adoptive parents
(3) Birth certificate/Proof of date of birth of the gpective adoptive parents
(4) Proof of residence (aadhar card/ voter card/ pagspoent electricity bill/telephone bill)
(5) Proof of income of last year (salary slip/incometifieate issued by Govt. department/income taxnmet

(6) Certificate from a medical practitioner certifyitigat the prospective adoptive parents do not stiften any
chronic, contagious or fatal disease and they r® fadopt (In case of married couple, upload MeHi
Certificate of both the applicants)

(7) Marriage certificate

(8) Divorce Decree/Declaration from the competent cauriaffidavit on oath pertaining to divorce in case
divorce governed by personal law where decree \afrde is not mandatory/Death certificate of sponse
case of single prospective adoptive parent (ifiapple).

(9) Two reference letters from acquaintances or redatim support of adoption.
(10) Consent of the older child/children in the adopfamily (if more than 5 years)
To be arranged by the Specialised Adoption Agency
(11) Child Study Report signed by the prospective adeptarents along with recent photograph of thedchil
(12) Medical Examination Reportof the child signed by grospective adoptive parents.
(13) Certificate of Child Welfare Committee declaring tbhild ‘legally free for adoption’.
(14) Home Study Report of the prospective adoptive garalong with their recent family photograph.
(15) Recognition certificate of the agency as Specidlidoption Agency.
(16) Consent of the older child/children to be adopted.
(17) Decision of the Adoption Committee (only in casdretountry adoption).
(18) Affidavit by the Chief Functionary of the Speci@iAdoption Agency to Court in support of adoptadrehild.
(19) Pre-adoption foster care affidavit.

Adoption by NRI/Overseas Citizen of India/Foregn prospective adoptive parents residing in a forgn
country

To be provided by the Authorised Foreign AdoptiogeAcy(AFAA) or Central Authority(CA) or Government
department or Indian Mission abroad to the SpesgdliAdoption Agency

Photograph of the applicant(s)

Home Study Report

Passport (Male prospective adoptive parent)

Passport (Female prospective adoptive parent)

Overseas Citizen of India card of the prospectil@péive parents (if applicable)
Birth certificate/Proof of date of birth of the gective adoptive parents

Proof of Residence

Proof of income of last year (e.g. salary slip/imeocertificate issued by Government departmenbfire tax
return)

Certificate from a medical practitioner certifyititat the prospective adoptive parents do not séiffen any
chronic, contagious or fatal decease and theyitatie ddopt.

(20) Police Clearance Certificate (Male prospective dgigdeparent)
(12) Police Clearance Certificate (Female prospectiaptide parent)
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(12) Marriage Certificate (in case of couple)

(13) Two reference letters from acquaintances or redatim support of adoption.

(14) Divorce Decree/Declaration from the competent cawrtaffidavit on oath pertaining to divorce in caske
divorce governed by personal law where decree\adrde is not mandatory/Death certificate of spaunsease
of single prospective adoptive parent (if appliedbl

(15) Consent of the older child/children in the adopfamily (if more than 5 years)

(16) Authorisation Certificate of Authorised Foreign Admn Agency (not required in case of Central Auityoor
Government department or Indian Mission)

a7 Undertaking from the Authorised Foreign Adoptioneigy concerned for furnishing post adoption follop-
report and for necessary action in case of dissapfnot required in case of CA or Government depant or
Indian Mission)

(18) Permission of the receiving country as per Artele7 of the Hague Adoption Convention.

(29) Undertaking for permitting home visit to the sociadrker during post-adoption follow-up.

(20) Power of Attorney from the prospective adoptive goas in favour of the authorized functionary of the
Specialised Adoption Agency to file the adoptioplagation on their behalf in the court.

To be arranged by the Specialised Adoption Agency

(21) Child Study Report signed by the prospective adeppiarents along with recent photograph of thedchil

(22) Medical Examination Report of the child signed bg prospective adoptive parents.

(23) Certificate of Child Welfare Committee declaring tthild ‘legally free for adoption’.

(24) Recognition certificate of the agency as Specidl&doption Agency

(25) Consent of the older child/children to be adopted

(26) Affidavit by the Chief Functionary of the Speci@iAdoption Agency to Court in support of adoptadrchild.

(27) Pre-adoption foster care affidavit (whereeguired)

(28) NOC issued by CARA in favour of adoption ofchild by a Non-Resident Indian/Overseas Citizen of
India/Foreign prospective adoptive parents. In azfs@®verseas Citizen of India/Foreign prospectidesive
parents living in India, a copy dio Objection Certificate from their Embassy/ High Commission for the
proposed adoption.

3. Inter-country Relative Adoption
As indicated inSchedule VI of the Adoption Regulations, the prospective adepparents shall file the
adoption application in the court concerned of dirict through their power of attorney, where ttgld
resides with biological parents or guardians.

4. In-country Relative Adoption
As indicated inSchedule VI of the Adoption Regulations, the prospective ad@piparents shall file the
adoption application in the court concerned of digrict where the child resides with biologicalrguats or
guardians.

NOTE: Only the above mentioned list of certificates/doemnts as applicable are required to be filed. tifitgr
certificate is NOT required in any case of adoption
SCHEDULE X
[See regulation 16(1))
CENTRAL ADOPTION RESOURCE AUTHORITY
(A Statutory Body of Ministry of Women and Child Development)
Certificate Number: Date:

NO OBJECTION CERTIFICATE

Photograph of the child and the
prospective adoptive parents

Certified that the Central Adoption Resource Auitlyo(CARA), the Central Authority of India on adipn

matters, under the Ministry of Women and Child Depenent, Government of India, hadO OBJECTION’ to the
adoption of the child/children with the prospectadoptive parents as per the details mentionedibelo
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Ser Name of the| Sex of | Date of Birth Name and Address of the Prospective Adoptive
No Child Child Parent(s)

(i)

2. This NOC is issued as per Adoption Regulati@®l7 and Article 17 (c) of the Hague Conventiontba
Protection of Children and Cooperation in respéatter-country Adoption, 1993.

3. The Specialised Adoption Agency and the Foredgloption Agency/Central Authority/concerned Foreign
Government department/Indian Diplomatic Missionén&een authorized to process this adoption case.

4. The Specialised Adoption Agency shall file #umption application in the competent court.

Signature and Seal of

Authorized Signatory

To:

(@8] Name and address of the Specialised Adoption Agency

(2 Name and address of the State Adoption Resourcadigeconcerned State Government department.

3) Name and address of Authorized Foreign Adoption nsge (AFAA)/concerned Foreign Government
department/Indian Diplomatic Mission.

4 Diplomatic Mission of the Receiving Country in ladi
(5) Central Authority of the Receiving Country.
(6) Foreigners’ Regional Registration Officer (FRRO).

SCHEDULE XI
[See regulation 18(1)]
CENTRAL ADOPTION RESOURCE AUTHORITY
Certificate Number: Date:

Photograph of the child and the prospective
adoptive parents

CONFORMITY CERTIFICATE

(Under Article 23 of the Hague Convention on Protect of Children and Co-operation in respect ofeintountry
Adoption, 1993)

1. The undersigned authority:
(Name and address of the competent authority oSthte of adoption)

Sex: Male [] Female []
Date of birth: day . ... month....year...
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3. Was adopted according to the decision of thevitng authority:

Date at which the decision became final: . ........ .. ........
(If the adoption was made otherwise than by a datisf an authority, please specify the equivaisthils)

4. By the following person(s):
(@) Family name of the adoptive father: .. ...............
Firstname(s): .. ... e
Date of birth: day . .. . month . . . . year

(b) Family name of the adoptive mother: . ................
Firstname(s): . ...t e
Date of birth: day . .. . month . . . . year

Habitual residence at the time of the adoption:... . . .......

5. The undersigned authority certifies that thepdidoa was made in accordance with the Conventiahthat the
agreements under Article 17, sub-paragraphere given by:

(@) Name and address of the Central Authority efState of origin:

Date of the agreement: . .. ... ... ...
(b) Name and address of the Central Authority efréceiving State:

Date of the agreement: . . . ....... oot
6. The adoption had the effect of terminating theegxisting legal parent-child relationship.
Doneat........... ,on........ ]
Signature and Seal of
Authorized Signatory

To:
Q) Name and address of the Specialised Adoption Agency
2) Name and address of the State Adoption Resourcaddffetate Government concerned department.

3) Name and address of Authorized Foreign Adoption ntge (AFAA)/concerned Foreign Government
department/Indian Diplomatic Mission.

4) Diplomatic Mission of the Receiving Country in ladi
(5) Central Authority of the Receiving Country.
(6) Foreigners’ Regional Registration Officer (FRRO).
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SCHEDULE XlI
[See regulations 13(1), 19(1) and 20{5)
POST- PLACEMENT REPORT OF THE CHILD

REPORT NO: DATE:
Photograph of the child wit
family
1. IDENTIFYING INFORMATION:
(a) Child’s Name(initial and given. if any) :
(b) Surname/family name:
(c) Child’s date of birth:
2. CONTACT DETAILS OF THE ADOPTIVE PARENTS:
3. CHILD'S ADJUSTMENT:
(@) Current height and weight
(b) Results of physical examinations or doctor visits
(c) Eating and sleeping habits
(d) Emotional, physical and social development
(e) Attachment to family members
) Child’s enrolment in school (if applicable)
(9) Language(s) spoken (if applicable)
4. ADJUSTMENT BETWEEN ADOPTIVE FAMILY AND THE CHILD
5. SIGNIFICANT CHANGES IN FAMILY STRUCTURE OR DYNAM ICS, IF ANY:
(Change of residence, employment, work responsésgliillness, etc.)
6. OBSERVATIONS AND RECOMMENDATIONS OF SOCIAL WORKE R
(Signature)

Social Worker’'s Name:
Agency Name and Date

Note: Online updating of post-placement report is maogat

SCHEDULE Xl
[See regulations 24(1)(f) and 26(4)(h)]
STANDARDS OF CHILD CARE IN SPECIALISED ADOPTION AGE NCIES

1. The agencies are required to ensure that tlweving facilities are provided to the childrentime institution:
(@) Physical facilities
() Physical surroundings in which the children a@red for must be clean. Sanitation and hygiene

maintained at the agency must be adequate sin@gaity of children at the institution are smalldan
suffer from numerous ailments. Children below the af 1 year should be in a room with an attached
bathing room and milk room. Children between the afy1 — 3 years should be kept in a room with an
attached bathing and bathroom. The older childesdrto be separated into two boy’'s room and girls
room. Each room must have attached baths, andstoile

(i) There should be a separate washing area aadga kitchen and dining hall for the older childre
Good lighting, ventilation and adequate space rbeshandatory.

(iii) The home should be neat, clean, particuldrithrooms, toilets and kitchen. Walls and surroogsli
must be bright and stimulating. For visual stimigiatthe rooms should be well painted and decorated
with toys, animal cut outs, etc
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(b)

(©

(d)
(e)

(f)

(@)

(b)

(©

(d)

Medical facilities: Regular medical inspection must be done. Prefgrabery alternate day by a registered
medical practitioner. The child specialist is beained to diagnose and treat children who arésktand highly
vulnerable.

0] Infants and children on admission to institasoshould be in quarantine and observation for ekves
least.
(i) Weight, height and head circumference may b&d along with any other details available on the

child at admission.

(iii) A medical record should be maintained and @ctdr must assess the child as soon as possible,
preferably within 24 hours of his or her admission.

(iv) Each child below the age of six months sholbédphotographed every month, from six months to 3
years every three months and thereafter, evermesinths.

(V) Immunization should be regularly given and ntorgd.
(vi) Emergency kits should be available at all tinethe Home and there should be a doctor on call.
(vii) General health measures viz hygiene, destah care and diet to be supervised.

(viii)  Stimulation is very important for the propelevelopment of the child. This could be achieved b
increasing awareness amongst the nurses, helpergroglucing simple stimulation techniques in the
daily routine. It is also advised to have a phymoapist visit the children on a regular basis.

Staff:

® The agency must have adequate staff for chale cpreferably in the ratio of 4:1 for childreridve 1
year, 5:1 for children in the age group 1 to 3 yeard 8:1 for older children.

(i) Adoption Homes need personnel who are sergitito the issues of the children. They need to be

“educated” in caring for the children. It is recommded to conduct workshops for nurses, helpers, car
takers and other staff to enable them to recogthieespecial status of these children who are under

their care.

(iii) As committed staff is an integral part of gbehild care, the motivational levels of the sttibuld be
kept high.

(iv) Staff to be immunized as well.

Clothing: It is important that the children in a home aresded in clean, comfortable and well-kept cloties
all times, not just during the visit of the adoptiparents.

Food: The food in the institution should be hygienigatiooked, nourishing and tasty. The menu should be
varied. The need of children on a special diet Ehbe attended to. This will help overcome the peots of
malnutrition faced by children entering a home.dteg charts with indication of the formulas maydigplayed
and followed.

Education: The Specialised Adoption Agency should be ablprtvide informal education through a qualified
teacher, and a special educator, or tie up witthad that will take the child or children on a fgonary basis.

Note: All adoption agencies shall adhere to the stadslaf child care prescribed under the Juvenileickist
(Care and Protection of Children) Model Rules, 2016

While providing child care, the following igss are important:

A child’s neurological growth is complete withinettfirst few years of his or her early childhood and
determines the brain’s capabilities throughout tbst of his or her life. Moreover, a child needshee
experienced positive attachment by the age of ®rider to develop cognitively, physically, sociallgnd
psychologically. Hence, every effort shall be magethe Specialised Adoption Agency to expeditigusid
alternate family for such children so that they elep attachment and proper bonding experiencesgluri
infancy itself.

It is very essential to talk, hug, hold, play, telbries and sing to the child to give it a senksezurity.
Though this should be done regularly by the siaf§ also advisable to encourage volunteers te iafk this
activity.

Quality child care (early childhood care) meansvjating adequate health care, immunization, feeding
nutrition, creating a safe environment so thatritéaand young children can play and socialize Withir peers,
promoting school readiness and preparing childoemifimary school and focusing on total developnukning
early years of childhood.

It should be ensured that there is no instancditd abuse and neglect while the child is in thatitation.
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SCHEDULE XIV

[See regulation 43]
TIMELINE FOR AUTHORITIES CONCERNED AND AGENCIES

Q o
=

S

A. Timeline for the processes relating to children:
Ser | Regulation Action Time
No

1. 6(2) Specialised Adoption Agency to produce | aftithin 24 hours (excluding journey period).
abandoned child before the Child Welfare
Committee along with a report containing his
photograph and particulars.

2. 6(5) Specialised Adoption Agency to enter th&Vithin three working days from the time of

and 7(10) details of the child along with his photographeceiving the child.
online in the Child Adoption Resourge
Information and Guidance System.

3. 6(6) District Child Protection Unit to advertiliee | Within three working days from the time of
particulars and photograph of an abandopeeceiving the child.
child in a state level newspaper having wide
circulation and local cable networks, whereyer
existing.

4, 6(9) District Child Protection Unit to submit |aVithin 30 days from the date of productipn
report to the Child Welfare Committee on thef the child before the Child Welfare
efforts made by it for tracing out the biologiqaCommittee for the same.
parents/legal guardian of an abandoned child,
including the outcome of the particulars and
photograph of the child in the newspapers.

5. 6(10) Specialised Adoption Agency to submit| lImmediately after 30 days from the date
report to the Child Welfare Committgeproduction of the child before the Chi
regarding the efforts made by it to trace thé&/elfare Committee.
biological parent(s) or legal guardian of the
abandoned child.

6. 7(17) The reconsideration period/reclaiming bé tt 60 days of the date of surrender.
surrendered child by the biological parent/legal
guardian.

7. 7(18) Specialised Adoption Agency to upload th&ithin ten days from the date of declaratipn
Child Study Report and Medical Examinatipof the child as legally free for adoption by
Report along with latest photograph of th€hild Welfare Committee.
child.

8. 8(a) A normal child up to 05 years of age to|bdeor 60 days from the date the child
available for adoption by a Resident Indiadeclared legally free for adoption by the
(RI) and NRI prospective adoptive parents. | Child Welfare Committee.

9. 8(b) An older child above 5 years of age amfter 30 days from the date the child |is
siblings to be available for inter-countfydeclared legally free for adoption by the
adoption. Child Welfare Committee.

10. 8(c) A mentally and physically challenged chitd| After 15 days from the date the child |is

be available for inter-country adoption.

declared legally free for adoption by the
Child Welfare Committee.
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B.

Timeline for Adoption by Resident Indians as wélas Overseas Citizens of India/Foreigner living irindia:

Ser
No

Regulation

Action

Time

1.

9(5)

The prospective adoptive parents sho
upload documents after their registration.

uMYithin a stipulated period of thirty days.

9(10)

Home Study Reportof the prospective
adoptive parents to be completed by
social worker.

Within 30 days from the date of submissipn
thef required documents in Child Adoptign
Resource Information and Guidance System.

10(3)

Prospective adoptive parents to reserve
child

oWéthin 48 hours from the date and time |of
referral.

10(6) and 10(7)

Process of matching of the reserved child
the Specialised Adoption Agency al
acceptance by prospective adoptive paren

Byithin 20 days from the date of reserving
ndhe child.
ts

12(1)

Specialised Adoption Agency

to file application in the Court for obtainin
adoption order from the Court

Within ten working days from the date pf
gmatching of the child by the prospective
adoptive parents.

12(6)

Disposal of the adoption petition by thé&Vithin two months from the date of filing @

Court

=

the petition.

12(8)

Specialised Adoption Agency to obtain
certified copy of the adoption order from t
Court, to forward the same to the prospect
adoptive parents and also to post the san
the Child Adoption Resource Informatid
and Guidance System.

&Vithin ten days from the date of adoption
herder.
ive
ein

n

12(10)

Specialised Adoption Agency shall apply f
the birth certificate and obtain the bir|
certificate of the child from the issuin
authority.

oBpecialised Adoption Agency shall apply
thwithin 3 days from the date of issuance |of
gthe adoption order and it shall be issued| by
the authority within five days.

C.

Timeline for Adoption from India by Non-Resident Indian/Overseas Citizen of India/Foreign prospectie
adoptive parents:

Ser
No

Regulation

Action

Time

1.

15(7)

prospective adoptive parents frgm
Child Adoption Resource Information
and Guidance System through the
Authorised Foreign Adoption
Agency/Central Authority
/Government department/Indigan
Mission

Reservation of one child by theWithin 96 hours

15(10)

prospective adoptive parents

Acceptance of the child by theWithin 30 days

16(1)

No Objection Certificate by CARA

chi

Within ten days from the date of receipt |of
requisite documents including acceptance of [the

approval of the Central Authority (CA).

Id by the prospective adoptive parents and
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Ser Regulation Action Time
No

4, 12(1) & 17(2) Specialised Adoption Agency to fileWithin ten days from the date of receipt of No

adoption petition in the Court Objection Certificate from Central Adoptign
Resource Authority

5. 12(6) Disposal of the adoption petition Bywithin two months from the date of filing of the
the Court petition.

6. 12(8) Specialised Adoption Agency toWithin ten days from the date of adoption order.
obtain a certified copy of the adoption
order from the Court, to forward the
same to the prospective adoptive
parents and also to post the same in
the Child Adoption Resource
Information and Guidance System.

7. 18(1) CARA shall issue conformity Within three working days from the date of
certificate under Article 23 of theavailability of adoption order.
Hague Adoption Convention.

8. 18(3) Specialised Adoption Agency foWithin three working days from the date [of
submit application to the Regionghvailability of adoption order.
Passport Officer (RPO) for the
passport to the child.

9. 18(4) Regional Passport Officer to issue th@Vithin ten days from the date of receipt |of
passport to the child application for the same.

10. 18(5) The Specialised Adoption AgengyWithin a period of three days of obtaining of the
shall approach the birth certificatecertified copy of the adoption order.
issuing authority for birth certificate
of the adopted child

SCHEDULE XV
[See regulation 47

]

FORMAT FOR QUARTERLY REPORTING OF ADOPTION DATA
BY SPECIALISED ADOPTION AGENCY (SAA)

FINANCIAL YEAR:

Name of the Specialised Adoption Agency:

Address
Landline
Mobile
Fax
Email

Part |

No of
Adoption(pre-adoption foster care)*

children placed in

-country

In-country Adoptions finalised by tt
Court #

Male

Female Total

Male Female Total

1st Quarte
(April- June)

2nd Quarter
(July — Sept)

3rd Quarter
(Oct — Dec)

4th Quarte
(Jan — March)

Total
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Part 1l

Pre-Adoption Foster Care in case of inter-counttgter-country Adoptions finalised by th
Adoption* Court #
Male Female Total Male Female Total

1st Quarter
(April- June)

2nd Quarter
(July — Sept)

3rd Quarter
(Oct — Dec)

4th Quarter
(Jan — March)

[¢]

Total

*Pre-adoption foster care means, a child who htisHe institution with his/her adoptive family dung the particular
period pending finalisation of adoption court oréfem the competent court.

# Adoptions completed means, adoption court oridetifed during the particular period.

Name of the District:

Reporting Month

SCHEDULE XVI
[See regulation 34 (12)]
MONTHLY REPORT OF THE CHILD WELFARE COMMITTEE (CWC)

TO THE STATE ADOPTION RESOURCE AGENCY
AND CENTRAL ADOPTION RESOURCE AUTHORITY
, State

, Year

ate Bf Report:

PART-A: Information about children declared legally free for adoption and number of cases pending fadecision.

Child Category No. of No of new | Total number | Break-up of pendency before CWC
cases cases of children Children below 2 yrs of Children above 2 yrs of
pending | produced | declared age age
from during the | legally free for
previous | current adoption
month month during the
month
M F M M Pending | Pending | Pending for| Pending for
for>2 for>4 > 4 months| > 6 Months
months months
1 2 3 4 6 8 9 10 11
Orphan
Aband-oned

Surre-ndered

Any other (specify)

Total
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PART-B: List of children declared legally free foradoption during the month of

Ser| Name | Date | Gender| Date of Name and| Category (orphan| Date of | Date on| Reasons
No | of the | of production | address of the abandoned/ surrendered)| receipt of| which for
Child | Birth before Child Care application | declared | pending,
CwC Institution (CCI)/ in  CWC | legally if not
Specialised from free for| cleared
ﬁgd case Adoption Agency CCI/SAA adoption
(SAA) which for
- declaring
produced the child the  child
legally free
for
adoption

[Note: The above information shall be entered online en@ild Adoption Resource Information and GuidaSgstem
(CARINGS) by the respective SAA/DCPU and the DCRiaerned shall validate the same in the CARINGSeath
time basis, through physical verification wherexequired for further transmission to Child Welfa&@emmittee). The
DCPU shall be responsible for the data integrity].

SCHEDULE XVII
[See regulation 34(12)]
FORMAT FOR REPORTING OF ADOPTION CASES

Part-1: Information regarding Adoption Cases in Child Adoption Resource Information and Guidance Syste
(CARINGS) during the Month , Year

Name of the Court tri@is , State

Ser |No. of In-country relativfNo. of In-country adoptiondNo. of intereountry|No. of intereountry relative
No [|adoptions under sectijunder section 58 of Juven|adoptions undegadoptions under section60

56(2) of Juvenile JustidJustice Act, 2015 section 59 olJuvenile Justice Act, 2015
Act, 2015 Juvenile Justic
Act, 2015
1 2 3 4

Part-11: Details of Adoption cases:

Ser | Type of | Name of the|l Adoptive Specialised Court Adoption | Date of filing | Date of
No Adoptions done child with | Parents  with] Adoption Agency| concerned| petition of  adoption| adoption order
gfegici;ahr and date gzgglﬁggptlon /Child Care Number | petition

Information Institution
and  Guidance concerned  and
their address
System
Registration (wherever
No. applicable)
1 In-country

adoptions under

Section 56(2) of]
Juvenile  Justice
Act, 2015

(2 of 2016)

Total
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2.

In-country
adoptions under

Section 58 of
Juvenile  Justice

Act, 2015
(2 of 2016)

Total

Inter-country

adoptions  unde
Section 59 of

Juvenile  Justic
Act, 2015 (2 of

2016)

Total

Inter-country

relative
(family)

Adoptions under
Section 60 of

Juvenile Justice

Act, 2015 (2 of
2016)

Total

Grand Total
(1+2+3+4)

Note: Information at column 2 and 3 shall be posted ey $pecialised Adoption Agency concerned and inéion
related to paragraph 1 and 4 shall be posted badbgtive parents online in the Child Adoption Rese Information

and Guidance System (CARINGS).

o gk wbd P>

N

10.
11.

Physical

SCHEDULE XVIII

[See regulations 2 (21) and 48(3)
CLASSIFICATION OF SPECIAL NEEDS CHILDREN
FOR THE PURPOSE OF ADOPTION

Refractory or Severe Rickets (Bones)

Albinism (Genetic)

Birth Asphyxia

Blind or Partially Blind
Blood disorders (e.g., severe anaemia requiriogd transfusion)

Brain Lesions resulting in physical/ neurologi@acognitive

impairment (certified by paediatrician)

Burns (Skin)
Cancer

Cerebral Palsy

Chromosomal Abnormality (Genetic)

Chronic Asthma
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12. Chronic Eczema

13. Cleft Lip-Cleft Palate or Cleft Lip
14. Club Feet

15. Colon Block

16. Colostomy

17. Deaf or Partially Deaf

18. Diabetes

19. Dislocated Hips

20. Dwarfism (Genetic)

21. Ectodermal dysplasia (no sweat glands)
22. Elephantitis

23. Fetal Alcohol Syndrome

24. Fingers/ toes joined (syndactyly)
25. Fingers-toes missing

26. Growth Hormone Deficiency

27. Haemophilia

28. Hare lip

29. Heart conditions of a severe nature
30. Hepatitis B+

31. Hernia

32. HIV

33. Hydrocephalus

34. Hypertonia

35. Ichthyosis (Collodion baby) (Skin)
36. Indeterminate sex (Genetic)

37. Leprosy Active

38. Limbs Missing

39. Low Birth Weight (under 1800 gms)
40. Microcephaly (Neurological)

41. No Anal Tract

42. Absence of one kidney— Physical
43. Urinary Tract Anomalies— Physical
44, One Testicle Missing

45, Chronic otitis media

46. Organs Missing

47. Person with disability

48. Pierre Robin Syndrome

49, Polio — Physical

50. Premature Birth (less than 34 weeks)
51. Retinal Detachment

52. Severe disfiguring birth marks

53. Severe Orthopaedic conditions

54. Speech dysfunction-dysphasia

55. Squint (Severe)

56. Stammering (only severe cases)
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57. Stuttering (only severe cases)

58. Beta thalassemia, Thalassemia Major

59. Tumour

B. Mental

1. Autism certified by a paediatric neurologistcbild psychologist

2. Child requiring psychiatric treatment

3. Speech impaired

4, Intellectual disability (certified by a paediatneurologist or child psychologist)

5. Severe learning disability (certified by a pa#d¢ neurologist or child psychologist)

6. Mental illness.

C. Neurological

1. Multiple Sclerosis

2. Paralysis

3. Spinal bifida

4, Epilepsy/ Seizures/Convulsions (not excludirgrife convulsions)

5. Any other neurological disorders as certifiecplgdiatrician.

D. Any other. Any other child with disabilities as defined in TReghts of Persons with Disabilities Act, 2016.
Note: The categories of ailments listed in this Schedatenpiled with the help of panel of doctors, Aldia
Institute of Medical Sciences) are illustrative amad exhaustive.

Schedule XIX
[See regulations 51(2) and 55(1)]
CONSENT FOR THE PURPOSE OF RELATIVE ADOPTION

A. I/We the undersignebave read the following statements carefully amet Ihave information about the effects
of my/our consent and l/we am/are making the staterwithout coercion or threat and without recejvany
payment or compensation of any kind.

Biological Father Biological Mother

Family name: ......ccccoevviinneens Family name: ......cccoceeeviiiiiceniiinen,
First name: .......cccoooeienien e First name: ......ccccoooieiiiiinc e
Date of birth: day ....month ....year ... Date of birth: day ....month ....year ...
Permanent Permanent

AdAreSS: ..oooviveiiiee e AdAreSS: ..o e

I/We

(i) hereby terminate the natural relationship withahid.

(i) understand that the adoption of this child willateea permanent and legal parent-child relationship the

adoptive parent(s).

(iif) certify that the child has given his/her consentfie said adoption and willing to accept our ig&ts adoptive

parents (wherever applicable).

(iv) certify that our consent has not been induced lyyneat or compensation of any kind.

(v) agree to place our child/children in adoption watlr relative falling under the definition of secti@ (52) of

the Juvenile Justice (Care and Protection of CéiljAct, 2015 (2 of 2016).
Family name of the child: .............coooiiimmm e,
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First NAmMe(S): ..vvevveeeiiciiiieeiiee e eeeeee e
Sex: male [] female []
Date of birth: day ....month ....year....
Place of birth: ..o
AdAreSS: ..o
I/We declare that I/we have fully understood theebstatements.
Signed at ................ (o] o FOUURUN
(Signature or Thumb Impression of the biological paent(s))
Biological Father Biological Mother
Note:- Death Certificate of the biological parent toditached in case he/she is not alive.
B. Consent of the child, if he has completed fiveewars of age
Countersigned by Biological Parent(s)
C. Prospective Adoptive Parent(s) Adopting the Chd/Children
Adoptive Father Adoptive Mother
Family name: ..........cccccvvvveeeenn. Family name: .......cccccccveeeeeeeeeeennnnn.
First Name(S): .oocvvveeeeiiiiiiiee s eeeee e First NAmMe(S): vvvvvveeeviiiiiieeiieee e erreee e
Date of birth: day ....month ....year ... Date of birth: day ....month ....year ...
Permanent Permanent
AdAress: ......ouvveiiiiiiiiiiieeeee e AdAress: ..o
Pre-adoption relationship  with  the  child: Pre-adoption relationship with the child:

I/We, the undersigned:

0] give my/our consent to adopt the child/children ti@red at part A above, out of my/our free will.
(i) understand that the adoption of the child/childséhcreate a permanent and legal parent-child
relationship with me/us with all the rights andidatassociated with such relationship.
(iii) declare that I/we have fully understood the abdatements.
Signed at ................ (o] IR

(Signature or Thumb Impression of the prospective doptive parent(s))

Adoptive Father Adoptive Mother
Photograph of biological parents | Photograph of child Photograph of prospective adoptive
parents
D. Declaration by Witnesses

I/We the undersigned have witnessed the above.
(@) Signature, Name and Address of the first Visneith 1D proof

(b) Signature, Name and Address of the second &tnéth ID proof

Signed at ................ (o] o IOUUURRRN

(Photographs of the child/children to be adoptéd, hiological parents/guardians and the witneseesemuired to be

pasted and attested in front.)
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Schedule XX
[See regulation 52(2) and 55(2)]

CONSENT OF BIOLOGICAL PARENT(S) ALONG WITH STEP-PAR ENT
TO OBTAIN THE PERMISSION OF CHILD WELFARE COMMITTEE
FOR ADOPTION OF CHILD/CHILDREN BY BIOLOGICAL PARENT

AND THE STEP-PARENT

A. I/We the undersigned:
Biological Father Biological Mother
Family name: ......ccocoevviinneenns Family name: ........cccceeeviiiiiiniiiin,
First name: .......ccoccoeeeiiiiieec s eeee e First name: .......ccoooviiiici e
Date of birth: day ....month ....year ... Date of birth: day ....month ....year ...
Permanent Permanent
AAreSs: ...coooviiiiieieieeee e AdAreSS: ..ooooeeiiieiee e
0] hereby relinquish/surrender my/our natural righifol with my/our child/children
--- (name, gender, date of birth).
(i) understand that the adoption of this child willateea permanent and legal parent-child relationsfitip the
step-parent & the biological parent adopting thidch
(iii) certify that the child/children has/have given hés/their consent for the said adoption and is/ailing to
accept the step-parent adopting the child/childefather/mother (strike out which is not appliedbl
(iv) certify that my/our consent above is given outfrefe will and has not been induced by paymen
compensation of any kind.
(v) declare that I/we have fully understood the abdstements.
Signed at ................ (o] o IOUUURRN
(Signature or Thumb Impression of the biological paent(s))
Biological Father Biologi¢&iother
B. Consent of the child /children at A (i), if competed five years of age before Child Welfare Comnii¢e.
Countersigned by Biological Parent(s)
C. Step Parent & the Biological Parent Adopting tke Child/Children.
Family name: ........cccccoeeeeeeeenn.
First NAmMe(S): vvvvvveeeviiiiiiie e ceereee e
Date of birth: day ....month ....year ...
Permanent
AdAreSs: ..o e
We, the undersigned:
0] give our consent to adopt the child/childrenntiened at A (i) above, out of our free will.
(i) understand that the adoption of the child/dteéh will create a permanent parent-child relaiop
with all the rights and duties associated with stgtationship.
(i) declare that we have fully understood th@wad statements.
Signed at ................ (o] IR
(Signature or Thumb Impression of the step-parent &the biological parent)
Step-Parent Biological Parent

or
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D. Declaration by Witnesses
We, the undersigned have witnessed the above.
(@) Signature, Name and Address of the first Wisneith ID proof

(b) Signature, Name and Address of the second &tnéth ID proof

Signed at ................ (o] o IOUUURIRN
Note:-
0] Death Certificate of the biological parent te &ttached in case he/she is not alive.

(ii) Photographs of the child/children to be adaptihe biological parent(s), spouse adopting thkel/children and
the witnesses are required to be pasted and attiestiee form.

(i) In case children are being relinquished/sodered by both the spouses from their respectiveeaarriages
for adoption, separate consent forms shall bedfilip.

(iv) As per regulation 5 (3), no child shall be givin adoption to a couple unless they have at teas years of
stable marital relations.

Photograph of biological Photograph of child Photograph of step parent
father/mother
E. Certification of Child Welfare Committee.

Based on the above consents and supporting docsmimet Child Welfare Committee .......................
(name of the District) hereby declares the chilidcbn mentioned at A (i) as legally free for adopt by

.......................... (step-parent) and .......................... (one of thielogical parents) only.
Signedat .............coeeenne. (o] o I
Seal of Child Welfare Committee Signature of three members of

Child Welfare Committee

SCHEDULE XXI
[See regulation 54(1)]

FAMILY BACKGROUND REPORT OF THE CHILD AND THE BIOLO GICAL PARENTS IN CASES OF
INTER-COUNTRY RELATIVE ADOPTIONS

DATE OF HOME VISIT:

1. Personal particulars about the child

11 Full name of the child:

1.2 Sex: [ Malell Female

1.3 Date of birth (Birth Certificate of the child be attached):
14 Place of birth:

15 Religion:

1.6 Language spoken (if applicable):

1.7 Order of birth in the family:

1.8 Present educational status:
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1.9
1.10

111

1.12

1.13

1.14

1.15

1.16

Whether the child is able to express any fgéipinion regarding his/her adoption? [1Yes[] No

If the child is above 5 years of age, writstatement/ translation of statement of consenhefchild for the
proposed adoption by the social worker in Englsbé enclosed.

Disability/special needs (if any to be reféetin the Medical Examination Report)
[ Yesl] No

Whether the child has been counselled tholgugtebout the effects of adoption?
[1Yes[1 No [1 NA (Not applicable in case the child is below &rgeold)

Whether the child knows about the legal teatiam of parent-child relationship due to the ado? 0
Yes 1 No (Not applicable in case the child is below &rgeold)

Who has provided counselling to the child?

[ Parent/s’] Guardian[IChild Welfare Committee Social Worker[] Teacher(] Uncle [1 Aunt [ Sibling
[IGrandparent/s

Any other (Specify)
General Personality and description of th&dchi

Social and educational background of the child
Details about the biological parents of the chdlor guardian of the child, as the case may be.

Details of the father/guardian Details of the mothgguardian

Date of birth and age Date of birth and
age

Religion Religion

Nationality Nationality

Present and Permanen Present and

Address Permanent Address

Educational Educational

Qualifications Qualifications

Present Occupation Present Occupation

Total income per month Total income per

(proof to be given) month (proof to be
given) , if
applicable

Whether suffering from Whether suffering

any disease (if yes, from any disease (if

details to be given) yes, details to be
given)

Details about other family members living with he biological parents/guardians (Other individualswho
reside in the household or outside)

Name in full Age/Sex Occupation details Maritaltsta Relationship to the
child
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4. Opinion about the proposed adoption by each mene of the family
5. Remarks of District Child Protection Unit:

(The District Child Protection Unit is required poovide counselling to the biological parents akibet effects
of adoption, give reasons for proposing the chl@doption to a relative. Further, the District IGHProtection
Unit has to mention if the adoptive parents haveaaly interacted with the child, if yes when, redsoor
motivation/s for adoption. District Child Protemti Unit may also describe about home of the bickdgiamily,
whether the parents of the child/ren are in touih e prospective adoptive parents, and desoripdf living
accommodation and photograph of the child with sidedamily, etc.

6. Whether the envisaged placement is in the besttérests of the child:
Signature with Stamp of the officer concerned fistrict Child Protection Officer
Address:

Documents to be attached with the Report

(@) Proof of residence of the biological family/guardia

(b) Proof of income of the biological family/guardian

(c) Proof of date of birth of the biological family/guian

(d) Medical certificate in case the biological parenti@ve any medical condition

(e) Proof of date of birth of the child

) Medical Examination Report of the child to be adapt

SCHEDULE XXII
[See regulation 51(9)

PERMISSION BY CHILD WELFARE COMMITTEE TO THE CONSEN T GIVEN BY THE GUARDIAN OF
THE CHILD FOR ADOPTION BY HIS/HER RELATIVE (WHERE B IOLOGICAL PARENTS ARE NOT
ALIVE/NOT ABLE TO GIVE CONSENT)

l. I/We, the undersigned give the following declamatib®fore the Child Welfare Committee (District----------):
Male Guardian Female Guardian

NaME ..o Name ..o

SUMAME ..o, SUMAME oo e

SONOf coiiii , Wife/daughter of.............coooeeinis ,

Date of birth: Day ...Month ..... Year........ Date of birth: Day ... Month .... Year........

Permanent Address.......c.oocvvvviiiiie i, Permanent Address........cooovviiie i,
Present Address: .......coovevviieveninnnnns Present Address: .......cccoevvviiiviiiininnnnn

declare that:

The child (name) ..........coooviviiinnn, (SUrNAME) v e Sex: Male [ ] Female [ ],
Date of birth: Day ..... Month ..... Year...... , Place dfth.......... , daughter/son of ...l ,
permanent resident Of ... e angresently residing at

...................................................................... is under my/ our custodgue to death of his/he
parents(both). The natural parent(s) of the aboeetimned child/children is/are my/our
(please specify the relation and attach proof ppsuting documents).

=

I/We

0] give consent to the surrender of the child named—-- to my/our relative for adoption;

(i) hereby terminate the legal guardian-ward relatignslith the said child or children;

(iii) understand that the said child shall be adoptelidifier relative residing in India or abroad;

(iv) understand that the adoption of this child will atee a permanent parent-child relationship with [the
adoptive parent(s);

(V) shall have no claim over the child;
(vi) declare that I/we have fully understood the abdatements carefully;
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(vii) have information about the effects of my/our com;
(viii) am/are making the statement without coercion oeahrand without receiving any payment |or
compensation of any kind.
Signed at ................ ON.coverinnn
[Signature or Thumb Impression of the Guardian(s)]

Il Acceptance of child’s relative adopting the ciid.

Adoptive Father Adoptive Mother

Family name: .........ccccevvinnenn. Family name: ......cccocceeviiiiiiceniiine,

First Name(S): .oocvvveeeeiiiiiiiee i eeeee e Firstname(S): ..ocvveeeriiiiiiieeeieee e ereeee e
Date of birth: day ....month ....year ... Date of birth: day ....month ....year ...
Permanent Permanent

AdAreSS: ..o e AdAreSS: ..o e

I/We

() accept and understand that the adoption sfchild will create a permanent parent-child relaship with us.
(i) certify that the consent have not been indlibg payment or compensation of any kind.

(iii) declare that I/we have fully understood theowe statements.

Signed at ................ (o] o IR

[Signature or Thumb Impression of the adoptive pareat(s)]

Adoptive Father Adoptive Mother
M. Declaration by Witnesses

I/we the undersigned know the guardian of the dttilitdren very well and have witnessed the aboatestent
of consent or surrender.

(@) Signature, Name and Address of the first Véigne

(b) Signature, Name and Address of the secondeastn

Photograph of the guardian Photograph of child Photograph of prospective adoptive
parents

V. Certification of Child Welfare Committee

NAME (S): weeeeereiieeieeee e e e
Designation: ........cocveeeeiiiiieee e e
The Child Welfare Committee ........................ hereby ceetif that the person and the witness (es) named
above appeared before the Committee and signeddhisment in our presence.
Signed at ................ ON.eveeerne

Signature and Seal
Child Welfare Committee
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SCHEDULE XXllI

[See regulation 12(17)

AFFIDAVIT BY THE CHIEF FUNCTIONARY/AUTHORISED PERSO N OF THE SPECIALISED ADOPTION
AGENCY TO COURT IN SUPPORT OF ADOPTION OF CHILD ____

1. Affidavit of working as in located
at

2. I do hereby state of solemn affirmation as under

(€) That details of the child (Name, gender and DOB) have been entered into the

online Child Adoption Resource Information and Guide System (CARINGS). The unique registration
number assigned to the child through Child AdopfResource Information and Guidance System (CARINGS)

is

(b) That the Child Welfare Committee has declared the child as legally free for adwoptin

(c) That the child was referred to waiting Prospectideptive parents in the online child referral systhrough
Child Adoption Resource Information and Guidancet&y and the child has been accepted by the present
prospective adoptive parents (Regd. No and Name) following the
procedure as provided in paragraph f theddoption Regulations.

(d) That the Home Study Report of the prospective adept parents, prepared by
is found to be deitab

(e) That the Adoption Committee constituted under paply of the Adoption Regulations has
taken decision in favour of the proposed adoptioth @ccordingly the adoption application has belenl fin the
Court .

Or

That No Objection Certificate for the proposed iirgeuntry adoption has been issued by the Centdalpfion
Resource Authority (CARA) on dated ------ (striket@he one which is not applicable).

) That the adoption procedure followed in this caseglies Section of the Juvenidicki
(Care and Protection of Children)Act 2015 and paply of the Adoption Regulations.

(9) That our organization has bemognized by the State Government of
to run as a Specialised tido\gency vide no. dated
which is valid till .

(h) That the Specialised Adoption Agency has receivdmbtion fee Rs. only as stipdlat
by Central Adoption Resource Authority (CARA).

0] That | commit myself not to receive any donationaimy form from the adoptive parents or their rgksior
through their sponsoring agency during the adogtiacess or after completion of the adoption preces

()] That facts stated above are genuine to the basydnowledge and belief and | do hereby declareithaase
the facts mentioned above are found non-genuisiegll be liable for the consequences.

VERIFICATION
That | , the deponent aboveeteby verify that the contents of the above affiidare true and
correct.
Verified at Deponent
Sworn and signed before me
On

In my presence
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SCHEDULE XXIV
[See regulation 51(4)
AFFIDAVIT OF PROSPECTIVE ADOPTIVE PARENT(S)
IN CASES OF IN-COUNTRY RELATIVE ADOPTIONS
IN SUPPORT OF THEIR RELATIONSHIP, FINANCIAL AND SOC IAL STATUS
AS PER SUB-REGULATION 4 of REGULATION 51

Affidavit of Mr. and Mrs , resident
, about sooimemic and financial status to adopt the child___ from
the relative family Mr. d aMrs. , residing
That I/we am/are Indian nationals residing in since years.
That the child proposed to be adopted is my and fulfils the relationship criterigopasvided
in Section 2 (52) of the Juvenile Justice (CareRradection of Children) Act 2015.
3. That my/our total annual income from all sources is per annum, which is adequate to raisetthe in
our family in the local living standards where veside.
VERIFICATION
That l/we , the deponent alztvéereby verify that the contents of the abdielavit are
true and correct.
Verified at Deponent
Sworn and signed before me on --------------- in prgsence
Schedule XXV

[See regulation 26(3)]
FORMAT FOR INSPECTION OF SPECIALISED ADOPTION AGENC IES
1. Information about the Institution
Name of the Institution: Address of the Institution:

of

at

Telephone Number:
E-mail:

Name of the State:
Date of inspection:
Inspection Team:

Ser. Name Designation Office
No.

(@)
(b)
(©
(d)
(e)

Date of previous Inspection:
Done by:
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2. Legal Status

Ser. No. Registration / Recognition Status

(@) Registration No under Societies Registration AcdAL&1 No.

of 1860) or Indian Trusts Act; 1882 (2 of 1882) or Date:
Companies Act; 2013(18 of 2013) or Income Tax Acl;
1961 (43 of 1961).

(b) Registration as a Child Care Institution under Bectdl No.
(1) of the Juvenile Justice (Care and Protection pf \,.iiditv period -
Children) Act 2015 and its validity. ¥ period:

(c) Recognition as a Specialised Adoption Agency faciplg No
children in adoption under Section 65(1) of the ehile validity period:
Justice (Care and Protection of Children) Act 2015. 'aity period:

(d) Foreign Contribution Regulation Act Registration .Nb No.
any and its validity validity period:
. Staff
3.1 Staff of the Specialised Adoption Agency if giéng grants under ICPS
Sanctioned Position Name of the Staff| Date of | Qualifications and
joining Experience

Manager/Coordinator (1)

Social Worker cum  Early
Childhood Educator (1)

Nurse (1)
Doctor (Part time)
Ayas (6)

Watchman (1)

Any other staff in the payroll of
the Specialised Adoption Agenc

Name of the volunteer if any

3.2 Staff of the Specialised Adoption Agency if n@etting grants under ICPS

Position Name of the Staff Date of joining Quialitions and
Experience
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4. Committees in place

Committee Meetings held during last| Observations of the Inspecting
financial year Team

Managing
Committee/Governing Body

Adoption Committee

Home Management Committee

Any other Committee

5. Documents and record keeping (Please potmark wherever required)

Records/Registers to be maintained by the SpsetliAdoption | Observations
Agency as per Adoption Regulations

(a) Master admission register

(b) Attendance register of the children

(c) Attendance register of the staff

(d) Vouchers, cashbook, ledger, journal and annualiatso

(e) Grant utilization register

(f) Stock register

(g) Record of minutes of meetings of the Management iGittee
(h) Record of minutes of meetings of the Adoption Cattea

Whether the case files maintained by the Specthlfsioption Agency contain documents as stipulated |i
Schedule VIII of the Adoption Regulations and Observation ofltigpecting Team?

6. CARINGS & Status of Children
6.1 Status of children in Child Adoption Resource riformation and Guidance System (The Team may
match actual status with the online data during therisit)
Name of the| Male/ DOB Legally free for | Adoptions in | Pendency in Court for
adoptable child Female adoption  with | process more than 2 months
in  Specialised date
Adoption
Agency and
linked Child

Care Institution
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6.2 Status of legally free children in Child Adopton Resource Information and Guidance System (The
Team may match actual status with the online datauting the visit)
No. of | Photo Child  Study| Medical Child Welfare | Remarks
Children in | uploaded | Report Examination Committee
Specialised uploaded Report uploaded Certificate
Adoption uploaded
Agency and the
linked  Child
Care Institution
6.3 Pending post-adoption follow-up reports in Chil Adoption Resource Information and Guidance
System (The Team may match actual status with thentine data during the visit)
Children in Specialised | Court order | Post-adoption Observations
Adoption Agency and | uploaded follow-up pending
the linked Child Care
Institution
6.4 Cases of disruptions if any during last threeegars
Year At the stage of | At the stage of pre- | After the adoption | Observations
pre-adoption adoption foster-care | order is issued
foster care | after the petition has
before filing a | been filed the
petition court
6.5 Pending status of Home Study Report beyond omeonth
Cases where Home Study Report is Reasons for the same Observations of the
pending beyond one month from the Inspection Team
date of completion of registration
Infrastructure
7.1 Building:
(@) Rented: Owned
If rented, give details of rent paid per month anaopy of rent
(b) CCTV cameras installed at the entrance: s Ye No
(c) Sufficient space to accommodate the children: Yes No
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Space available

No. of rooms/dormitories

Provision of sick room / medical unit

Counselling room

Recreational/activity room for
Children

(a) Isthere a TV set available with Cable network?

(b) How often are children allowed to view TV?
(c) Are children playing games indoors?

(d) What games are available to them?

(e) Are children playing games outdoors?

Yes No

in the evenings or any time
Yes No

Age appropriate games or not
Yes No

(f) Do they have equipments/ accessories to play? Yes No
(g) Do children go for picnics/excursions? Yes No
(h) Do they have interactions with emingn¥es No
personalities?

(i) Isthere a recreation room available to children?Yes No
()) Kitchen/Dining Room? Yes No

(k) Is the cooking area and pantry separate? Yes No
() Do children get individual plates, mugs glasses?Yes No
(m) Are cooking utensils adequate and clean? Yes No
(n) Is there a fridge available for children? Yes No
(o) Is there an Oven available for children? Yes No
(p) Is there a Gas stove available in kitchen? Yes No

(q) Is there a chimney available?

(n What is the arrangement to keep the
cylinders?

(s) Adequate water supply for washing, cooking?

(t) Adequate drinking water available

safe/away from children or not
sk No

Yes No

Manual or mechanical

(u) (RO)? Yes No
(v) Is cooking done by machines or by cook? Yes No
(w) Number of toilets and bathrooms for Children | Yes No
(x) Flush is working Yes No
(y) Taps in the wash basin are functioning Yes No
(2) Is the floor slippery Yes No
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(aa; Drains clea Yes N
(bb)Drains are clogged Yes No
(cc) Fittings for hanging clothes/ towels in place Yes No
(dd)Cow webs are removed Yes No
(ee)Door has a latch Yes No
(ff) Door has peep holes Yes No
(g9)Frequency of bath a child is allowed once or more in a day
(hh)Water is adequately available Yes No
(i) Adequate numbers of buckets and mugs Yes No
(i) Personal toiletries are provided Yes No
(kk) Is washing powder or soap given Yes No
(I Do children wash their own clothes Yes No
(mm) Is there a washer man available Yes No
(nn)ls the washing machine in functional Yes No
Open space for outdoor activities Observations:
Class rooms
7.3 Premises
(@) Does the home have a child friendly indoors? Yes No
(b) How often is the sweeping, swabbing done? Twicayaat more
(c) Are the children involved in cleaning exerciseidgrclass hours? Yes No
(d) Are the facilities of coolers/ heaters availabledbildren? Yes No
(e) Are the doors and windows maintained properly? Yes No
\) Are the rooms and dormitories well ventilated? esY No
(9) Is there an alternate provision for lights and fah®n there is no electricity available?
Yes No
(h) Are the outdoors clean, pleasant and child friendly Yes No
7.4 Clothing/Bedding/Lockers/Toiletries provided b the children:
(@) Are the clothes provided as per size and season Yes No
(b) Provisioning of undergarments as per JJ Rule 2016 Yes No
(c) New clothes are stitched or bought stitched or houg
(d) Are the mattresses given individually Yes No
(e) Are pillows given individually Yes No
4) Are the mattress and pillows clean Yes No
(9) Do children have separate cupboards Yes No
(h) Are bed sheets and Khes available Yes No
® Are blankets available in winters Yes oN
)] Number of sets provided on arrival nefwo/three/four
(K) Frequency of providing new clothes Monthly/ Qady
)] Are these sets of same colour or different colo@ame/different
(m) Are children provided with individual lockers todqetheir personal items ? Yes No
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7.5

7.6

(n) Other articles provided to the children: ............ i,

Services provided to the children:
(@) Medical facilities/Maintenance of Health Cards:.......................

(b) Nutrition/Special Diet: .........ovuie i e

(c) Provision of safe drinking water: ...........ccco i e

(d) Education (Formal Education/NFE and Life Skill Training

(e) Counselling/ Guidance services provided: ......... .o eeveeenenennn

4) Physiotherapy service available to children?

(9) Recreational facilities available in the adoptagency for children:

Daily Routine of Children:

Programme):

Time Activities / Schedule

Morning

Day Time

Afternoon

Evening

Late evening/
Night

Linkages.
Linkages developed with other agencies/departments

Connectivity and status in Child Adoption Resourcdnformation and Guidance System and designated

portal for missing child:
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10. Funds /Grants received during last financial year:

11.

12.
13.
14.

15.

Fees for conducting Home| Adoption fee Grants from State Govt. | Any other donations/
Study and Post-adoption under ICPS grants received
follow-up

Funds/Grants utilized during the last financial yea

Head-wise expenditure | Amount Observations of the Inspecting Team after
incurred examining vouchers, cheque or cash receipts and

other relevant registers

Bank details of the Specialised Adoption Agexc
Any best practice followed by the Specialiseéldoption Agency.

Issues raised by the Specialised Adoption Aganrelated to delays in the adoption process, funds any
other issue related to adoption.

Observations and Recommendations of the Inspgewy Team.

Signature of the Inspecting Officer

(Name and Designation)

Signature of the Inspecting Officer
Name and Designation
Signature of the Inspecting Officer
Name and Designation
Signature of the Inspecting Officer
Name and Designation

SCHEDULE XXVI
[See regulation 23(1))
APPLICATION FROM A CHILD CARE INSTITUTION
FOR RECOGNITION AS A SPECIALIZED ADOPTION AGENCY

1. About the Institution:

1.1 Name of the Institution / Organization

1.2 Registration number and date of Registration of ligtitution/
Organization under the relevant Act (Relevant doent® of
registration and bye-laws, memorandum of associatio be
annexed)

1.3 Registration number and date of Registration of ligtitution/
Organization as a Child Care Institution (Annex yopf the
Registration Certificate)

1.4 Period of validity to run the Child Care Institutio
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15 Complete address of the Applicant/ Institutionéorigation
1.6 STD code/ Telephone No.
1.7 STD code Fax No.
1.8 E-mail address
1.9 If the organization is of all India character, gimeldress of its
branches, in other states.
1.10 If the Child Care |Institution had been deni
recognition/registration as a Specialised Adop#gency earlier?
Yes/No
If Yes
(@ Ref. No. of application which resulted in denial
recognition as Child Care Institution:
(b) Date of denial:
(c) Which department has denied the recognition:
(d) Reason for denial of recognition as Specialised plido
Agency:
2. Infrastructure:
2.1 No. of Rooms (mention with measurement)
2.2 No. of toilets (mention with measurement)
2.3 No. of Kitchen (mention with measurement)
24 No. of sick room
25 Copy of blue print of the building (authentic sKketplan of
building) to be attached
2.6 Arrangement to deal with unforeseen disaster; atsmtion the
kind of arrangement made:
(@) Fire
(b) Earth quake
(c)  Any other arrangement
2.7 Arrangement of drinking water (certified from PublHealth
Engineering department to be annexed).
2.8 Arrangement to maintain sanitation and hygiene:
(@) Pest Control
(b) Waste disposal
(c) Storage area
(d)  Any other arrangement
2.9 Rent agreement/building maintenance estimate (wehiesh is
applicable)
(Annex: copy of Rent agreement)
3. Capacity of the Institution/Organization

No. of children (0-5, 5-11 and 11-18 vyears) préserthe
home
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4, Facilities Available for children

4.1 Educational facility

4.2 Health Check-up arrangement, frequency of checktype of
check-ups proposed to be done

4.3 Any other facility having impact on the overall @éepment of

the child
5. Staffing
5.1 Detailed staff list(to be annexed)
5.2 Name of partner organizations
6. Background information about the Child Care Institution
6.1 Major activities of the organization in last twoays

(Annex copy of Annual Report for last two years)

6.2 An updated list of members of the managem
committee/governing body (Please annex resolutidn the
executive body of the institution supporting demmsito run an
adoption agency)

6.3 List of assets/infrastructure of the organizatitinte Annexed)

6.4 If the organization registered under the Foreigmt@loution
(Regulation) Act, 1976 (49 of 1976)

(Certificate to be annexed)

6.5 Details of foreign contribution received last tyears
(Annex: relevant documents)

6.6 List of other sources of grant-in-aid funding (ifiya with the
name of the scheme/project, purpose amount, etc.

6.7 Details of existing bank account of the agencydating branch
code account number.

6.8 Whether the institution agrees to open a sepagaik Account for
the grant proposed

| have read and understood The Juvenile Justices (&a Protection of Children) Act, 2015(2 of 2026y the Juvenile
Justice (Care and Protection of Children) ModeleRuR016.

| declare that no person associated with the orgéioh has been previously convicted or has beealvad in any
immoral act or in any act of child abuse or emplewtnof child labour and that the organization hassheen blacklisted
by the Central or the State Government at any mjititne.

(Name of the Organizétistitution) has complied with all the requiremerts be
registered as a Specialized Adoption Agency unttedtivenile Justice (Care and Protection of ChildAet, 2015 (2 of
2016) and The Juvenile Justice (Care and Proteofi@hildren) Rules, 2016.
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| undertake to regularly update data on Child AdmpResource Information and Guidance System (CABSNand to
have facilities for the same.

| undertake to abide by all the conditions laid doWy the Central/State Act, Rules, Adoption Redafet and
notifications in this regard.

Signature of the authorized signatory:
Name:

Designation:
Address:

District:
Date:

Office stamp:
Signature of:
Witness no.1:

Witness no.2:

SCHEDULE XXVII
[See regulation 10(4)
FORMAT OF MINUTES OF THE ADOPTION COMMITTEE
IN CASE OF IN-COUNTRY ADOPTION

Name and Address of the Specialised Adoption Agency

1. Following are the members of the Adoption Conmmritas per sub-regulation 4 of regulation 10 ofAHeption

Regulations notified by Central Government.
Ser No Name Designation

)

@

3
[In case of adoption through Specialised AdoptiageAcy-Child Care Institution linkage, the memberuld
be in accordance with regulation 58 (8) of the AtwpRegulations. The quorum of the Committee sbhalbs
per para 10 (5) of the regulations]

2. The undersigned members of the Committee hawetisised all requisite documents (attested/nota)is
required for filing adoption application in the Gbas mentioned below:

Q) Current family photograph/Photograph of peradopting a child.

(2) PAN Card of the parents.

3) Birth certificate/Proof date of birth of therpats (In case of married couple, upload Birth i@ieate of both the
applicants).

4) Proof of residence (aadhar card/ voter cardgjpart/current electricity bill/telephone bill).

(5) Proof of income of last year (salary slip/inagertificate issued by Govt. department/incomer¢durn).

(6) Certificate from a medical practitioner certifg that the prospective adoptive parents do nffesérom any
chronic, contagious or fatal disease and they @réofadopt (In case of married couple, upload Meti
Certificate of both the applicants).

@) Marriage certificate/Divorce Decree/Declarativom the competent court or affidavit on oath p#ring to

(8)

divorce in case of divorce governed by personalydwere decree of divorce is not mandatory/Deattificaite
of spouse whichever is applicable.

Two reference letters from acquaintances @tirels in support of adoption.
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9) Copy of divorce decree/Declaration from the petent court or affidavit on oath pertaining toalise in case
of divorce governed by personal law where decregivafrce is not mandatory/death certificate of speuse (if
applicable).

(20) Copy of consent of the older child/childrerthie family (if more than 5 years).

3. Decision of the Adoption Committee.

(1) It has been decided by the Committee that thegctive Adoptive  Parents................ceemmmvvveenniinneeeennn.
..................................................................................................... having Registration NoO .................
have been considered suitable to  adopt the child...c........ccoeeiiiiiinis (Date of rBi.............ccuuueee )
having Registration No ....................

(2) In case the prospective adoptive parents aereonsidered suitable, reasons for the same:

(TP ) TP ) )

Member 1 Member 2 Membe&

(Name and Designation) (Name and Designat{Name and Designation)

SCHEDULE XXVIII
[See regulation 12(3)

MODEL APPLICATION IN CASE OF ORPHAN OR ABANDONED OR SURRENDERED CHILD(REN)
TO COURT FOR IN-COUNTRY ADOPTION

In the Court of Ld. District Judge/Adistrict Judge, District Court/Principal Judgedge, Fam|ly
Court or Civil Judge/Addl. Civil Judge(Senior Diidg),as the case may be, at

Misc. Civil Application (MCA) No. /Year

Child Adoption Resource Information and Guidancet&y Regd. Number of prospective adoptive parents:
Name of the Specialised Adoption Agency concerned:

Registered Office at:

Through its Adoption In-charge/Social Worker (naamgl age)

Applicant

(Note: In case the child is from a Child Care Insion, the particulars of such Child Care Instdot may be
mentioned here as co-applicant)

AND
1. Mr. S/o Aged about years, Citizen of
, Occupation: PermanentResidential address:
2. Mrs. W/o Aged about years, Citizen of
, Occupation: PermanentResidential Address:

Prospective Adoptive Parents

Application in the matter of adoption of the child: (male/female, DOB: deun
section 58 (3) of the Juvenile Justice (Care amteetion of Children) Act, 2015 (2 of 2016) readiwiegulation 12
(2) of the Adoption Regulations.

The Applicant most respectfully submits before thidHon’ble Court as under:-

1. That the Applicant is a recognised Specialised AidopAgency under Section 65 of the Juvenile Jastic
(Care and Protection of Children), 2015 (hereimafederred to as “Juvenile Justice Act”) by thet8t
Government of , for ibteing orphan, abandoned and surrendered
children through adoption in accordance with thevi@ions of the Juvenile Justice Act and Adoption
Regulations.

2. That the Co-Applicant is a registered Child Carstitation, which is having the care and custodythef
child:  (male/female; DOB: ........ ) intends to gitrés child in adoption to the above named prospect
adoptive parents through the applicant Specialfseéaption Agency as per the provision of Sectionob6
the Juvenile Justice Act.

[Note: This paragraph would be mentioned in case thepAdo Application is being filed in a linkage
case.]
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3. The child/children......... (male/female, DOB............. ) haayte been declared legally free for adoption
by the Child Welfare Committee (Child Welfare Cornteg), ............ District (copy of order annexed), as
per the provisions of section 38 of the Juvenilstida Act and the said child is registered in theldC
Adoption Resource Information and Guidance Systéth the Registration No........ , for the purpose of
adoption as envisaged in section 56 (1) of the dilesdustice Act.

4. That, the above named prospective adoptive paremes resident Indians, presently living at
............................. (complete address). The prospectiveptive parents are registered in the Child
Adoption Resource Information and Guidance Systéth the Registration No. ................. They have
been found eligible and suitable to adopt the abwmed child/children as per the criteria mentioimed
section 57 of the Juvenile Justice Act and regutai of the Adoption Regulations, based upon tHeime
Study Report annexed. They have been found suitaplthe Adoption Committee to adopt the above
named child. A true copy of the decision of the gtion Committee is also annexed.

5. That the above named child/children has/have befemred to the said prospective adoptive parenisen
through Child Adoption Resource Information and dawice System and has been accepted by the said
prospective adoptive parents by signing the Childi$s Report and Medical Examination Report on ........
The child/children has/have been given in pre-dadodioster care to the said prospective adoptivemnta
on ........ , after obtaining a Pre-adoption FostereG¥fidavit (true copy annexed), as per the prioris of
Section 58 (3) of Juvenile Justice Act and regataiil (1) of the Adoption Regulations.

6. That the prospective adoptive parents have uakkemtin the said Pre-adoption Foster Care Affidthat
they will allow the authorised social worker/furmtary of the Specialised Adoption Agency/Distridtild
Protection Unit/State Adoption Resource Agency it their home for undertaking post-adoption fallo
up to ascertain the progress and well-being ofctiikl in the adoptive family [as envisaged undect®a
58 (5) of Juvenile Justice Act].

7. That the prospective adoptive parents have futthdertaken to inform that any change in the plddbeir
residence (other than as stated in this applicgtimnthe Applicant(s), State Adoption Resource Age
concerned and to this Court for the purpose of adeption follow-up.

8. That the prospective adoptive parents have alsertaicen to up-bring the said child/children asrtlogin
and to accord the same status/rights/privilegetheochild/children at par with the natural bornldhas
provided in pre-adoption foster care affidavit axeetwith the Application.

9. That the Applicant/Co-applicant have decided t@elthe child/children in adoption as per decisibthe
Adoption Committee vide its meeting dated......................cooees (copy Annexed).
10. That the conditions laid down in section 61 (1tte Juvenile Justice Act have been complied witthis

adoption case.
11. That the giver (s) and taker (s) have no interesttly or indirectly adverse to that of the chakildren.

12. The applicant (s) are within the jurisdiction ofisttHon’ble Court and hence this Hon’ble Court has
jurisdiction to pass Adoption Order as per the ions of section 2 (23), 58 (3) and 61 of the dhilee
Justice Act.

13. That the Applicants understand that the adopteld siall become the lawful child of the applicanish
all the rights, privileges and responsibilitiestthee attached to a biological child.

14. That the Applicant(s) have not filed any other Apation for the adoption of the said child in arher
Court of Law.

15. That the prescribed court fees have been paid ffimddon this Application.
16. The Applicant(s), therefore, pray that :

(@) That the above named Prospective Adoption Pareayspiease be given the said child/children in aidopt
and be declared as the parents of the said minallfpurposes allowed by the law.

(b) The Birth Certificate Issuing Authority (name anldge) may please be directed to issue Birth Ceatii
for the said child/children within five working dayrom the date of application, as per the prowisiof
regulation 36 of the Adoption Regulations.

Place: APPLICANT NO. 1
Date: APPLICANT NO. 2
Photograph of the child Photograph of the adoptive

parent(s)
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VERIFICATION
I/We, (1) Mr/Mrs........... , aged about , Adoptiém-charge/Social Worker of Applicant No. 1 (and
Mr/Mrs........... , aged about , Superintendent/Mand®irector of the Applicant No. 2), do herebytstan

oath and solemnly affirm that the contents of fyplication are true and correct to the best ofguy/knowledge
and belief and the information and documents pitesewith this Application are genuine. In witnegsereof we

have signed the same at .......... on this........ day .of...
Applicant No.1
Applicant No. 2
Index
Ser Documents to be annexed as provided in Schedulef ke Reference Page
No Adoption Regulations No.

SCHEDULE XXIX
[See regulation 12(2)

MODEL APPLICATION IN CASE OF ORPHAN OR ABANDONED OR SURRENDERED CHILD(REN) TO
COURT FOR INTER-COUNTRY ADOPTION

In the Court of Mr/Ms Ld. District &edAddl. District Judge, District Court/PnnupaMd]ge/Judge
Family Court or Civil Judge/Addl. Civil Judge(Senl|V|S|on) as the case may be, at
Misc. Civil Application (MCA) No. /2016

Child Adoption Resource Information and Guidancet&y Regd. Number of prospective adoptive parents:
Name of the Specialised Adoption Agency concerned:
Registered Office at:
Through its Adoption In-charge/Social Worker (naamel age)
Applicant

(Note: In case the child is from a Child Care Hluston, the particulars of such Child Care Instdntmay be mentioned
here as co-applicant)

AND
1. Mr. Slo Aged about years, Citizen of ,
Occupation: Permanent Residérdidtess:
2. Mrs. W/o Aged about years, Citizen of ,
Occupation: Permanent Residédidless

Prospective Adoptive Parents

Application in the matter of adoption of the child.... (male/female, DOB........ ) under section 59(7) thedé Juvenile
Justice Act(2 of 2016) and regulations 12(2) an(d)l@f Adoption Reqgulations.

The Applicant most respectfully submits before thisHon’ble Court as under:

1. That the Applicant is a recognised Specialisédption Agency under Section 65 of the JuvenildidagCare
and Protection of Children), 2015(2 of 2016) (heaéier referred to as “Juvenile Justice Act”) by thtate
Government of , for rehabilitating orphan, ratimed and surrendered children through adoption in
accordance with the provisions of the Juvenileidegict and Adoption Regulations.

2. That the Co-Applicant is a registered Child Clagitution, which is having the care and custodlyhe child:
(male/female; DOB....... ) intends to give this child @&moption to the above named Prospective Adoption
Parents through the applicant Specialised Adopfigancy as per the provision of section 66 of theedile
Justice Act.

[Note: This paragraph would be mentioned in case thepAdo Application is being filed in a linkage cdse.

3. The child/children..... (male/female, DOB....... ) Hasle been declared legally free for adoption byGhéd
Welfare Committee, ............ District (copy of order amed), as per the provisions of section 38 of the
Juvenile Justice Act and the said child is regesten the Child Adoption Resource Information angidance
System with the Registration No........ , for the pugpo$ adoption as envisaged in section 56 (1) ofithesnile
Justice Act.
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4.

10.
11.
12.
13.
14.
15.
16.
17.

18.
19.

@)

(b)

(©

Place:
Date:

That, the above named prospective adoptive maf(@APs) are Non-Resident Indians (NRI)/Overseitizeds
of India (OCIl)/Foreigner, presently living at ...........comeiievennn. (complete address).

That the prospective adoptive parents have fmem eligible and suitable to adopt by the Autked Foreign
Adoption Agency (AFFA)/Central Authority (CA) (namend address), based upon their Home Study Report
annexed and as per the law of the country of tlesidence. The proposal of prospective adoptiverps to
adopt a child from India has been recommended &yw#id Authorised Foreign Adoption Agency and heenb
approved by the Central Authority concerned.

The prospective adoptive parents have beenteegis in the Child Adoption Resource Informationdan
Guidance System with the Registration NoO .................... by said Authorised Foreign Adoption
Agency/Central Authority. They have been found iblig by the Central Adoption Resource Authority (RA)
as per the criteria mentioned in section 57 of Jngenile Justice Act and regulation 5 of the Admpti
Regulations.

That the above named child/children has beesrned to the said prospective adoptive parentsieni Child
Adoption Resource Information and Guidance Systeraugh the Authorised Foreign Adoption Agency /CA
concerned and has been accepted by the said ptiwepedoptive parents by signing the Child Studpé&te and
Medical Examination Report on ........................

That Central Adoption Resource Authority hasiggsNo Objection Certificate on ................... in favour o
the proposed adoption.

That the prospective adoptive parent(s) haveemaklen through the Authorised Foreign Adoption
Agency/Central Authority concerned that they willosw the authorised social worker/functionary ofeth
Authorised Foreign Adoption Agency/Central Authgfioncerned Government department to visit theméo
for undertaking post-adoption follow up to ascertdie progress and well-being of the child in tidemive
family, as envisaged under section 59 (11) of theedile Justice Act.

That the prospective adoptive parents hawewldertaken to up-bring the said child/childrentesr own and to
accord the same status/rights/privileges to thielfdhildren at par with the natural born child.

That the Applicant/Co-applicant want(s) to egithe above named child/children and the said paisE
adoptive parents have given their consent to ta&eshild/children in adoption.

That the conditions laid down in section 6] ¢1 the Juvenile Justice Act have been complieth wi this
adoption case.

That the giver(s) and taker(s) have no intatigsctly or indirectly adverse to that of theldfthildren.

The above named child is within the legalgdiétion of this Hon’ble Court and hence this Hde'lCourt has
jurisdiction to pass Adoption Order as per the iowns of sections 2 (23), 59 (7) and 61 of theehile Justice
Act.

That Central Adoption resource Authority (CARAgs issued No Objection Certificate (NOC) for pneposed
adoption as provided in regulation 16 of the AdoptRegulations.

That the Applicants understand that the adbpitéld shall become the lawful child of the apafits with all the
rights, privileges and responsibilities that atected to a biological child.

That the Applicant(s) have not filed any otApplication for the adoption of the said childany other Court of
Law.

That the prescribed court fees have beengraddaffixed on this Application.
The Applicant(s), therefore, pray that:

The above named prospective adoption parents nems@lbe declared as parents of the said childéehilibr
all purposes allowed by the law and may be alloteele taken to the country of their residence fabringing
the child/children as their own child.

The Birth Certificate Issuing Authority (name arldqe) may please be directed to issue Birth Ceatidi for the
said child/children within five working days frorhd date of application, as per the provisions bfragulation
(5) of regulations 18 and regulation 36.

The Regional Passport Office (RPO) concerned magiteeted to issue Passport for the said childdcaii
within ten days from the date of application, asqué-regulation (4) of regulation 18 and regulat38.

APPLICANT NO. 1
APPLICANT NO. 2

Photograph of the child Photograph of the adoptive
parent(s)
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VERIFICATION

I/We, (1) Mr/Mrs ........... , aged about , Adoptitn-charge/Social Worker of Applicant No. 1 (and
Mr/Mrs ........... , aged about , Superintendent/&dgan/Director of the Applicant No. 2), do herebgtston oath
and solemnly affirm that the contents of this Apation are true and correct to the best of my/covkedge and belief
and the information and documents presented withApplication are genuine. In witness whereofewe signed the
sameat .......... on this........ day of..........

Applicant No.1 Applicant No. 2

Ser | Documents to be annexed as provided Reference Page No.
No. | Schedule IX of the Adoption Regulations

SCHEDULE XXX
[See regulation 51 (3)
MODEL APPLICATION TO COURT FOR IN-COUNTRY RELATIVE ADOPTION

In the Court of Ld. District and Sewssi Judge/Addl. District and Sessions Judge, Dtstri
Court/Principal District Judge, Family Court or Cidudge/AddI. Civil Judge(Senior Division), as tbase may be,
at .

Misc. Civil Application (MCA) No. [Year.
Child Adoption Resource Information and Guidancet&y Regd. Number of prospective adoptive parents:
1. Mr. Slo dAgabout years, Citizen of
, Occupation: rmaPent Residential address:
P.S. , Dist. State ;
2. Mrs. W/o edAgbout years, Citizen of ,
Occupation: Permanent ResideAtdress: P.S. ,
Dist. State .
Applicants
Prospective Adoptive Parent(s)
AND
3. Mr. Slo Aged about years, Citizen of
, Occupation: PermanentResidential address:
4. Mrs. W/o edAgbout years, Citizen of
, Occupation: rmaPent Residential Address:

Natural /biological Parents

Application in the matter of adoption of the child:... (male/female, DoB........... ) under section 56 (2j the
Juvenile Justice (Care and Protection of Childr&af, 2015 (2 of 2016) read with regulation 51 arlsl & the
Adoption Regulations .

The Applicants most respectfully submit before thisHon’ble Court as under:-

1. That the Applicants are prospective adoptiveep@ and relative to natural /biological parentghe child
(male/female) under sectiob2? ¢f the Juvenile Justice (Care and Protection of
Children) Act, 2015 (2 of 2016) (hereinafter reéstto as “Juvenile Justice Act”).

2. That the Applicants are paternal uncle or aong maternal uncle or aunt, or paternal grandpare maternal
grandparents of the child

3. That the Applicants are resident of

That the child wagn bmithe natural parents on
and they are resident of

5. That the natural parents are desirous of pigitia child in adoption for the reason
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6. That prospective adoptive parents are desivbadopting the child for the reason

7. That the Applicants and the natural parentlgiven consent to the proposed adoption whichigered with
the Application. (In case the natural parents ateafive, document related to permission for adopfrom the
Child Welfare Committee would be annexed as pravidehe Adoption Regulations.

8. That the child proposed to be adopted is a n{imelow five years) who is not able to expresghi@sviews.
Or

That the child proposed to be adopted has alsengiis /her consent for the said adoption and ikngito
accept the Applicants as parents.

9. That the adoption of the child by the applicantsn the natural parents would be in the parameveifare of
the child and the applicant(s) would treat thed:h# their own with all rights and responsibilities

10. That neither the applicants have given oregjte give, nor have the natural parents or guasdi the child
received or agreed to receive any payment or rewacdnsideration of the adoption.

11. That the conditions laid down in section 6Ldflthe Juvenile Justice Act have been complietth wi the case
of proposed adoption.

12. That the giver(s) and taker(s) have no intatigsctly or indirectly adverse to that of theldfchildren.

13. The child ordinarily resides within the juiistibn of this Hon’ble Court and hence this Hon'imurt has

jurisdiction to pass Adoption Order as per the mions of section 61 of the Juvenile Justice Act.

14. That the Applicant(s) have not filed any otApplication for the adoption of the said childany other Court
of Law.

15. That the Applicants understand that the adbpteld shall become the lawful child of the apalits with all
the rights, privileges and responsibilities tha attached to a biological child.

16. That the prescribed court fees have beengraldiffixed on this Application.
17. The Applicant(s), therefore, pray that:

(@) That the above named child may please be givedoptaon to them and be declared as the parentseo$did
minor for all purposes allowed by the law.

(b) The Birth Certificate Issuing Authority (name anldge) may please be directed to issue Birth Ceatié for
the said child/children within five working dayi the date of application, as provided in regata6 of the
Adoption Regulations.

Place: APPLICANTS
Date:

Photograph of the biological Photograph of the child Photograph of the adoptive parent(s)
parent(s)

VERIFICATION

IWe, MIIMIS. .. i , aged about , (Applicant(s)) and I/we,
MIIMIES . e e , aged about Nafural parents/guardian), do hereby state
on oath and solemnly affirm that the contents & tkpplication are true and correct to the besingfour knowledge
and belief and the information and documents pteskewith this Application are genuine. In witnegsereof we have
signed the same at .......... on this........ day of..........

Applicants
Natural parents/guardians
Index

Ser Documents to be annexed as provided in Scheduts e Reference Page
No. Adoption Regulations No.
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SCHEDULE XXXI
[See regulation 55(3)
MODEL APPLICATION TO COURT FOR INTER-COUNTRY RELATI VE ADOPTION

In the Court of Ld. District and Sessi Judge/Addl. District and Sessions Judge, Distri
Court/Principal District Judge, Family Court or €idudge/Addl. Civil Judge (Senior Division), agetbase may be,
at .

Misc. Civil Application (MCA) No. [Year.

Child Adoption Resource Information and Guidancet&y Regd. Number of prospective adoptive parents:

1. Mr. Slo Agedutabo years, Citizen of ,
Occupation: Permanent Residential eaddr P.S. , Dist.
State ;
2. Mrs. W/o Adsalita years, Citizen of ,
Occupation: Permanent Residentialregd P.S. , Dist.
State

Applicant(s)
Prospective Adoptive Parent(s)

AND
3. Mr. S/o Aged tabou years, Citizen of ,
Occupation: Permanent Residentiakaddr ;
4. Mrs. W/o Adumiita years, Citizen of ,
Occupation: Permanent Residentiatesdd .
Natural /biological Parents
Application in the matter of adoption of the child:... (male/female, DoB........... ) under section 60 (dj the

Juvenile Justice (Care and Protection of Childwset) 2015 (2 of 2016) read with regulations 53,8% 55 of the
Adoption Requlations.

The Applicants most respectfully submit before thisHon’ble Court as under:-

1. That the Applicants are prospective adoptive parand relative to natural /biological parents @& thild
(male/female) under section 2(B2Zhe Juvenile Justice (Care and Protection of
Children Act, 2015 (2 of 2016) (hereinafter referte as “Juvenile Justice Act”).

2. That the Applicants are paternal uncle or auntaanaternal uncle or aunt, or paternal grandparent o
maternal grandparents of the child .

That the Applicants are resident of

4. That the child was bormeontatural parents on and they
are resident of

That the natural parents are desirous of placiagHtild in adoption for the reason

That prospective adoptive parents are desiroudaptang the child for the reason

That the Applicants and the natural parents havengconsent to the proposed adoption which is athex
with the Application.(In case the natural parents ot alive, document related to permission faypaidn
from the Child Welfare Committee would be annexegmvided in the Adoption Regulations.

8. That the child proposed to be adopted is a minelogh five years) who is not able to express hisiews.
Or

That the child proposed to be adopted has alsmdiig/her consent for the said adoption and iingilto
accept the Applicants as parents.

9. That the adoption of the child by the Applicanisnfrthe natural parents would be in the paramouifavee
of the child and the Applicant(s) would treat thelat as their own with all rights and responsilgiét

10. That neither the Applicants have given or agreediven, nor have the natural parents or guardiénbleo
child received or agreed to receive any paymeng¢ward in consideration of the adoption.
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11. That the Applicants have been found eligible arithble to adopt the relative’s child as providedg@ttion
2 (52) of the Juvenile Justice (Care and Proteaifa@hildren Act, 2015 (2 of 2016).

12. That the family background report of the child leen conducted by the District Child ProtectiontUni
(DCPU) where the child ordinarily resides with tietural family and the District Child Protection iUnas
furnished its report as per regulation 54 (2) a®)dof the Adoption Regulations which is annexedeber
this application.

13. That the receiving country of the child where thppAcants ordinarily reside have issued necessary
certificate or permission in accordance with Agid/17 of the Hague inter-country Adoption for the
adoption to proceed as per sub-regulation 5 ofebalation 54 which is annexed here to this apptca

14. That the conditions laid down in section 61 (1t Juvenile Justice Act (2 of 2016) have been diechp
with in the case of proposed adoption.

15. That the giver(s) and taker(s) have no interestotly or indirectly adverse to that of the childldren.

16. The child ordinarily resides within the jurisdiati@f this Hon’ble Court and hence this Hon’ble Qcduais
jurisdiction to pass Adoption Order as per the mions of section 61 of the Juvenile Justice Acbf2
2016).

17. That the Applicant(s) have not filed any other Apation for the adoption of the said child in arher
Court of Law.

18. That the Applicants understand that the adopteld siall become the lawful child of the applicanish
all the rights, privileges and responsibilitiestthee attached to a biological child.

19. That the prescribed court fees have been paid ffimddon this Application.
20. The Applicant (s), therefore, pray that:

(@) The above named prospective adoptive parents majeblared as the parents of the said minor for all
purposes allowed by the law.

(b) The Birth Certificate Issuing Authority (name anldge) may please be directed to issue Birth Ceatié
for the said child/children within five working dayrom the date of application, as per the prowisio
of regulation 36 of Adoption Regulations.

(c) The Regional Passport Office (RPO) concerned majireeted to issue Passport for the said childdcai
within ten days from the date of application, asthe provisions of sub regulation 4 of regulatids
and regulations 38 of Adoption Regulations.

Place: APPLICANTS
Date:
Photograph of the biological Photograph of the child Photograph of the adoptive
parent(s) parent(s)

VERIFICATION

I/We, MIIMIES ..o e, , aged about , and I/We,
MIIMIS .. e , aged about , prospeetadoptive parents (Applicant(s)) do hereby
state on oath and solemnly affirm that the conterfitshis Application are true and correct to thestbef my/our
knowledge and belief and the information and doausheresented with this Application are genuinex witness

whereof we have signed the same at .......... on this..day.of......... .
Applicants
Prospective Adoptive Parents
Index
Ser Documents to be annexed as provided in Schedutd YHe Reference Page

No. Adoption Regulations No.
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SCHEDULE XXXl
[See regulation 52(4), 55(3)

MODEL APPLICATION TO COURT FOR ADOPTION OF CHILD/CH ILDREN BY STEP &
BIOLOGICAL PARENT

In the Court of Ld. District and Sewssi Judge/Addl. District and Sessions Judge, Dtstri
Court/Principal District Judge, Family Court or €idudge/Addl. Civil Judge (Senior Division), at
(strikeout whichever is not applicable).

Misc. Civil Application (MCA) No. [Year.
Child Adoption Resource Information and Guidancet&y Regd. Number of prospective adoptive parents:
1. Mr. Slo Agedutab  years, Citizen of ,
Occupation: Permanent Residentidress: P.S.
Dist. State
Applicant
Biological Father/Father Adopting the Child(ren)
AND
2. Mrs. W/o Agbduta__ years, Citizen of ,
Occupation: Permanent Residédiress
Applicant
Biological Mother/Mother Adopting the Child(ren)
Application in the matter of adoption of the child:... (male/female, DOB........... ) under section 56t uvenile

Justice (Care and Protection of Children) Act, 20(50f 2016) (hereinafter referred to as “Juvedilstice Act”)
read with regulations 52 (4) and 55 (2) of the AtitwpRegulations.

The Applicants most respectfully submit before thisHon’ble Court as under:-

1. That the Applicants are biological parent ateghgarent (legally wedded spouse of the biologieaént) of
the child/children with details as given$thedule XX

That the Applicants are resident of

That the child/children with sex (Male/Female) and Date of
Birth(s) was/were born to the @aturparents (biological parent)
and on

and they are resident of

4. That the biological parent (applicant) is desgr@f sharing the legal relationship of the chihiliiren with
the spouse adopting the child/children(applicaio&ing legally married him/her and he/she is wantimg
adopt the child(ren).

5. That the consent of the other biological pateag been obtained /the other biological parenetedsed.
(Strike out whatever is not applicable)

6. That the biological parent and step-parent twgpthe child/children (applicants) understandt thze
adoption of the child/children will create a permaat parent-child relationship with them.

7. That the consent(s) as required for adoptidbcimedule XXof the Adoption Regulations are annexed with
the Application.

8. That the child(ren) proposed to be adopted/@e minor(s) (below five years) who is/are noleato
express his/her/their views.

9. That the conditions laid down in Section 61 dflthe Juvenile Justice Act (2 of 2016) haverbeemplied

with in the case of proposed adoption.

10. That the child ordinarily resides within theigdiction of this Hon’ble Court and hence thisrttile Court
has jurisdiction to pass Adoption Order as perpitwvisions of sub-section 2 of section 56 readsitib-
section (1) of section 112 of the Juvenile Justice(2 of 2016).

11. That there is no litigation for custody of th&d child/children in any Court of Law within tlceuntry or
overseas.

12. That the Applicants have not filed any othgplcation for the adoption of the said child/cinédd in any
other Court of Law within the country or overseas.

13. That the Applicants understand that the adbpitéld/children shall become the lawful child/ahgn of the
applicants with all the rights, privileges and r@ssibilities that are attached to a biological dfwhildren.
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14. That the prescribed court fees have beengraidiffixed on this Application.
15. The Applicant(s), therefore, pray that:

(@) That the legal relationship of father/motheabbve named child/children may please be traredeio the
step-parent adopting the child/children (applicaigng with the biological mother/father (applicaahd
they be declared as the parents of the said manalif purposes allowed by the law.

(b) The Birth Certificate Issuing Authority (hamadaplace) may please be directed to issue/modéyBinth
Certificate for the said child/children within fiwgorking days from the date of application, as ed in
regulation 36 of Adoption Regulations.

Place: APPLICANTS

Date:

Photograph of the biological Photograph of the child Photograph of the adoptive
mother/father mother/father

VERIFICATION

L ME e (Biological Father/Step-Fagh Adopting the child(ren)), aged about

poand 1, MIS (Biologit Mother/Step-Mother Adopting the
Child(ren)), aged about , the applicadtshereby state on oath and solemnly affirm thatdontents of
this Application are true and correct to the bésng/our knowledge and belief and the informatiom alocuments
presented with this Application are genuine. Inne#ts whereof we have signed the same at ............... isn th
................. dayof .......ccoeevennn .

Applicants
(Biological Parent and Step-Parent Adopting thddZ@hildren)
Index

Ser Documents to be annexed as provided in Schedul@f\the Reference Page
No. Adoption Regulations No.

[F. No. 18-06/2014-CW-II]
RASHMI SAXENA SAHNI, Jt. Secy.
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